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L O K  S A B H A
Monday August 17, 1959/Sravana 26, 

1881 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mb Spe a k e r  m the Chair]

ORAL ANSWERS TO QUESTIONS 
Manufacture of Lenses and 

Lighthouse Eqnipment

f Shri Shree Narayan Das
49 \  Shri Radha Raman*

Will the Minister of Transport and 
Communications be pleased to state

(a) whethei the feasibility of 
manufacturing lenses and othei 
lighthouse equipment has been
< \am m ed

(b) if so with what result
(t) how far our '■equirements n  

this respect are met by indigenous 
production and how far by imports 
and

(d) the value of such import 
during the years 1958 and 1959 (upto 
31st July 1959)’

Tbe Minister of State In the Minis 
try of Transport and Communications 
(Shn Raj Bahadur): (a) to (c) A
statement giving the requisite infoi- 
Attion is placed on the Table of the 
Sabha lSee Appendix U, annexure 
> ) 57]

(d) Rs 15 83 lakhs and Rs 5*77 
hs respectively

hri Shree Narajran Das: May I 
©w whether any target has been 

j i  in regard to the time by which

2668

India will be self-sufficient m this res­
pect?

Shri Raj Bahadur It is not possible 
to predict or give any specific target 
date for it, but we hope to expedite 
the* manufacture of certain parts 
which are still being imported and be 
self-sufficient as far *»s possible

Shri Shree Narayan Das. May I
know whether any review of the 
manufactured articles In this country 
has been made with a view to find
out how the pnces of these articles
will compart with those of the 1m 
ported materials9

Shri Raj Bahadur. I would give 
only one instance 1 think that rt
will be a representative one In res­
pect of acetylene flashes, K-130 single 
flashing, manufactured by the light­
house workshop India it costs 
Rs ^20 as against the imported cost 
of Rs 1,400 K-30, double flashing,
costs Rs 575 as against Rs 1,750 
which was the pnee of the imported 
flash K-110 treble flashtng costs 
Rs 1575 against Rs 2,050 that we had
lo pav for the imported material

Shn Radha Raman. The hon
Ministei in his statement, has men 
tioned that efforts are being made to 
develop the manufacture of light 
house equipment in the country and 
that tho proportion of the imported 
goods is much larger than the goods 
that are now being manufactured 
May I know what efTorts are made 
and whether any negotiations are 
going on with some countries which 
are well advanced in the manufacture 
of these equipment and writh what 
effect’

8hri Raj Bahadur: Largely we 
would depend upon our own lnftfe-

LSD—1
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tive. An these various instruments 
and parts of .....__l.ighthouse equipment 
are highly specialised instruments and 
necessarily they will require a good 
deal of research work -and develop­
ment work before we can hope to 
produce them and develop them in our 
own country. I think that is what we 
are trying to do. In this process we 
might also take the help, if it is forth­
coming, from foreign countries. 

Shrt Tangamani: May I know 
whetller the Government have placed 
orders with the Defence Ministry fo1· 
the manufacture of ·;alves -and otlwr 
things connected with the lighthouses 
to be manufactured in the Bharat 
Electronics and, if so, whether any of 
these articles have been produced and 
what will be the value of the articles 
produced in the current year? 

Shri Raj Bahadur: We do enlist the 
nelp of the Bharat Electronics for the 
purpose of manufacturing various 
instruments as far as possible or at 
least get advice or ;nformation from 
them. 

Shri Tangamani: I wanted to know 
whether -any of these things are manu­
factured there? 

Shri Raj Bahadur: A complete list 
has been given in the statement, which 
shows the articles manufactured 
indigenously and those which are im­
ported. 

Shri Tangamani: Bh.uat Electronics 
1s not mentioned in the statement and 
the statement gives about 86 minor 
items. I would like to know what are 
the items and the type of goods that 
are being manufactmed in Bharat 
Electronics. 

Shri Raj Bahadur: I would not be 
able to say specifical'ly in regard to 
those items. 

Supply of Rice to Kerala 

+ 

•
492 

J Shri Jinachandran: 
· I.. Shri D. C. Sharma:

Will the Minister 0f Food and Agri­
culture be pleased to refer to the reply 

given to Starred Qut-�tion No. 52 on 
the 11th February, 1959 and state: 

(-a) what action has been taken un 
the request of Kerala Government 
regarding the supply of rice to Kerala 
from Andhra State so far; and 

(b) the results achi•:'ved?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
and (b). The Government of India 
advised the Kerala Government to 
purchase rice in Andhra State 
and directed their own procure­
ment staff in Andhra to ensure 
that no interference was caused 
to the movement of rke from Andhra 
to Kerala and that the stocks purchas­
ed by the Kerala Government from 
the millers and traders in Andhra 
State were not requisitioned for the 
Cent.re. When, however, the Kera1a 
Government expressed their inability 
to make further purchases in Andhra 
State, the Government of India agreed 
to make suitable quantities of rice 
available to them from Central stocks 
to maintain distribution through fair 
price shops in Kerala. 

Shri Jinachandran: Is there any 
::hance of procurement of rice from 
Kerala itself? 

Shri A. M. Thomas: At present 
there is no chance of indigenous pro­
curement. 

Sbri Narayanankutty Menon: May I 
know whether, at .1ny time, during 
1958-59 the Kerala Government l'e­
quested the Central Government to 
procure ric"e stocks from Andhra be­
cause it is very difficult to get it there 
and whether the Central Government 
procured any rice stock for the Kerala 
Government in that year? 

Shri A. M. Thomas: We have bNm 
making substantial supplies from the 
year 1956. In 1957 we supplied 229 
thousand tons; in 1958, we supp:i,•d 
68 thousand tons. We have also given 
facilities to the- Kera'Ja Government 
to procure rice in Andhra Pradesh. 
We said that· we would not procure 
rice which the Kerala Government. 
wanted to procure from the mills and 

 

. . 
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we have also been making arrange-
ments for rice to be despatched from
Andh ra Pradesh. It was possible ior
the Kera la Government to purchase
this year 37,000 tons of rice at con-
trolled rates because of the help given
by the Centre.

Shri Narayanankulty Menon: My
question was entirely different.

Shri Jinachandran: May I know
whether there is :1I1Y prospect of
Burma rice to be, supplied in Kera'la?

Shri A. M. Thomas: For the month
of August, we have allotted some ships
to Cochin, and it would be possible
to have a Central reserve for Cochin
to the extent of 25,100 tons of Burma
boiled rice for August, 1959. For
September also we are making
arrangements for the despatch of
23,000 tons of Burma rice.

Shri V. Eacharan: What IS the
quantity of imported rice issued to
Kerala besides the rice procured from
Andhra Pradesh and that which IS

in terna Ily procured?

Shri A. M. Thomas: Export.s irom
Andhra Pradesh to Kerala, especially
during 1958 and also this year, have
been substantial. This year, for the
first seven months, the export from
Andhra Pradesh to Kerala comes ;0
about 159,000 tons. For the whole of
1958, it was only 139,000 tons so that
it appears there has been a sub-
stantial movement of rice and that
too OJ! a larger scale.

Dr. K. B. Menon: May I know
whether the Kerala Government satis-
fied the conditions laid down by the
Centre for being entitled for subsidy
for the supply of rice?

The Minister of Food and Agricul-
ture (Shr! A. P. Jain): There was an
arrangement with Kerala Government
that they will spend Rs. 1 crore on
subsidising rice and Ihey will procure
that rice on their account. They could
not do it, and when ·the conditions in
Kerala became somewhat serious, we
agreed to make supplies from the

Centre, although their conditions have
not been fulfilled. .

Shri Narayanankutty Menon: May I
know whether a request was made by
the Kera'la Government to the Central
Government that it 'N3S very difficult"
to procure rice at the controlled price
in Andhra Pradesh and that the Cen-
tral Covernmcnt should procure by
its own officers and supply rice to
Kerala, and if so, what has been done
by the Central Govcr nrnen t regard-
ing that request?

Shr] A. P. Jain: I have stated more
than once in this House that the
Centra I Government cannot take res-
ponsibility for procurement of rice for
any particular State Government.
When the Kerala Government raised
that point, we said, "You buy rice in
the market; We will not be able to
requisition that rice; we will assist
you in buying the rice, but we cannot
take the responsibility of buying on
beha'lf of the Kerala Government".

Shri Rami Reddy: May I know
whether it is a fact that the Andhra
Pradesh Government promised to sup-
ply 5 lakh tons of riee at controlled
price provided the Andhra State was
tormed into a separate zone and, if so,
what is the reaction of this Govern-
ment and the action taken thereon?

Shri A. P. Jain: The Andhra Gov-
ernment made a proposal to the Cen-
tral Government that Andhra may he
cordoned off, but they also made cer-
tain suggestions and conditions which
I think will not be in the public inte-
rest to discuss in this House. We are
going to consider this question in the
month of September.

C.H.S. Scheme

*493. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that waiting
facilities and sitting arrangements in
the Contributory Health Service
Scheme dispensaries in Delhi are not
adequate; and
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(b) if so, the nature of the step* to 
be taken to provide adequate waiting 
facilities and sitting arrangements in 
these dispensaries?

The Minister of Health (Shri Kar- 
jnazkar): (a) No Waiting facilities and 
fitting arrangements u  the dispen­
saries of the C H S Scheme are fairly 
adequate

(b) Additional facilities will be pro­
vided wherever necessary

Shri Ram Krishan G ift* . May I
know what additional facilities will be 
provided during the coming year* 

Shri Karmarkar I understand that 
for the comfort of the waiting patients, 
at three places three coolers have 
been set up for dnnkmg water 
More are thought of

aft v w  rfar : *
aKTflPTT f*F tfto qrsfo t«To VW«I«1 *  
IRTtWTV SQWfT % I 4  4H*n f̂T̂ TT 
£  fa  ftPTH arfT t .
#5* STWFn fc pRHt f t
«rawrr ^  wr f t  ^  $ ’

aft m m  : sm m r *  
*<>-*• 1 % fa r

f r r s # # s r a f t*  T * t  i [ f $  1
w i  |  5^  3jit?t *r^3r

snrr t ^ t t  t p t t  f t  1 

**nrt *prhicr u? |  qro y*rrfr
n ? m  ^  ?  1 3ft C T m  snrt j O  

< rn f f t  s f a r r m  t r t  $ 1 *51
>fNr i  z n r i i x t

%f*r*rm ftprr arjft v m sm
v tf  rrrfTT ft r

^#F?? st»tw »w § 1

Shri Tangamanl. May I know 
whether it has been brought to the 
notice of Government that in the Lodi 
Road Dispensaries Nos 1 and 2, there 
is not only not enough accommoda­
tion for the patients to wait, there 
being a long queue outside, but there 
arc not enough doctor* also7 If so, 
would Government look into this mat­

ter and see that adequate provision 
is made m those dispensaries*

Shil Karmarkar: I have myself
gone round all the dispensaries once 
I will go there once again and see 
what can be done 

Shri Snpakar. May I know if in 
Vinay Nagar, for example, hundreds 
of patients have to stand patiently in 
the queue for hours together for medi­
cine and there is no arrangement 
absolutely for their sitting or even 
getting protection from rain and sun* 

Shri Karmaxfcar As I said, we are 
working under one limitation We 
have not had the opportunity of build­
ing our own special buildings for 
dispensaries, m which case there will 
be sufficient and more than sufficient 
waiting space in dispensaries We are 
running these dispensaries in build 
ings which are already there As my 
friend knows, in Vinay Nagar, we 
have accommodated the dispensary in 
Class E quarters and it is possible 
that once in a while there might be 
a little more crowding than there is 
sitting space Normally, I understand, 
at a peak penod, there are 50 to 60 
patients and we have made arrange 
raents for them I do not say that 
the arrangements are fully satis­
factory, which can be the case only 
when we build our own dispensaries

Shri Ram Krishan Gupta May I
know the number of such dispensaries 
which are being run 111 tents’

Shri Karmarkar No dispensary is
being run in tents Where the wait 
ing space is not enough—the hon 
Member already knows the answer, 
he smiles—where there is no arrange 
ment possible, there we have to take 
to tents Dispensaries are run in Gov 
emment quarters

Power Units at Bhakra
+

rShri Radha Raman: 
*490. -I Shri Shree Narayan Das*

|  Shri D C. Sharaa:
WiU the Minister of Irrigation aad 

Power be pleased to refer to the reply 
given to Starred Question No. ISM on 
the 17th March, 1850 and state



* 7 5  §P n i  A****”  SRAVANA » ,  1801 (SAKA) Oral Answers 2676

(a) whether any decision has since 
been Wctn to instal 4 generating units 
of 90,000 k.w. each in the Bhakra 
Right Power Plant; and

(b) if so, the details thereof?
The Deputy Minister of Irrigation 

and Fewer (Shri Hath!): (a) No, Sir.
(b) Does not arise
Shri Radha Raanan: May I know 

whether the Government is finding 
any difficulty with regard to taking 
a decision m respect of this 90,000 
k.w units?

Shri Hathi: There is no difficulty 
M  h m  u k cd  the. Piu\\«h Gov-
ernment to send a separate project 
report.

Shri Radha Raman: May I know
when the Government is expecting
the report of the Punjab Government 
with regard to the totalisation of this 
matter1*

Shri Hathi: I cannot say, we have 
not yet received the project report

Shri Radha Raman: May 1 know
whether Government have already
decided about the areas which will b« 
served by these four stations and 
whether, after they come into opera-
tion, they win be used to full capa-
city?

Shri Hathi: Really this will be an 
addition to the electricity which is to 
be generated from the p-esent Bhakra 
project. The areas we the same

Shri Shree Narayan Das: Ma> I 
know whether any assessment has 
been made as to the extent it has been 
possible to utilise the capacity created 
there?

Shri Hathi: The capacity that has 
been created u  fully utilised; the 
capacity that is to be created will also 
be fully utilised.

8hfi HafMi Chandra Mathar: Why
it it that the report has been called 
offty tram the Punjab Government? 
Is it not a joint endeavour between 
Rajasthan and Punjab? May I know

whether Rajasthan’s interests are also 
nof mvolved?

£hri Hathi: We do not want that 
thi* project should be linked tip with 
th l Bhakra project; it should be a 
separate project

j$hri Hariah Chandra MaUmr: May
I know what amount of power baa 
be^n taken by this Nangal Fertilisers 
anA Heavy Water Plant? Is it not that 
thjts will result m the starvation of 
Punjab and Rajasthan so far as power- 
sujpply is concerned? May I know 
how Government propose to make this
good?

Shri Hathi: A certain agreement has 
b^en reached between Rajasthan and 
Punjab regarding the allocation of 
p<>wer

Tungabhadra High Level Canal

+
•am /  *hri ***** Reddy:

'\S h rf T. B. Vittal Rao:

Will the Minister of Irrigation and 
power be pleased to refer to the reply 
given to Starred Question No. 1186 on 
tpe 12th March, 1959, and state

(a) the capacity of the canal from 
tpe head sluice to the Uruvakonda cut 
a£ per the Joint Project Report sub- 
j^itted by the State Governments as 
$tage I of the Tungabhadra High 
I/jvel canal,

(b) the phased programme that has 
been suggested for the completion of 
gtage I in a penod of three years;
afld

(c> the steps taken to implement it?

The Deputy Minister of irrigation 
0nd Fewer (Shri Hathi): (a) The
capacity of the canal ranges between 
g300 cusecs at the head sluices and 
1000 cusecs at the Uruvakonda cut.

(b) No phased programme has been 
drawn up so far.

(c) Tenden for the first 4 miles of 
tjie canal and for some cross masonry
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works, costing about Ba. S3 lakhs, have 
been called

8hri Nagi Reddy: In reply to a 
question on 27-2-1959, we were told 
that the question of granting sanction 
to the execution of the project wai 
under active consideration May I 
know whether sanction for execution 
has been now finally given and it so, 
what is the amount that has been 
sanctioned*

Shri Hathi: Rs 13 crores have been 
provided" Andhra Pradesh Rs 6’5B 
crores; Tungabhadra Board Rs 5 99 
crores and Mysore Rs 0 43 crores

Shri Nagi Reddy: My question is 
whether the funds have been provided 
in a phased way, so that we will bo 
able to know when the whole pro 
gramme will be completed’

Shri Hathi: The Tungabhadra Boai d 
has asked for Rs 5 87 crores The> 
have said they require Rs 0 05 crores 
for 1958-59, Rs 0*6 crores for 1959-60 
Rs 2 crores for 1960-61 and Rs 3 22 
crores for 1961-62 The Government 
of Andhra Pradesh have placed Ks 31 
lakhs at the disposal of the Board 
tor 1059 CO and the Mysore Govern-
ment h j c placed Its, 10 lakhs at their 
disposal

Shri T. B. Vittal Rao: For the whole 
programme for the construction of this 
canal, a phased programme has been 
drawn by the Andhra Pradesh Gov 
emment May I know whether a 
similar phased programme has bee-i 
drawn by the Mysore Government and 
matching grants for the same have 
been given by the Mysore Govern-
ment’

Shrl Hathi: I have already said in 
reply to part (b) that no phased pro-
gramme has been drawn up so far

Shri T. B. Vittal Rao: May I know 
4H«i reasons for the delay m drawing 
up a phased programme by the Mysore 
Government and what the Central 
Government is doing in this matter

Shri Hath!: That Is a question to be 
addressed to the Mysore Government

—why it is being delayed We have 
been asking tham to send us a phased 
programme.

Shrl T. B. Vittal Rao: May I know 
when the Mysore Government was last 
asked about it*

Shrl Hathi: I do not have the date 
with me

Shri Viswanatha Reddy: After the 
completion of the final stage of the 
scheme, will there be any difference 
between this scheme and the high 
level scheme as originally conceived 
by the Andhra Government and 
Madras Government’

Shri Hathi The only difference will 
be that from Rs 25 35 crores of 
estimated expenditure, it is now being 
i educed to Rs 21 crores So, some 
of the areas perhaps will not be irri-
gated by this scheme

Shri Rami Reddy May I know 
whether, under the levised program 
me, the capacity of the canal at the 
head sluices and at the Uruvakonda 
cut would be reduced or whether it 
will be maintained according to the 
original scheme’

Shrl Hathi. The ultimate capacit> 
will remain the same—4,000 cusecs 
At present it will be 2300 cusecs

Shri Rami Reddy: In reply to star 
red question No 1186 on 12-3-1959 it 
was stated that the phased, programme 
will be completed in three years Mav 
I take it that Government would stick 
to the programme of completing the 
first phase in three years'*

Shri Hathi: We hope to finish it by 
1962

Shri Mohammed Imam: May I know 
whether at a conference between 
Mysore and Andhra, they have come 
to any agreement regarding the shar-
ing of waters and other allied mat-
ters’

Shri Shaakaraly*' May I know 
whether the Andhra Government has 
made considerable changes and sug-
gested several changes to be made 
from the original scheme that waa 
drafted by the Andfara and Madras
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Governments and may I know whe-
ther the Board is considering this 
matter?

Shri Hat hi: That is what I said The 
original scheme was for Rs 25 crores 
After discussion with the engineers of 
the Tungabhadra Board and the 
Andhra Government, a new scheme 
by reducing the expenditure, has 
been evolved

Shri Nagi Reddy: Is it a fact that 
in the original scheme the Pulivindala 
canal, which can irrigate 50,000 acres 
of land, was there and it has almost 
been eliminated in the second plan7

Shri Hath!: That is correct The 
Pulivindala canal and the Chitravathi 
(.anal have been eliminated

Shri Rami Reddy May I put one
more question wh>ch has a direct 
bearing on this’

Mr. Speaker: I am soriy I cannot 
allow a regular discussion

Shri Hathi: We aie meeting the 
Members from Andhra on the 21st

Increase in Imports of Rice
'"500. Shn Panlgrahi: Will the

Minister of Food and Agriculture be
pleased to state

(a) whether India imported rici
worth R* 44 03 crores m 1958 a-,
against Rs. 16 9 crores m 1957 and

(b) if so, the total amount of foie- 
ign exchange spent so far in the cur-
rent year for nee imports’

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): 'a)
C and F value of rice imported (i.e 
shipped to India) in the years 1957 
and 1958 were Rs 38*6 crores and 
Rs 18 6 crores respectively

(b) Foreign exchange expenditure 
during 1959, upto 31st July, is about 
Rs 3‘4 crores

Shri Panlgrahi: May I know whe-
ther any assessment has been made 
with regard to the total requirements 
of nee for India m the current year

and, if so, how fai we will fall short 
of our requirements’

The Minister of Food and Agricul­
ture (Shri A P. Jain) In fact, our 
nce production this year is quite 
sufficient to meet the needs of the 
country .But we have a standing 
agreement with Burma to import two 
million tons of nce dunng five years 
Now three years are over and we are 
running the fourth year Dunng this 
year we have to import 3 5 lakh tons 
of nce from Burma

Shri Supakar: May I know whether 
the pnee of nce that is proposed to 
be imported during the whole of th.s 
year will be greater than that quoted 
last year’

Shn A M. Thomas: No, it will be 
less Thi> year it will be about Rs 
16 crores as against Rs 22 6 crores and 
Rs 16 6 crores in 1957 and 1958 res-
pectively

Shri S M Banerjee. The hon
Minister has stated that we have 
sufficient rice to meet the require-
ments of the country May I know 
whether the production of rice has 
increased and, if so, to what extent 
and whether this will reduce our 
imports’’

Shri A P. Jain: The production of 
1 ice this year is 4 5 lakh tons more than 
that of last year Because the pro-
duction is higher, so the imports are 
lower
Metre Gauge Coach Building Factory 

at Trivandrum
+

J  Shri Narayanankutty Menon: 
\  Shri Punnoose:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No 611 on the 
20th August 1958 and state whethei 
any decision has since been taken re-
garding the location of the proposed 
metre gauge coach building factory 
in the Kerala State>

The Deputy Minister of Railways 
(Shri Shahnawa* Khan): In view of
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subsequent improvements in output 
of existing coach building units the 
position has been reviewed and it has 
been decided to hold the project m 
abeyance for the time being.

Shri Narayanaakutty Meaon: May I 
know whether the Railway. Minister 
had received a memorandum from the 
Government of Kerala pointing out 
thst additional facilities and better 
conditions prevail for the starting of 
a factory m Kerala*

Shri Shahnawax Khan: Yes, the 
facilities might have been there But 
it is not necessary to have an addition-
al coach building factory.

Shri Narayanankutty Menon: Are
we to understand that the .proposal 
for starting a new factory has been 
abandoned9

Shri Shahnawas Khan- That is what
I said It has been held in abeyance 
for the time being

Shri T B Vittal Rao: The Minister 
has stated that there has been some 
improvement in the construction of 
metre-gauge coaches May I know 
whether the improvement has been in 
the private sector or public sector’

Shri Shahnawax Khan: It is in both
Shri T. B. Vittal Rao: How many 

coaches were purchased from the 
firms and how many coaches were 
manufactured in the railway work-
shops’

Shri Shahnawas Khan: I shall re-
quire notice for precise information 
But I would like to say for the in-
formation of the hon Member that 
the output of coaches from HAL is 
18 per month, ICF 38 carnages per 
month, Jessops 20 to 24 per month 
and railway workshops 60 to 70 per 
month That is enough to meet our 
present requirements.

Shrf Narayanankutty Menon: The
hon. Minister has stated that the posi-
tion of m etre-gauge coaches has im-
proved. May I know whether the 
Minister is aware that in all the 
metre gauge coaches which are run-
ning between Bmakulam and Trivan-

d ran  arc leaking and the p w n u m i 
have to use umbrellas whenever they 
travel in those areas?

Shri 8hahaa>wms Khan: They will be 
repaired when they go to the work-
shops tor repain

Shri T. B. Vittal Rao: The hon.
Minister has stated that we are manu-
facturing at HAL and the Integral 
Coach Factory. But these are broad- 
gfcuge coaches that are manufactured 
there. And we are purchasing from 
the private sector Arms our full re-
quirements of met re-gauge coaches. 
Then how does he say that the public 
sector is manufacturing metre-guage 
coaches’

Shri Shghrrtwxe Stunt: The ntdw sf 
workshops are also manufacturing. 
The hon Member is aware that we 
a*e stepping up our production of 
coaches at the ICF from 350 to 730 a 
y%ar

Shri T B. Vittal Rao: That is broad 
£4uge coaches.

Shri Shahnawas Khan: They can 
manufacture metre-gauge coaches 
also

Shri S M. Banerjee: 1 would sug-
gest that we might take up Q No 507 
also along with Q No 502

Mr Speaker: All right

Theft of Telegraph Wire in West 
Bengal

*502 Shri Sadhan Gupta: Will the 
Minister of Transport and Comrnnni- 
c^tions be pleased to state

(a) whether theft of telegraph wire 
is widespread in West Bengal parti-
cularly m the Howrah-Burdwan, 
Burdwan-Durgapur and Howrah- 
Kharagpur Sections;

(b) whether the State Government 
h*ve been asked to create a special 
Police establishment attached to the 
POT. department tor the purpose of 
c Necking sudi thefts; and

(c) if so, with what result’
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t h i  M M K  of T ra ifn r l  u d  Cmm-
n —f t n t f l  (S M  S. K. M U ): (a)
Yet.

(b) and (c) Action has been taken 
for appointing a Special Police Esta-
blishment, for a period of 2 months, 
for stodying the problem of copper 
wire thefts and suggesting suitable 
remedial measures. This establish-
ment will be under the control of the 
Director General, Posts and Tele-
graphs

Theft of Telegraph Wire
•SOT. Shrl 8. M. Baaerjee: Will the 

Minister of Transport u d  CowmiroJ- 
cations be pleased to state:

(a) whether it has been brought to 
the notice of the Government that 
theft of telegraph wire has consi-
derably increased in some of the 
circles in Bihar;

(b) if so, the number of thefts 
which took place during 1958-59;

(c) the steps taken by Government 
to reduce thefts and to give protec-
tion to linemen?

The Minister of Transport and 
Communications (Shrl S. K Patil):
(a) and (b) There were 1054 case*, 
of copper wire thefts in 1958-59 
whereas the corresponding number for 
the previous year was 974.

(c) A statement is laid on the Table 
of the Sabha

Statem ent

The following steps have been 
adopted by Government for reducing 
copper wire thefts:

(a) Passing of Telegraph Wires 
(Unlawful) Possession Act, 
1950 which was later amend-
ed m 1953.

(b) Replacement of copper wire 
by copper weld wire where 
feasible.

(c) Gradual replacement of t>ver- 
haad wires with underground 
cables. This has been done 
in the the case of one 3f the

two trunk alignments between- 
Calcutta and Asansol and also 
in the Delhi-Agra section.

(d) Examination of the feasibility 
of using aluminium wire as 
substitute for copper wire.

(e) Introduction of electronic 
fault locators to facilitate 
quick localisation of theft- 
spots and prompt intimation 
thereof to be given to the 
police unit concerned

(t) Grant of an annual subsidy to 
the West Bengal State Police 
since 1949, the amount of the 
subsidy varying from Rs.
42,000 to Rs 48,000 a year to< 
enable maintenance of a skele-
ton Police Force for investi-
gation of thefts

(g) Appointment of a Special 
Police Establishment under 
the Director-General, Posts
& Telegraphs for studying the 
problem of copper wire thefts 
and for suggesting effective 
remedial measures

2 Line staff moving out at night 
are generally given assistance of 
mazdoors and m some cases Police 
parties also accompany them

Shri Sadhan Gupta: May 1 know 
whether in the case of most of these 
thefts they are organised by local 
influential people who are mostly 
businessmen and, if so, whether any 
attempt has been made to check this 
racket which organises thefts of tele-
graph wires

Shri S K. Patil: That information 
is not with me. But we are making 
an enquiry and a special officer has 
been appointed.

Shri 8 a d n  Gnpta: May I know
whether an equipment has been in*- 
parted which helps to detect theft 
at telegraph wires and the spot a t  
theft of telegraph wires as and when- 
a theft is taking place and whether-
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even when police have been informed 
after such detection they have not 
been prompt in taking action against 
the thieves?

Shri S. K. Patti: Yes, Sir Out of 
the many remedial measures one is 
the introduction of electronic fault 
locator to facilitate quick localisation 
of thefts of parts Sometimes, these 
thieves are cleverer than the police 
■also because these machines can be 
manipulated and that is what is hap-
pening

Shri S M. Banerjee: In the state-
ment it is stated that one of the steps 
taken is-

“Appointment of a Special Police 
Establishment under the 
Director-General, Posts & 
Telegraphs ”

May I know whether cases have been 
reported from certain districts of 
Bihar where the police constables 
were found guilty of actually steal-
ing these wires and, if so, what ac-
tion has been taken against them9

Shri S. K. Patil: It is ver> difficult 
for me to say without enquiry, whe-
ther the police had any collusion in 
it. That is why this Special Police 
Establishment has been appointed 

Shri S. M. Banerjee: In Muzzafar- 
pur some of the employees have been 
suspended for the theft of wires I 
do not know whether those cases have 
been finalised and whether they have 
given a statement to the effect that 
the police was abetting it

Shri S K Patil: I have no mfoi- 
mation with me on the subject 

Shri S. C. Samanta: We are given 
to understand that curative measure-- 
were also taken May we know how 
far the Government have proceeded 
in the matter

Shri S. K. Patil: As I was saying, 
one of the things was the introduction 
of this fault locator. Second was the 
Passing of Telegraph Wires (Unlaw-
ful) Possession Act, 1950, which has 
since been amended m order to give 
harder punishment. Then there is 
the replacement of copper wire by

copper weld wire which ha* less 
market value or no market value, 
and which would, therefore, mir»hwi«  
thefts. One thing is gradual replace-
ment of overhead wires by under-
ground cables. That costs money 
and that would take time. We have 
done it from Delhi to Agra and from 
Asansol to Calcuttq. All this will 
take time Lastly, action has also 
been taken for ascertaining the feasi-
bility of using aluminium wire as a 
substitute for copper wire. Then, 
Ihere would not be theft. We have got 
to prove that aluminium wire would 
^o in the place of copper wire. This 
<s a matter of experiment and that 
Vould take some time.

ifiW Sosc&ftn /Mr*: £iaw many o f  
*he culprits who have been found to 
Selong to the Post and Telegraph de- 
^ rtm en t’

Shri S. K Patil: As I said to nno 
*her question, I have not got that 
Precise information

iw-firom i  qfranw f vr 
+
TOT :

TranftqrfT :

*w t  qfaqpr w t  *nrrr
m i  % 5PFT *T«IT

far f̂ THT % 'rfws^rt %
«rr, frHfcw

<ft=sr *FTT SrnffT |  ’

qfoqm wwrewft ( ^ w o  vr« 
Vifirw)
't «t t  qfrjrs?rt
^  *rr jfrarrr % ^ t r -
w  * t  wf̂ T*r ^  to n  5TT £ t
Visit ft f r  T fn rrr  *7 i*
Ypt t t  stYst ftt r̂nnTT 1

TOT TO* . «sft*fJT1 VR JT?R

Prapr ?r»r*nr a *  w  *t 
f y i rutft*  $ 1 *  'Xf;FTT g %
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v>r v  vir w r

* ’

•ft <T« «Tc qiftw : rn TO
*tfTW VT f5PRff”T TMT t  I

3f t « f r r * t w t i t
*flRTT |  I JJ9?T ?<RT W1WR &
fo *romv irr *nraT i fcfajr «nft m
5TTCT it *t t  $ f«r  ^  ?nr % ?

3TR I

•ft »m  ^  jtt «pr
n g f ^ r t ’ T srr t ? t  I  w r

*fr '3*m TT* xfttT ttf
jtt s*r*r ^  r  5ft7 *** r r  xmwi

»?r»

•ft « •  W o  qifew : ^TT it? $ fa « r *
^  Tnaj fcft’st gT 3nm t  *** 3*rvf
vm  £r zrmt & fa  z*rr fa?  >fr rrr 

*rs*r ^nrr t̂ t % ^  i tr*fr « . r
5Tfr £  %  g p n  jrt w V  n»nr ^  gT 

*P5^ r  1 1 m  ? t -tt»i artT o t
* T ^ T  %  f t  3*T<fT iT FT  T ^ j  |

Shri T B. Vittal Rao. Last time, 
the hon Minister stated that the cri- 
tena or principles determining the 
formation of circles are being studied 
and are being worked May I know 
whether that has been done’

Shri S. K. Patil: It has been done 
and we have taken a policy decision 
As I stated on the floor of the House 
in replying to a debate, the Mysore 
Circle has positively to be created 
The difficulties are about how early 
residential quarters and other ar- 
tangements that are being made could 
be made I am now giving a date that 
we shall do it beforp 1st April, 1960

Shrl T. B Vittal Rao: In view of 
the fact that after the formation of 
the separate Mysore Circle, certain 
portions of the Hyderable Circle will 
go to the Mysore Circle, may I know 
whether this truncated circle will re-
main as a separate unit or it will be 
amalgamated with Andhra7

Sluri S K. FaUl: The truncated
circle will be completely finished be-
cause there cannot be two circles in 
Andhra There is another Circle 
That would remain What is now 
known as Andhra Circle will be finish-
ed It would not remain

Shri T. B Vittal Bao: Will the
Andhra Circle be finished or will the 
Hyderabad Circle be finished*

Shri S. K. Patil: One circle will be 
therefor Andhra It will be the 
Andhra Circle

Mr. Speaker: It will be merged in 
the other’ What the hon Members 
want to know is

Shri S. K. Patil. There are two 
circles one is Andhra and another 
Hyderabad Both are in Andhra, In 
the Hyderabad Circle, there are some 
districts that are now ceded to the 
other State When we take them, he 
Hyderabad Circle will go Whatevet 
remains of that Hyderabad Circle will 
be joined on to the Andhra Circle of 
which the headquarters will be in 
Hyderabad

Shri Basappa: May I know whether 
one of the difficulties was in getting 
accommodation and the Mysore Gov-
ernment has come forward with the 
necessary accommodation for the our- 
pose’ The hon Minister on the last 
occasion has said that a large State 
like Mysore not having a postal 
circle does not bring credit and there-
fore he should take the earliest op-
portunity to form this’

Shri S. K. Patil. We are grateful to 
the generosity of the Mysore Govern-
ment But surely that is only 10 pei 
cent of the residential accommoda-
tion that we wanted We want quite 
a lot of accommodation

Shri Heda: The present Hyderabad 
Circle contains Hyderabad, Karnataka, 
Telangana and Marathwada areas 
What will happen to the Marathwada 
area’ According to his latest state-
ment, it seems thej will be tagged on 
to Andhra
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Shri 8, K. Patil: I am not suggest-
ing that That would go either to 
Nagpur or Bombay Circle That is the 
State to which it should normally go

: A arFRT T̂̂ TT £ 
fa  W  TT SH  fWTT^T |
wt r «rtw #
swfar |  jtt % *ftr qfmreft
*  aft «»p i  inrarfror f ,  ?ft
f *  * t  v t f e r  an |  ’

•ft h« w o  «nfew: w i l  ?ft «rm  
t  5f*T$t 9 7  I 5 ft s n ft 

' n f o f f e  i m r  w t  T ^ t  fs 
*rf%?r ̂  m  *?J # r *tt#
*r 5ri*w aft 3»j«f arr^ «*r 
^ ^ 1 qf>^fa w i t  h^ii 1
îV*T |pnT TST 3fT +jq|<n H
>̂t ^  *nft tpn^ f f r  »t̂ V ^ 1

Shri A char: Some of the districts 
of the Mysore State are now in Mad-
ras, for example, South Canara and
Coorg Will they also go into the
Mysore* Circle

Shri S. K. Patil: Of course, they 
will go into the Mysore Circle The 
Mysore State as it is today and the 
P&T Cncle will be just the same 19 
districts

Shri Mohammed Imam May I
know if the proposed Mysore Circle 
will include the Telegraphic circle 
also or will it be confined only to the 
Postal circle9

Shri S K. Patil: That is a matter 
we are considering Possibly to make 
them identical, it will be difficult for 
the time being But, as far as possible, 
that is the idea But, tele-communi-
cations is a different thing altogether 
from P&T

Flood Control Capacity of Hirakud 
Dam Project

•504. Shri Surendranath Dwhredy: 
Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question Mo. 2260 
on the 6th May, 1959 regarding Flood

Control Capacity of Hmkud Dim 
Project and state:

(a) whether the Orissa State Chief 
Engineer has since furnished the re-
quisite data about the various chan-
nels of the Mahanadi in deltaic reach 
to the Central Water and Power Com-
mission, and

(b) if so, the action taken thereon?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) No, Sir.
(b) Does not arise
Shri Surendranath Dwlvedy: Is it a 

fact that the Chief Engineer has not 
submitted any report to you as yet?

Shri Hathi: The Central Power
Commission has asked the Onssa
State Government to send certain de-
tailed data about the channels That 
has not been received

Shri Surendranath Dwlvedy: Is it
not a fact that the Chief Engineer of 
Hirakud was asked to submit a report 
regarding channels9

Shri Hathi. Yes, Sir We have asked 
the Orissa Government to send a de-
tailed report

Colonisation of Landless Labourers
*505. Shri Keshava: Will the Minis-

ter of Food and Agriculture be pleased
to state

(a) whether Government have 
approved the scheme received from 
Bihar Government to colonise the 
landless labourers in that State,

(b) the details of the scheme, and
(c) what is the cost involved9

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) Yes,
Sir

(b) The Scheme envisages the 
settlement of 600 landless agricultural 
workers by setting up two model group 
villages each consisting of 300 families. 
Each landless family will be given
5 acres of reclaimed land and 0*9 acre 
of homestead lands with •  hutment
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constructed at a cost of Rs. 1,000. Each 
family will also be advanced a loan 
of Rs. 500 for the purchase of bullocks, 
implements etc.

(c) The total cost of the scheme is 
Rs. 17.75 lakhs.

8bri Keshava: We learn that exten-
sive lands have been donated under 
Bhoodan scheme. May I know if these 
lands are also included in this scheme 
or there is any other scheme?

Sbrt M. V. Krishnappa: This is a 
Plan scheme In addition to this, in 
Bihar, there are two more big schemes 
which intend to settle landless people 
in the Bhoodan land

fwvfn fare . -jfl'Hl T̂fFTT j? 
fa fw$TT si gT qr̂  fJT ?n*fr 
**tt rft ft ff«n- *r faft  ̂ qr

STFcT ft ‘r

aft sfto $0 frwrnn
rft j i t ?  ^  s ft * T * -
f c f t a n  *  f t , F t r f t  1 * n f r  *5
i  a f t r  ? n r r ?7 £ s fr  q r p c ft r s p r  ^  

snfrr ft *  fjrcrrr sr
ft «

Shri Shankaraiya: May I know wht*- 
ther this scheme is only with regard 
to Bihar or is this scheme for the 
whole of India, for example, for the 
Tungabhadra area also?

Shri M. V. Krishnappa: This ques-
tion specifically refers to the scheme 
in Bihar There is a large scheme for 
the whole country About eight States 
have schemes under the Plan to 
resettle landless people

Dr. Bam Snbhag Singh: May I know, 
for the scheme which is envisaged in 
the D V C area, wherefrom the people 
■will be brought, whether they will be 
aboriginals from that region or from 
any other area?

Shri ML V. Krishnappa: I have not 
got the details. The Damodar Valley 
Corporation has given an alternative 
site for the settling of these families

I do not know wherefrom people will 
be brought 1 require notice

Shri Jaipal Singh: In view of the 
fact that the D.V.C has miserably 
failed in resettling the displaced per-
sons, may I know why they are seek-
ing outsiders for resettlement in the 
land that has been made available to 
them’

Shri M. V. Krishnappa: They failed 
in resettling landless people I thinir 
we will succeed where thty have 
failed

Shri Sinhasan Singh: The hon 
Minister said that other States also are 
prepared to take people from other 
areas May I know which are the 
States which have offered to take 
people from other States?

Shri M. V. Krishnappa: This scheme 
envisages settlement of landless people 
m Bihar

Shri 8inhasan Singh: The hon
Minister stated that there is an all 
India scheme under which some States 
are willing to take people from other 
States. I want to know which are tha 
States that are prepared to take people 
from other States

Shri M. V. Krishnappa: The States 
of Assam, Andhra Pradesh, Bihar, 
Kerala. Madhya Pradesh, Orissa, 
Punjab and UP have their own 
schemes to resettle landless people

Shri Tyagi: All are not landful
there, they are also landless

f T W  q f t  s r& T  V  f ’F T  
tPT*r gff 37? % <H

TOM sqsifqi armft 5

*fto 4o fw * n
? r n f  o fTJTT $  t ^ t  $  1 'F K f o f f a

*T T?T ft I * [•  «fto
^  ST* &

$ 1
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Reservation of Special Conpvtaunts 
for Lepers

*506. Shri Assar: Will the Minister 
of Railways be pleased to state*

(a) whether it is a fact that special 
compartment is reserved for leprosy 
stricken travellers on Southern Rail-
way;

(b) if so, whether such compart-
ments are reserved on other Railways 
also for such travellers;

(c) if not, the reasons therefor, and
(d) if the reply to part (b) above 

be m the affirmative, the names of 
other railways where there are sepa-
rate compartments*

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) to (d)
As per existing Rules, persons suffer-
ing from leprosy are required to be 
segregated and carried in separate 
compartments on payment of usual 
fares required for such a reservation 
These arrangements exist on all Rail-
ways, the reservation being done on 
receipt of application therefor How-
ever, on certain short sections of the 
Southern and South-Eastern Railways 
which serve certain leprosy hospitals 
and over which there is regular move-
ment of persons suffering from leprosy, 
third class compartments have been 
set apart on specified trains exclusively 
for such persons on payment of the 
ordinary fare*

Shri A snr: May I know if the lail- 
ways try to educate and instruct lepers 
by big posters m regional languages 
to travel only in separate compart-
ments7

Shri Shihaanaz Khan: Where a 
separate compartment exists for them, 
they are urged to go and travel in 
that compartment.

Shri Altar: Is there any scheme to 
instruct them to travel in separate 
compartments?

8hri 8hahaawaa Khan: A separate
compartment is reserved for them, and

when a person shows signs of leprosy, 
he is directed by the railway staff to 
that particular compartment.

Shri Mahammed Elias: A number of 
lepers are found on the station plat-
forms, begging here and there What 
arrangements are being made by the 
Government to remove these lepers 
from the station platforms?

Shri Shahnawas Khan: They are 
ipmoved from the platforms

Shri Jadhav: May 1 know whether 
there are any adequate arrangements 
on the Sholapur-Miraj section where 
there is great rush of these lepers’

Mr. Speaker: All over India, there 
are lepers.

Shri Shahnawas Khan: Yes, Sir On 
this particular section between Sangli 
and Miraj there is a leper hospital at 
one Wanleswadi, and we provide a 
separate compartment over that ques-
tion

Shri Assar: One question more

Mr. Speaker: Does he mean to sav 
that it will be decided heie’

Purchase of Comet IV Planes far 
Air-India International

*508.

'S hri Ram Krishan Gupta: 
8hri Damani:
Shri D. C. Sharma:
Shri Assar:
Shri Mahammed Elias: 
Shri Morarka:

Will the Minister of Transport aad 
Communications be pleased to state:

(a) whether it is a fact that a pack-
age deal has been offered by the 
manufacturers of the Jet Comet IV to 
Air-lndia International to sell Comet 
IV planes against the purchase of Con-
stellations and Super-constellations;

(b) if so, the details of this deal;
(c) whether any decision has been 

taken in the matter; and
(d) if so, the details thereof?
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The Dtpstjr Minister «f Civil Avia­
tion (8hri Mohiuddln): (a) to (d). The 
Air India International Corporation 
have reported that the manufacturers 
of Jet Comet IV have submitted to 
them certain tentative proposals for 
the sale of their aircraft and purchase 
of some of the Corporation’s Super 
Constellations The proposals are 
however, at a very preliminary stage 
•nd the details have yet to be dis-
cussed between the Corporation and 
the representatives of the manufac-
turers

Shri Ram Krishan Gupta: May I
know the details of the offor winch 
has been made to us, whether any 
extra price will be paid for this deal, 
if accepted’

Shri Mohiuddln: As I have just
stated, the proposal is in a very pre-
liminary stage, and it is not possible 
for me to give any information because 
we have not got any information

Shri Muhammed Elias: Am I to
understand that these Super Constel-
lations will bo replaced bv jets'*

Shri Mohiuddin: I have stated that 
there is an offer that if Jet Comet IV 
is purchased, in return in part pay-
ment for this aircraft the manufac-
turers will take over the Super 
Constellation. That is the proposal 
that I have just stated, but of couire 
it is in a very preliminary stage.

Shrimati Renu Chakravartty: Aie
we to understand that Air India Inter-
national itself had a programme for 
replacement of these Super Constella-
tions by aircraft with a higher speed, 
and if so, may I know whether this 
proposal from the manufacturers of 
Jet Comet IV has come as a result of 
that programme or have they them- 
telves made this proposal*

Shri Mohiuddln: The hon Member 
is aware that Air India International 
have already purchased three Boeings 
707 and they are programmed to be 
delivered from the first quarter of 
1960. There is always a possibility 
that additional aircraft may be pur-
chased over and above these three, 
and on account of that there is this 
offer and it is under consideration

Shrimati Renu Chakravartty: What
is the amount which will be written 
oft in the replacement of Super Con-
stellation by Comet IV’

Shn Mohiuddin: It is too eaily to 
say because no negotiations have yet 
been even conducted

Shn Joachim Alva: We are striving 
our utmost to integrate the civil and 
military side of our aviation May I 
know whether am consultation takes 
place between the Indian Air Force 
and our airlines when these pur-
chases take place’

The Minister of Transport and Com-
munications (Shri S. R. Patil): These 
matters are generally looked into by 
the Corporation, and far as Air 
India International is concerned, the 
point is this that when these jet planes 
come, then possibly every line in the 
world thinks that there would be no 
scope for the other planes There-
fore, these are preliminary talks as to- 
what would happen if that situation, 
comes Beyond that there is nothing

Shri Kami Singhji: In view of the 
fact that Boeing 707 is a far better and 
faster aircraft than Comet IV, why are 
we going m for Comet IV at all*

Shri Mohiuddln: The Air India 
International have received this offer. 
Nothing has been decided In case 
they want to buy additional aircraft 
over and above the three jets already 
ordered, they are also considering pur-
chase of other similar aircraft
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Oaty Lkte of Class IV Staff «■ 
Railways

+
___ j* Shrl Knnhan:

\S h r i T. B. Vittal Rao:

Will the Minister of Railways be 
pleased to state*

(a) whether the standard designa- 
'tion and duty lists of class IV staff 
have been issued by the Railway 
Board as recommended by the Class 
IV staff Promotion Committee;

(b) if not, when are they likely to 
lie issued; and

(c) what are the reasons for the 
idelay*

The Deputy Minister of Railways 
<<Shri Shahnawaa Khan): (a) to (c)
Government have accepted the 
recommendation of the Class IV Staff 
Promotion Committee that the designa- 
■tion and duties of Class IV staff on all 
railways should be standardised as 
•early as possible It will however 
take time to finalise

Shri Kunlun: May I know whether 
It is going to be finalised because the 
report was submitted one year ago*

Shri Shahnawac Khan: A Com-
mittee was formed in the Railway 
Board to go into this matter They 
have made certain tentative lists The 
lists have been circulated to the 
various railways and we hope that 
•the work will be completed shortly

Shri T. B. Vittal Rao: May I know 
who the members of this Committee 
are* Was it a purely official com-
mittee*

Shri Shahnawaa Khan: Yes, Sir It 
■was a purely official committee
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Shrl S. M. Baaerjee: What are t>
main recommendations of this Com-
mittee? I*, it only confined to pro-
motion?

Shrl Shahnawaa Khan: The report 
is available, and the hon Member can 
read through the whole report It is 
difficult to give out all the recom-
mendations because they are a large 
number

Shrl T. B. Vittal Rao: May I know 
when this Committee’s report or 
recommendations were circulated to 
the various railway administrations 
for their comments*

The Minister of Railways (Shri 
Jagjhran Ram): Each individual
recommendation of the Committee 
was considered firstly in the Board, 
and then it was circulated to the rail-
ways for their comments After their 
comments were received, they were 
considered again, and then requisite 
action taken on that

High Power Board for Inland Water 
Transport

+
• Kit / Shri DSUi,t 8in*h:

^D r. Ram Subhag Singh*

Will the Minister of Transport »•*  
Communications be pleased to state

(a) whether it is a fact that Gov-
ernment have a proposal to set up a 
high powered Board to plan the deve-
lopment of inland water transport,

(b) whether all the major Indian 
rivers will be linked to create a net-
work of inland water transport; and

(c) if so, the details thereof*
The Minister of State in the Minis­

try e l Transport and Comauntoattan 
(Shri Raj Bahadur): (a) No Sir Tb 
Ookhale Committee m their report r 
inland water transport have rece -



aended creation of a technical orga- 
zation in the Ministry of Transport 

TT&d Communications to deal with 
natters relating to development of 

Inland Water Transport The recom- 
«tnendation is under examination

(b) No, Sir

(c) Does not arise

Shri Daijit Singh: May I know the 
estimated amount that will be required 
and the approximate time that will be- 
necessary for the implementation of 
the scheme’

Shri Raj Bahadur: It is two-fold: 
the first is the creation of the central 
organisation which is only a pioposal 
under consideration, the other is about 
the recommeridations of the Com-
mittee With regard to both I think 
I cannot give an exact answer at this 
stage
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Dr. Ram Subhag Singh: What is the 
position of the inland water transport 
system in the eastern region, parti-
cularly in the Garga and the Brahma-
putra and their tributaries, and what 
is being done to improve the system 
there’

Shri Raj Bahadur: It is a very com-
prehensive question Broadly speak-
ing, the eastern sjstem consists of the 
sector from Calcutta to Dibrugarh vta 
Ganga and Brahmaputra, and the other 
one fiom Calcutta to Patna and Buxar 
and upwards up to Banaras But, as 
the hon Member knows, we have 
started a pilot scheme from Patna 
and that may be taken up In regard 
to the other one, namely from Calcutta 
to Dibrugarh the system is already 
running

Sardar Iqbal Singh: May I know
whether Government has considered 
the proposal, after the recommendation 
of this Board, for the development of 
the Rajasthan canal for inland water 
transport and to link the Rajasthan 
canal with the Kandla port’

Shri Raj Bahadur: I understand it 
is intended that the Rajasthan canal 
should also be wor'hy of navigation, 
so that it can be U'.ed for navigation 
The question of linking it up with 
Kandla, I do not think, has yet been 
taken up a- a serious proposition, but 
it may be perhaps considered any time 
if we are sure of the water supplies.

Shri P. K. Deo: May I know if the 
Inland Water Transport Committee 
headed by Shn Gokhale recommended 
the inclusion of a programme costing 
about Rs 50 crores m the Third Five 
Year Plan’

Shri Raj Bahadur: Yes, Sir, it has 
given certain schemes, the total cost 
of which is estimated to be about 
Rs. 50 crores

1861 (SAKA) Oral Answers 2700
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Shrimati Manjtfla Devi: May I know 
whether there is any proposal for 
utilising the Brahmaputra for deve-
loping the inland water transport?

Shri Raj Bahadur: In regard to 
Brahmaputra, as I have just now said, 
we are using it for our essential water 
link with Assam. About 60 per cent 
of the trade with Assam goes through 
it.

Shri Hem Barna: In view of the 
fact that the British steamer com-
panies that are operating their services 
in the Bihar and Assam rivers are 
threatening to withdraw their vessels 
from these rivers, may I know
whether the Gokhale Committee has
made any recommendation for solving 
this particular problem?

81ir! Raj Bahadur: That situation no 
more obtains. As a matter of fact, we 
have given them some substantial aid, 
and I think the steamer companies 
will function and continue to func-
tion in the Assam sector.

Shri Hem Barna: May 1 know
whether any financial aid has been
offered to them?

Shri Raj Bahadur: We have offered 
financial assistance

Shri Hem Barua: What is the per-
centage of it?

Shri Raj Bahadur: We have given 
them Bs. 30 lakhs by way of loans and 
talren upon ourselves the conservancy 
charges which come to—I cannot give 
the exact figure—about Rs. 5 lakhs 
per annum or something like that

8hri Hem Barua rose—

Mr. Speaker: Next question

Shri Hem Barua: Sir, this is very 
important.

Mr. Speaker: I have called the next 
question.
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Food Zones

+
'Dr. Bam Sabh&g Singh:
Shri S. M. Banerjee:
Shri Jagdish Awasthi:
Shri Bibhnti Mishra:
Shri N. R. Munisamy:

•512 < Shri Kami Reddy:
Shri Assar:
Shri Ram Krishan Gupta* 
Shri M. V. Krishna Rao:
Shri Venkatasubbiah:

^Shrl Narapa Reddy:
Will the Minister of Food and Agri­

culture be pleased to state
(a) whether there is any proposal

to revise the structure of the existing 
Food Zones m the country, and

(b) how many State Governments
have sent m such proposals, and

(c) when is the decision likely to
be taken in the matter7

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
to (c) Suggestions for re-adjustment 
of the boundaries of the existing food 
zones have been received from time 
to time from some of the States such 
as Punjab, Madras, Andhra Pradesh, 
West Bengal and Bombay In the 
larger interests of the country the 
Government of India have not found 
it possible to accept any of these pro­
posals so far

Dr. Ram Snbhag Singh. Will the 
hon Minister please let us know what 
are the suggestions of the Govern 
ments of Punjab, West Bengal, Madras 
Andhra Pradesh and U P ’

The Minister of Food and Agricul­
ture (Shri A. P. Iain): The suggestion 
of the Punjab Government was that 
Delhi should be taken out of their 
zone and that Punjab should be con-
stituted into a zone by itself The 
suggestion of the West Bengal Gov-
ernment was that Orissa should be 
joined with West Bengal The sug-
gestion of the Bombay Government 
was that Madhya Pradesh for rice and 
Rajasthan and Madhya Pradesh for 
wheat should be joined with Bomba> 
The suggestion of Madras and Andhra 
was that the southern zone should be 
split up and each of the four States of 
the southern zone should be consti-
tuted into a separate zone

Shri N. R. Mnniswamy: What are 
the real difficulties that these States 
are experiencing m furthering the 
objectives of the formation of these 
zones, and have Government examin 
ed these difficulties and tried to 
remedy them’

Shri A P Jain: Obviously Bombay 
is a deficit State and Bombay wants 
to be joined with a surplus State 
Now, the surplus States of Rajasthan 
and Madhva Pradesh feel that they 
are poor States and if Bombay is 
joined with them the price of food 
grams will go up and they will suffer
So there is a conflict of interests 
between the surplus States and the 
deficit States

Shri Tyagi: With a view to estab-
lishing a uniform price level all over 
the country, have Government examin-
ed also the feasibility of withdrawing 
all zonal restrictions and allowing a 
free flow of foodgrams’

Shri A. P. Jain: There is no such 
practical scheme before the Govern-
ment at the moment



(c) what would be the total expen-
diture involved?
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The Deputy Minister of Civil Avia-
tion (Shri Mohiuddln): (a) Yes, Sir

(b) As soon as a site for the Glider- 
drome has been selected and estimates 
of expenditure framed

(c) It is difficult to give any definite
estimates at present regarding the 
cost of construction of the gliderdrome, 
but the cost of capital equipment 
which may have to be provided for 
the gliding centre will be of the order 
of Rs 85,000 and the recurring expen-
diture on the pay of establishment 
and day to day expenses may be of 
the order of Rs 35,000 per annum

Bridges on National Highway No 43
*495. Shri Sang-anna: Will the Minis-

ter of Transport and Communications
be pleased to refer to the reply given 
to Starred Question No 1642 on the 
14th April, 1958 regarding bridges on 
National Highway No 43 and state

(a) whether any decision has since
been arrived at to reconstruct the 
bridges with cement concrete and

(b) if so, with what results’

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) Ye-, Sir,
Rs 7 50 lakhs has been piovided in 
the plan for the reconstruction of the 
following bridges

(i> Bhumka nala (11) Ballavi 
bridge, (111) Narangi bridge 
( i v ) Gonabahar bridge

(b) Works have to be executed b\
the Dandakaranya Development 
Administration They will undertake 
the projects as soon as possible

Dam on Kamaruli River in East
*497. Shri Shivananjappa. Will the

Minister of Irrigation and Power be
pleased to state

(a) whether it is a fad that the
Central Water and Power Commis-
sion has undertaken investigations in 
catchment areas of the river Narmada

in Madhya Pradesh and Bombay for 
co-ordinated development of its water 
resources, and

(b) if so, the results thereof?
The Deputy Minister of Irrigation

and Power (Shrl Hathi): (a) Yes, Sir
(b) The Central Water and Power

Commission has taken up the investi-
gations only recently The results will 
be known after the investigations are 
completed

Electricity Does from Pakistan
*499 Shri Vidya Charan Shnkla:

Will thf* Minister of Irrigation and 
Power be pka-.ed to refer to the reply 
given to Uni tarred Question No 1266 
on the 4th March, 195*) and state:

(a) whether the arrears regarding
electricity dues have since been paid 
by Pakistan, and

(b) not what steps have been
taken to secure payment thereof’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Out of
the total arrears amounting to 
Rs 4,400 R9 n P , the Government of 
Pakistan his since paid a sum of 
Rs 4,399 50 nP

(bl A supplementary Bill in res-
pect of the outstanding amount of 
Rs 7 19 nP has been sent by the 
Punjab (India) Government to the 
Government of Pakistan

Dam on Karnafuli River in East 
Pakistan

f  Shn Wodeyar:
| Shri Pahadia:

*513 ^ Shrimati Maflda Ahmed:
I Shri Ram Krfchan Gupta:
{ Shri Hem Barna:
 ̂Shrimati Ua Palchoudhuri.

Will the Ministci of Imgation and 
Power be pleased to state

< a) whether it a fact that as a 
result of the Karnafuli Project m 
East Pakistan land m Assam will b« 
submerged.
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(b) whether any American assist­
ance has been obtained by Pakistan 
for this project, and

(c) if so, what steps the Govern­
ment of India have taken in this 
matter7

The Deputy Minister of Irrigation 
and Power (Shri Hath!)* (a) Yes, 
Sir

<b) Yes, Sir
(c) The Government of India have 

taken up the matter with the Govern­
ment of Pakistan

Foodgmlns for Assam
•514. Shrimati Maflda Ahmed: Will 

tfle Minster of Fboa amf Agriculture 
be pleased to state

(a) whether Government have re- 
ceived requests from the Assam Gov­
ernment for allotment of 35,000 tons 
of rice for distribution as gratuitous 
relief and through fair pnce shops m 
the flood stricken areas,

(b) whether this request has been 
sanctioned, and

(c) if not, the reason thereof9

The Minister of Pood and Agricul­
ture (Shri A. P Jain): (a) Yes, Sir

(b) and (c) This was discussed with 
the Food Minister ot Assam in the 
first week of July, 1959, and it was 
•greed that dunng the rest of the 
year the Assam Government would 
be supplied with 25,000 tons of nce 
from Central stocks

Travel Agents

*515. Shri Khlmji: Will the Minis, 
ter of Transport and Communications 
bo pleased to state

(a) whether Government have
under contemplation any measure for 
restricting the activities of travel 
agents, and

(b) if so, the reasons therefor*9
The Mtairt— ef State to the Minis­

try ef Transport and Cewmnnleatlons 
(Shri Bai  Bahadur): (a) and (b) Yes,

btit the measures under contemplat­
ion are not for restricting the activit­
ies of travel agents but for helping 
the development of travel agency 
business on healthy lines and thereby 
also promoting more healthy con­
ditions in the entire travel industry

Khandsari Manufacture
*516 Shri Subbiah Ambalam: Will 

the Minister of Food and Agrlcaltaue 
b* pleased to state

la) whether there has been a large 
scale diversion of sugarcane from 
factories to Khandsan manufacture,
ai>d

(b) if  so, the steps Government 
P1 opose to take m this regard9

The Minister of Food and Agrieal* 
tore (Shri A P Jain): (a) The pro­
blem of diversion of cane is mainly 
confined to Western distncts of U P  
where the production of sugar has 
dropped from 6 20 lakh tons in 1957- 
54 to 539 lakh tons m 1958-59 One 
ot the reasons for this drop is stated 
to be diversion of cane to khandsan 
manufacture

(b) In a Press Note issued on 17th 
Ottober, 1958, the Government of 
India gave a warning against the set- 
tihg up of khandsan units in or near 
the factory zones The U P Govern­
ment has also issued the U P Khand- 
sam Sugar Manufacturers Licensing 
Order, 1959, and is taking steps to 
license khandsan units The im­
position of Excise Duty on khandsan 
WiU also reduce the pnce advantage 
enjoyed by it

Reduction in fare on Fatehpur-Churu 
Line

*517. Shri Morarka. Will the Minis­
ter of Railways be pleased to refer to 
tfc  reply given to Starred Question 
N0 887 on the 4th March, 1959 and 
**ate

(a) whether Government have con­
sidered the desirability of reducing 
tike enhanced fare on the Fatehpur-
Churu line, and
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(b) if so, the nature of the decision 
taken in the matter?

The Deputy Minister of Railways
(Shri S. V Ramaswamy): (a) and
(b) The matter is still under con­
sideration

Export of Rolling Stock
•518. Shri Fahadia: Will the Minis­

ter of Railways be pleased to state
(a) whether Government are look­

ing for markets abroad for locomotives, 
wagon and coaches, and

(b) if so, the details thereof7
The Deputy Minister of Railways

(Shri Shahnawas Khan): (a) Yes,
Sir, Government are most interested 
In exports

(b) Possibilities of export are being 
explored jointly with the Commerce 
and Industry Ministry

Standard of Post-Graduate Medical 
Courses

•S it Shri Shankaralya: Will the
Minister of Health be pleased to state

(a) whether it is a fact that varying 
standards exist in different Universi­
ties in respect of—

(1) post-graduate medical edu 
cation.

(a) the courses of study and 
method of training, and

(b) whether the post-graduate sec­
tion of the Medical Council of India 
has taken any qteps m the matter

The Minister of Health (8hri Kar- 
markar): (a) In regard to recognised 
post-graduate medical qualifications 
which are mentioned in the Tint 
Schedule to the Indian Medical 
Council Act, 1956, uniform standards 
are being maintained In regard to 
those post-graduate medical quali­
fications for which applications for 
recognition might not have been made 
Government believe that the recom­
mendations of Medical Council of 
India on post-graduate medical edu­

cation made in 1952, which were for­
warded to all the Universities for their 
guidance -and implementation, are be­
ing followed >

(b) The Post-Graduate Medical 
Education Committee of the Medical 
Council of India which will be con­
cerned with the maintenance of 
standards of post-graduate medical 
education has not yet been constituted 
under the Indian Medical Council 
Act, 1956

Coal Transhipment Shed at 
Korukkupet, Madras

*S2t 8hri Vajpayee: Will the Min­
ister of Railways be pleased to state'

(a) whether it is a fact that re­
modelling of Coal Transhipment Shed 
at Korukkupet, Madras, was under­
taken recently so as to increase the 
loading capacity of the Shed,

(b) if so, the total expenditure in­
curred on remodelling

(c) whether it is a fact that there 
has been no increase in the loading 
capacity of the Shed after the re­
modelling,

(d) if the answer to part (c) above 
be in the negative, the total loading 
capacity of the Shed before and after 
the remodelling (separately),

(e) whether any enquiry has been 
conducted into the matter, and

(f) if so, the result thereof’

The Deputy Minister of Railways 
(Shri S V Ramaswaay) (a) Yes,
Sir

lb) Rs 3 lakh* approximately so 
far 4

(c) Loading capacity of the Shed 
would increase after remodelling has 
been completed

(d) The existing capacity w 2* 
BG wagons and this is expected to 
go up to about 40 wagons

(pi and (f) Do not arise
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Production of Oil-Seeds
/  Shri Tangamani:

“  \  Shrl T. B. Vittal lUo:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply 
given to Starred Question No 271 on 
the 16th February, 1959 and state*

(a) what was the production of oil-
seeds during the year 1958-59,

(b) whether the target fixed for 
production of oil-seeds was reached 
during the year 1958-59; and

(c) if not, the steps taken for reach-
ing the target during the current year’

The Minister of Food and Agricul- 
ture (Shri A. P. Jain): (a) 69*19 lakh 
tons (final estimate)

(b) Yes
(c) Does not arise

Paradip Port

*522 Shri P. G. Deb: Will the Min-
ister of Transport and Communi-
cations be pleased to refer to the re-
ply given to Unstarred Question No 
4056 on the 6th May, 1959 and state*

(a) whether the report of the Poona 
Besearch Institute about Paradip Port 
in Onssa has since been examined,

(b) whether Government have ac-
cepted its findings, and

(c) whether a copy of the report 
will be laid on the Table?

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir It 
is still under examination

(b) Does not arise
(c) Yes, in due course

Central Board of Railway Research
•523. Shri P C. Borooah: Will the 

Minister of Railways be pleased to 
state.

(a) whether it is a fact that a high- 
powered Central Board of Railway 
Research is to be set up shortly; and

(b) if so, the functions that will b* 
entrusted to it?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes.

(b) To dircct and coordinate Re-
search on Railways and secure co-
operation of other institutions such as 
National Laboratories.

Restoration of Darwha-Pusad Liam

•524. Dr. M. S Aney: Will the Min-
ister of Railways be pleased to refer 
to the reply given to Unstarred Ques-
tion No 615 on the 20th August, 1958 
and state

(a) w hahn  Government propose 
to take up the restoration of the sec-
tion of the narrow gauge railway line 
between Darwha and Pusad which 
was dismantled during the Second 
World War and make provision for 
the same in the Third Five Year Plan, 
and

(b) if not, the reasons therefor?

The Deputy Minister of Railways 
(Shri S V Ramaswamy): (a) and (b)
The proposal for restoration of this 
line was fully considered and dropped 
as it was not financially justified.

Explosion on Amritsar-Pathankot 
Section

*525. Shri D. C Sharma: Will the 
Minister of Railways be pleased to re-
fer to the reply given to Starred 
Question No 117 on the 11th Febru-
ary, 1959 and state

(a) the progress made so far in the 
police investigation into the explosion 
which occurred on the rail track 
between Sarna and Boharoli Stations 
on Amritsar-Pathankot line on the 
16th of January, 1959; and

(b) with what results?
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The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a) and (b). 
The case is still under police investi-
gation. So far two persons have been 
arrested, one under section 55/109 Cr. 
p.C. and one as suspect.

Road Development Plan
*526. Shri Ram Krishan Gupta: Will 
ie Minister of Transport and Com-

munications be pleased to refer to 
the reply given to Starred Question 
No. 1922 on the 20th April, 1959 and 
state:

(a) whether Government have since
finalised the consideration of the new 
lonpt-t- rm Road Development Plan 
le* ta&a. ass.d suJotuVjw!  by
a Committee of Engineers; and

(b) if so, the results thereof?

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). No, 
Sir Detailed consideration of the 
matter has been postponed till the 
rece'pt of the report of the Committee 
constituted by Government recently 
to examine the question of co-ordin- 
ation between the different means of
11 an'port and long-term policy issues 
involved in their future development. 
Besides, the comments of the State 
Government, are still awaited

Gandak Bridge

Shri Radha Raman:
Shri Shree Narayan Das:

4527. ^ Shri Jhulan Sinha:
I  Shri Bibhuti Mishra:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 2338 on the 
18th September, 1958 and state:

(a) the terms on which it has been 
decided to hand over the old railway 
bridge to the Government of Bihar, 
and

(b) how long it would yet take to 
complete the construction of the new 
bridg* on the river Gandak?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The old
railway bridge over the Gandak will, 
on completion of the new railway 
bridge, be handed over to the Bihar 
G overnm en t in exchange for their 
propei'ty  at Mahindrughat, consisting 
of the Superintending Engineer’s 
bungalow , office and the compound

(b) Between six to nine months.

Bihar Inland Water Transport

C Shrl JJhree Narayan Daas:
* 5 2 $ -Shri Radha Raman:

^ Shri Radha Mohan Singh:
Will the Minister of Transport and 

Comniunications be pleased to refer 
to th<? reply given to Starred Question 
No on the 16th February, 1959 
and jftate

(a) whether the scheme for floating 
a separate company for Bihar Inland 
Water Transport has since been finalis-
ed; and

(b) if so, the nature of decision 
taken and the stage at which the 
scheme stands at present?

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir.

(b) The scheme has been dropped 
for economic reasons

Railway Land

f  Shri Nagi Reddy:
•509. ^ Shri A K Gopalan:

I Shri Vasudevan Nair: 
j^Shri Kunhan:

W>11 the Minister of Railways be 
pleaded to state*

(a) the amount of arrears which 
are yet to be recovered from private 
parties for the lease of Railway land 
for Use in the movement of their mer-
chandise, at Shalimar, Garden Reach, 
and Cuttack m South Eastern Rail-
way, as on 1st June, 1959;

(b> what are the steps that aro 
being taken for the recovery of the 
balance; and
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(c) the number of cases that are 
involved for the past 6 yean and the 
amount due from than?

The Deputy Minister of Railways 
(Shri 8. V. Ramaswamy): (a)
Shalimar—Rs. 1,56,173 (approx). 
Garden Reach.—Rs 22,636 (approx) 
Cuttack —1,16,797 (approx )

(b) Vigorous steps by way of nego­
tiations, persuasions, etc have been 
and are being taken for the recovery 
of arrears. In cases where negotiat­
ions have not yielded,and are not 
yielding satisfactory results, legal 
steps by way of filing suits in the 
Law-Courts have been and are being 
taken for the recovery of arrears and 
also for evicting the defaulting 
licensees

(c) Shalimar—35 cases.
Rs 1,56,173 (approx)

Garden Reach—6 cases.
Rs. 22,636 (approx)

Cuttack—86 cases.
Rs 90,975 (approx)

Purchase of Foodgralns
fghri Ran Krishan Gupta:
1  Shri Panigrahi:

Will the Minister of Food and Agri­
culture be pleased to state*

(a) whether the Government of 
have suggested to the State Gov­

ernments for devising a suitable mach­
inery for purchasing of foodgrains 
direct from the producers at the fixed 
price;

(b) if so, whether the details of the 
scheme have been finalised; and

(c) whether the said scheme has 
been implemented bv any State Gov­
ernment?

Tbe Minister «f Peed and Agricul­
ture (Shri A  F. Jala): (a) to (c) The 
Government of India have advised the 
State Governments to have a suitable 
machinery fo r making purchases direct 
from the producer to enable him to 
secure the specified price for his pro­
duce if he is not able to sell hi* pro­
duce at that price to a trader

In the States of Madhya Pradesh, 
Orissa, Assam and Madras, tbe State 
Governments have made purchases of 
paddy direct from cultivators. Simi- 
larly, in the States of Punjab, Rajas* 
than and Madhya Pradesh the Stats 
Governments have been purchasing 
wheat from the open market and offer­
ing to make purchases direct from 
producers.
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Air India Internations I

*532. Shri Morarka: Will the Minis­
ter of Transport and Communications
be pleased to state

(a) whether it is a fact that the 
Auditor's fee paid by the Air India 
Internationa] Corporation to its 
Auditors is about a lakh of rupees per 
year.

(b) if so, the basis on which this fee 
was fixed, and

(c) whether the Government was. 
consulted by the Corporation before 
fixing thu fee’

The Depot? Minister of Civil Avia- 
lien <8hrl Mohiuddta): (a) No Sir

(b) A statement showing the fees 
paid by the Air India International 
Corporation for the audit of its ac­
counts is laid on the Table of the 
Lok Sabha
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St a te me nt

Under Section 15(2) of the Air Cor-
porations Act, 1953, the accounts of 
the two Air Corporations are required 
to be audited annually by the Comp-
troller and Auditor-General of India 
and any expenditure incurred by 
him, m connection with such audit, 
u  payable by the Corporations to the 
Comptroller and Auditor-General of 
India The amounts paid by the Air- 
India International Corporation in 
this regard dunng the period 1053-54 
to 1957-58 are given below

Amount paid for 
the year to Govt

Financial Year Rs
1953/54 8,323
1934/55 12,485
1955/56 12,875
1956/57 14,055
1957/58 14,030

In addition, at the instance of the 
Board of the Air-India International 
Corporation, the accounts of the Cor-
poration are also audited by two 
firms of Chartered Accountants before 
the accounts are placed before the 
Board for approval The fees ap-
proved by the Board and paid to the 
firm during the penod 1953-54 to
1957-58 are given below

Financial Year Amount paid each 
Year

Rs
1953-54 4.500
1954-55 8,500
1955-56 12,000
1956-57 12,000
1957-58 16,000

u ) No Sir

Foreign TeuMa
*M8. Shri Fahadla: Will the Minu­

ter of Ih a q o rt and C w uukattons 
be pleased to state:

(a) whether any survey has been 
conducted in regard to travel habits

and the expenditure incurred by 
foreigners visiting the capital and,

(b) if so, whether similar survey 
will be conducted on national basis?

The Minister of State In the Minis-
try of Transport and Communications 
(Shri Raj Bahadur); (a) Yes A pilot 
survey of the pattern of tourism in 
India was conducted in the year 1955 
at Delhi to study the travel habits and 
expenditure incurred bv foreign 
tourists visiting India

(b) A similar but more comprehen-
sive survey was conducted on a 
national basis m the year 1957 at 
Bombay, Calcutta, Delhi, Madras and 
Banaras on the presumption that a 
tourist coming to India will visit at 
least one of these places Since the 
middle of May, 1959, a survey with an 
all-India coverage is being conducted 
on a continuous basis at the main 
ports of departure of foreign visitors 
viz., Bombay, Calcutta, Delhi, Madras, 
Tiruchi and Dhanushkodi

Government Hospitals in Delhi

*534. shri D C. Shanna: Will the 
Minister of Health be pleased to refer 
to the reply g»ven to Starred Question 
No 441 on the 19th February 1959 
and state

<a) the further steps, if any, taken 
dunng 1959 so far to overcome the 
shortage of doctors and staff in the 
Government Hospitals in Delhi, and

<b) the results achieved7

The Minister of Health (Shri 
K*nnarkar): (a) and (b) In Febru-
ary, 1959, there were 30 vacancies in 
the posts of Medical Officers in the 
four Government Hospitals in Delhi 
and New Delhi Twelve vacancies 
occurred subsequently The number 
of vacancies at present is 21, out of 
which appointment letters have been 
issued in respect of 14 selected candi-
dates Action to fill up the remaining 
vacancies 1* in progress



Zoo in Delhi
['Shri Ram Kristian Gupta:
I Shri Radha Raman: 
j  starl ®hree Narayan Das:
]  Shri D C. Sharma: 
j Shrl Pangarkar: 
l^Shri Bhakt Daishan:

Will the Minister of Food and 
Agriculture be pleased to refer to the 
reply given to starred Question 
No 1908 on the 20th April, 1959 and 
state the further progress made so far 
m setting up a zoological park at 
Delhi7

The Minister of Food and Agricul-
ture (Shri A. F Jain): A statement is 
placed on the Table of the Sabha 
[See Appendix II anncxure No 58]
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Waiting Rooms on Northern Railway

890. Shrl D. C Sharma- Will the 
Minister of Railways be pleased to 
state-

(a) the names of station* on which 
waiting rooms have been constructed 
during the year 1958-59 on tho 
Northern Railway;

(b) the amount spent for the same 
in the above year, and

(c) the names of stations where 
waiting rooms are proposed to be con-
structed during 1959-60 and the esti-
mates thereof7

The Deputy Minister of Railways 
(Shrl Shahnawas Khan): (a) and (b). 
The names of stations where waiting 
rooms have been constructed during
1958-59 alongwith their costs are as 
follows

17, 1959 Written Answers 272Z

Kamo ot station CjV»V

Jwalanmklv Road

Rs

» .i»4
hllcnnitad 4,000
Mai nahad 
Rija-ka Sahavpur 
N j  misliaran>a

1
t

^ ,Soo
Maholi
Ametht h.ooo
Jalt a Citv
Awa«arh V 26,000
Etah J

<c) The names of stations with costs 
thereof are as follows

R
Som pat  ̂000

PuhanVnt ; w j ’tu R’ oiim' 11i772

Seed Multiplication Farm- in Punjab

891 Shri D. C Sharma Will the 
Minister of Food an<2 Agriculture be
pleased to state t’ii armant allotted 
to the Punjab Government for the 
establishment of seed multiplication 
farms as subndv during 1959 60?

The Minister of Food and Agricul-
ture (Shri A P. Jain): Rs 21 15 lakhs

Food Adulteration m Delhi
.  I Mhri D C. Sharma

* £ -^i>hri Pangarkar:

Will the Mmistoi of Health be 
pleased to state

(a) the numbei of milk sellers and 
confectioners challaned for adultera-
tion of milk etc in Delhi during 1959- 
60 (upto 30th June, 1959), and

(b) the amount of fine imposed on 
them7
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The Minister of 
Karmarkar): (a) 426.

■(b) Rs. 67,090.

Health (Shri

A

T

Foreign Tourists

893. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of foreign tourists
who visited India during 1959 so far, 
month-wise; and

(b) the names of the countries from
which they came?

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur); (a) The number 
of foreign tourists (Tibetans and 
Pakistanis excluded) who visited India 
during the first three months of this 
year, for which data are available, 
is given in a statement laid on the 
Table. [See Appendix II, annexure
No. 59].

Quarters for Railway Employees

894. Shri D. C. Sharma: Will the
Minister of Railways be pleased to 
state:

(a) the money spent on the con-
struction of quarters for Railway em-
ployees on the Pathankot-Jullundur 
(via Mukerian) Section of Northern 
Railway during the year 1958 at each 
station;

(b) the number of quarters con-
structed on each station; and

(c) the number of quarters which
will be constructed during the re-
maining period of Second Five Year 
Plan (Station-wise) on this Section?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
NU.

(c) One quarter is proposed to be
constructed at Tanda-Urmar.

Electrification of Railway Stations

895. Shri D. C. Sharma: Will the
Minister of Railways be pleased to

state the progress made so far in elec-
trification of Railway Stations bet-
ween Kalka and Simla on the 
Northern Railway?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): A  statement 
is given below:

S t a t e m e n t

The position of electrification of the 
Railway stations on Kalka-Simla Sec-

Position

tion is as under;

Name o f Station

I. Kalka .
2. Barog .
3. Solan ,
4. Salograh .
C• Kandaghat
6. Tara Devi
7- Summer Hill
8. Simla .
9. Dharampore

(Punjab)
10. Kumaihatti
II . Solan Brewery
12. Jutogh .
13- Taksal .
14. Gumman
15- Koti .
16. Jabli .
17. Sonwara .
18. Kanoh .
19. Kathleeghat
20. Shoghi ,

^Already electrified.

► Programmed for 
electrification du- 
ling 1959-60.

. Not programmed so 
)■ far. Electric po- 
I wer supply not
I available in the
I Vicinitv.

Water Taps on Amritsar-Pathankot 
Railway Section

896. Shri D. C. Sharma: Will the
Minister of Railways be pleased to 
state:

(a) the names of the stations where
water taps exist on the Amritsar- 
Pathankot Section of the Northern 
Railway; and

(b) the names of the stations where
this facility will be provided during 
1959-60?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Water 
taps exist at Pathankot, Gurdaspur, 
Batala and Amritsar.

(b) It is not proposed to provide
water taps at any station during
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1959-60 Hand pumps have been pro-
vided at all other stations for supply 
of water

Irrigation and Power Schemes In 
Punjab

897 Shri D C. Sharma: Will the 
Minister of Irrigation and Power be 
pleased to state

(a) the total amount allocated to 
the Government of Punjab under the 
First and Second Five Year Plans for 
major and medium irrigation and 
power schemes, and

(b) the various schemes for which 
the said allocation was made’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
total amount allocated to the Govern-
ment of Punjab under the First and 
Second Five Year Plans for the major 
and medium Irrigation and Power 
Schemes is as under

First P lan—Rs *12,695 lakhs

Second Plan (Re-appraised Plan 
provision) —Rs 6,949 lakhs

(b) A statement giving the required 
information is laid on the Table 
[See Appendix II, annexure No 60]

*This includes Rajasthan's share for 
the Bhakra Nangal Project

New Stations in Secunderabad 
Ballway Division

898 Shri Pangarkar: Will the Minis-
ter of Sail ways be pleased to state

(a) the names of new stations con-
structed m Secunderabad Division of 
the Central Railway during 1958-59, 
and

(b) the names of new stations to be 
constructed during the remaining 
period of the Second Five Year Plan 
m the above Division9

Ih e Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Nil

(b) The location of the new stations 
proposed to be constructed during the

remaining period of the Second Five 
Year Plan is indicated below

0  Crossing station between
Ramagundam &. Man- 
chertal

Asifabad Road & Sir- 
pur-Kaghaznagar 

Rechm Road &  
Asifabad

Sirpur Town & Sir- 
pur-Kaghaznagar 

MaulaAli and Ghat- 
keaar

Warangal and Chin- 
talapalli

Kesamudram and
Mahbubabad 

Nekonda and Chinta 
lapalli

Khammammeth and 
Popatpalli

Kondapalli and
Gang neni

Chmtakani andBona- 
kalu
Karepalli and Tad 
kalpudi

The above stations are being open-
ed primarily for operational purposes
Water Taps in Secunderabad Railway 

Division
899 Shri Pangarkar: Will the

Minister of Railways be pleased to 
state

(a) the names of the stations where 
water taps exist m Secunderabad 
Division of Central Railway, and

(b) the names of stations where 
this facility will be provided during
1959-60’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) The
names of stations where water taps 
exist m Secunderabad Division are 
given m the list laid on the Table 
TSee Appendix II, annexure No 61].

(b) It is not proposed to provide 
water taps at any station during 1959- 
60
Approach Roads to Stations on Central 

Railway
900. Shri Pangarkar: Will the Minis-

ter of Railways be pleased to state:
(a) whether any provision is made 

for the repairs and construction of

(2) Do

(3) Do

U) Do

(5) Do

(«) Do

17) Do

OG Do

(9) Do

'10) Do

' i 0 Do

(121 Do
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approach roads to stations on the 
Central Railway,

(b) if so, the total amount spent 
dunng 1858-59; and

(c) the names of stations at which 
the roads were constructed or repair-
ed during the same period’

The Deputy Minister of Railways 
(Shri S. V. Ramaawamy): (a) Yes, 
Sir.

(b) Approximately Rs 3,62,260

(c) Bombay (V T ), Kurla, Dadar, 
Bhusawal, Savda, Nimbhora, Banosa, 
Anjangaon, Ellichpur, Darwha, Moti. 
bagh, Nagpur, Amla, Balharshah, 
Raja-ki-Mandi, Barsi Town, Jabalpur, 
Katm, Sihora Road, Katm Murwara, 
Pandharpur, Belapur, Ahmednagar 
Dhond, Belwandi, Maula All, Ghatke 
sar, Bibinagar, Bhangir, Mathura Jn , 
Kondapalli, Wangapalli, Alir, Pem- 
barthi, Jangaon, Raghunathpalli, 
Ghanapur, Pendial, Mahabubabad, 
Garla, Pedapalli, Mancherial, Belam- 
palli, Rechni Road, Kosi-Kalan, 
Fandabad, Dichpalli, Talmadla, Bikh- 
nur, Nizamabad, Akanapet, Indalwai, 
Uppalwai, Purli Vaijnath, Jhansi, 
Bhopal, Banda, Orai, Kabrai, Agra 
Cantt and Gwalior

Deaths doe to Heat Wave

M1 f  Shri Pangarkar:
\  Pandit D N Tiwary

Will the Minister of Health be 
pleased to state

(a) the number of deaths due to 
heat wave in India during the last 
three months, and

(b) how it compares with the figures 
of deaths during the corresponding 
months of the year 1958’

The Minister of Health (Shri 
Karmarkar): (a) and (b) The re-
quired information is being collected 
from various States and will be laid 
on the Table of the Lok Sabha in due 
course.

fare*!

£03. WSTOWT TT?f: WT WIT
w « n  f f a  * r f r  ^  f T T  f« F

YRlt’R ttz  WTO ITU? JTTT
% aprrf H U  cw tit sprfa *

h t <W t  y t  P w f a r aft ?

imr am  f f r  wo
#w) : sp m t % m  tit

* PnPrd tit r̂rsrm f^ r

f?rfa finrfcr

? *5. ?

W ? sK

* 9 «
Y V5. ? «<>■

* « t c e

% ?
VS see ? Co

(OT

'TrUi'TS f?rf«r ITT 
fad <,ul <TV V

Road-cum-Railway Bridge over Rivei 
Tangon

90.\ Shri C K Bhattacharyya. Will 
the Minister of Railways be pleased 
to state

(a) whether he has received a rep-
resentation from the people under 
Habibpur and Bamangola Police Sta-
tions m the District of Halda for a 
Road-cum-Railway Bridge by decking.
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the existing Railway Bridge over 
River Tangon; and

(b) if so, the action taken thereon9

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,
Sir It is presumed that the Honour-
able Member is referring to the Dis-
trict of Malda and not Halda

(b) The matter was investigated 
and it was found that it would be 
possible to provide a 10 ft wide road 
decking on the railway bridge The 
overall cost of the work including 
ancillary works like provision of level 
crossings on the approach roads, a 
Block-hut with interlocked signals, 
e tc , has been estimated at Rs 3 5 
lakhs with an annual recurring 
charges of Rs 25,000 Considering 
the fact, however, that the width of 
the decking is sub-standard oven for 
a signal lane of road traffic and that 
the availabil’t\ of time for passing 
road traffic would be much restricted, 
it is felt that it would nr>t be woith- 
while to provide this road decking at 
such a high cost It will however, be 
possible to provide a foot-path 4 ft 
wide outside the track at an init'il 
cost of Rs 60 000 and an annual re-
curring charge of Rs S 600 This w>ll 
not interfere with Railway traffic 
The applicants were informed ac-
cordingly

Journals
904. Shri Hem Raj: Will the Minis-

ter of Food and Agriculture be pleas, 
ed to state

(a) the amount spent on journals in 
connection with the Grow More Food 
Campaign during the years 1958 and 
1959 so far and the names of such 
journals;

(b) the income derived therefrom 
by their sale,

(c) the steps taken by Government 
to make them easily available to the 
agriculturists; and

(d) the different languages in 
which they are published?

The Minister of Food and Agrical- 
tore (Shri A. P. Jain): (a) and (b). 
A statement is laid on the Table. 
[See Appendix II, annexure No. 62],

(c) Every Gram Sewak receives a 
copy of each of the publications. The 
Gram Sewaks bring these publica-
tions to the notice of villagers and 
enrol the villagers as subscribers. The 
publications are also sold through 
certain book-sellers in rural areas.

(d) Three are published in Hindi 
and the one, the Indian Farming, in 
English The State Governments free-
ly reproduce information in these 
journals m their publications in local 
languages

P. and T. Building, Patamundal 
(Orissa)

905 Shri B C Mulllck: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether it is a fact that the 
construrtion of the departmental Post 
Office building of Patamundai post 
olTire m Orissa Circle started 10 years 
back,

(b) how long it will take to com-
plete the building,

(c) what is the estimated cost of 
the building;

(d) whether the requirements of ac-
commodation have increased since the 
time the building was planned, and

(e) if so, whether any action has 
been taken to expand the building?

The Minister of Transport and 
Communications (Shri S K. Patil):
No Construction work was started 
only on 15-10-1954

(b) Building work has since been 
completed.

(c) Rs 37,689*00 only excluding 
C P W D over-heads (Thirty-seven 
thousand six hundred eighty-nine 
only)
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(d) and (e). Accommodation avail, 
able in the nearly constructed build* 
lag is sufficient to meet the present 
retirem ents

M  Workers, l b t a  Fort
»N  Shri Anthony Pillai: WiU the 

Minister of Transport and Cenmaai- 
eations be pleased to state

(a) whether any representation has 
been received that the Madras Port 
Authority is not properly implement­
ing the decision of Government on 
the report of the Officer on Special 
Duty m the matter of adopting ade­
quate methods of rotation m postings, 
to achieve a fair degree of equalisa­
tion of earnings of ‘A’, *B’ and *C’ 
categories of shore workers and crane 
drivers; and

(b) whether Government has en­
quired into the complaint and taken 
steps to remove the difficulties’

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b)
The Madras Port Trust Employees’
Union has from time to time made 
representations regarding the in­
equality in the earnings of A, B and 
C categories of shore workers and 
crane drivers Government decision 
on the Report of the Officer on Special 
Duty does not, however, really aim at 
equalisation of earnings of A, B and C 
categories of shore workers and crane 
drivers

In the set up shore labourers in 
these three categories, A category re­
ceives first priority in the allotment 
of work and then B category C cate­
gory is now engaged m rotation only 
to the extent necessary to supple­
ment the A and B categories m the 
first and second shifts and exclusively 
in the third shift It has already been 
decided that A and B category work­
ers should accept booking for any 
shift on any day on a stxtet principle 
of rotation and when this decision is 
implemented, C category will be en­
gaged in rotation only to the extent 
necessary to supplement A and B 
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categories in all the shifts. Although 
the wage rates of A, B and C 
categories are the same, their monthly 
earnings cannot but differ as earnings 
vary with the number of shifts work­
ed and the output achieved in the 
shift The crane drivers are paid at 
a higher rate than that applicable to 
the shore workers and naturally their 
monthly earnings are higher There 
cannot, therefore, be any equalisa­
tion of earnings as between the differ­
ent categories of these workers

As regards equalisation of earnings 
within a particular category, an 
attempt is broadly made m this direc­
tion by allocating work by rotation 
But it 15 neither practicable nor desir­
able to perfect this The earnings of 
individual gangs and individual crane 
drivers are dependent on various 
factors such as the nature of cargo 
handled, absenteeism, leave taken, in­
dividual efficiency, etc The principle 
of equalisation of wages cannot be 
carried too far m respect of piece­
rated workers as it would imply that 
particular gangs or crane drivers 
whose earnings were large for certain 
days would have to be denied equal 
opportunities to earn dunng subse­
quent days on which sufficient work 
is not available for all and such a step 
will take away the incentive provid­
ed by the Piece Rate Scheme

Bhakra Dam Project

M7 Shri P G. Dab: Will the Minis­
ter of irrigation and Power be pleas­
ed to state

(a) whether the Central Water and 
Power Commission has conducted any 
research about the causes of damage 
in Bhakra Dam Project last year,

(b) whether any report has been 
submitted in this regard, and

(c) if so, the details thereof’
A s  Mputy Minister of Irrigation 

and Power (Shri Hathi): (a) Model 
tests were carried out at the Irriga­
tion and Power Research Institute, 
Punjab, Amritsar, and not by the
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Central Water end Power Commis-
sion.

(b) Tfie Anal report has not yet 
been submitted

(c) Ooee not arise 

Gatesoen at Level CrHriap
MS. 8hri Madhnsndan Bao: Will the 

Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No 3102 on the 13th April, 
1059 in regard to the safety measures 
at the level crossing near Anakapalli 
Station and state whether gates and 
a watchman have been provided at 
the level crossing7

A e  Deputy Minister of Railways 
(Shrl S V. Bamaswmmy): Not yet 
The matter is still under reference 
with the Civil Authorities

Iron Sleepers
•09. Shri SKUUah: Will the Minister 

ot Railways be pleased to state-

(a) whether iron sleepers were pur­
chased by Government during the 
period from 1957-58 to the 31st July, 
19S9;

(b) if so, how many were purchas­
ed from Iron and Steel Works, 
Bhadravati, Mysore and how many 
from others; and

(c) whether there was any differ­
ence in price paid to the Iron and 
Steel Works, Bhadravati and to 
others*

The Depoty Minister at Railways 
(Shri S V. Ramaswamy): (a) and (b) 
Apparently the Hon’ble Member is 
referring to the purchase of Cast Iron 
Sleeper Plates The quantity of 
sleeper plates supplied during the 
period from 1-4-1057 to 90-8-1958 is 
as under:

Prom ad fabricators . • 3,7*000
approx

From the Mysore Iron and 
Sxel Woks, Bhadravati 14.W

The figures for the month of July,
1959, are not readily available.

(c) Yes, Sir The prioe for the 
sleepers from Mysore Iron and Steel 
Works, Bhadravati was somewhat 
higher in the year 1958-59

Administrative Posts on Railways
910 Shri Radha Raman: Will the 

Minister of Railways be pleased to 
state:

(a) what are the criteria of Govern­
ment in regard to ‘filling up1 ot the 
following ‘general administrative 
posts*:

(1) Divisional Superintendents,
(ii) Junior and Senior adminis- 

tiative personnel officers, and
(111) other general administrative 

posts such as ‘Deputy General 
Managers’,

(b) the numbers of officers of the 
following cadres and departments who 
have been promoted to the above- 
mentioned posts during the last three 
years separately-

(I) Indian Railway Service of 
engineers;

(II) Signal Engineering Depart­
ment,

(III) Mechanical Engineering
(Transportation and Power) 
Department,

(iv) Electrical Engineering De­
partment,

(v) Transportation (Traffic and 
Commercial) Department; 
and

(vi) Indian Railway Accounts 
Service,

(c) whether the officers from any of 
these cadres and departments have not 
bean selected or considered for pro. 
motion to these posts;

(d) it so, since when; and
(e) the reasons therefor?
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A t  Dspaty H hW o of Railway* 
(Start B hIbiww  Kfcfaa): (a) These 
are important key poata on Railways 
and are filled purely on the basis of 
selection far which merit and suita­
bility are the over-riding criteria.

'(b) A statement giving the required 
information i* laid on the Table. 
[See Appendix II, annexure No. 89].

(e) The claims of all eligible offi­
cers are considered.

(d) and (e). Do not arise.

Aamwtt City
ML Shri K. O. pcriunnkh: Will the 

Minister of Railways be pleased to 
state:

(a) whether a proposal to bring 
Amraoti City (Central Railway) on 
main railway line has been under 
consideration;

(b) 1t  so, at what stage the scheme 
stands at present; and

(c) when the said work is likely to 
be taken in hand?

Ike Deputy Minbtor of Railways 
(Shrf 8. V. Samaawaay): (a) Yes, 
Sir.

(b) and (c). A Traffic Survey 
carried out in 1046 revealed that the 
project was not flnancialy justified. 
Farther investigation has recently been 
made by the Railway and (he report 
is under examination of the Railway 
Board.

Export at Sagar
. . .  /S h r i D. C. Shanaa:

\  Shri Khaahwaqt Sal:

Will the Miniate* of Peed aad Agrl- 
eattare be pleased to lay on the Table 
a statement showing;

(a) the quantity of sugar which has 
actually been exported country-wise 
during IBM (upto 80th June, I860); 
and

(b) net gain in foreign exchange?

The MtaMar of Feed and Agricul­
ture (Shri A. F. Jala): (a) A quantity 
of 16,029 metric Urns waa exported 
during the period January to June, 
1858 to the following countries:—

Quantity 
Countries in

Metric tons

1. Federation of Malayan Suit*
and Smgspo.e

2. Aden
3. Yemen
4. Ethiopia
5. Muscat
6. Cambodia
7. Oman
S. Seychelles

To t a l

(b) The foreign exchange earned on 
the quantity is estimated at Rs. 77.46 
lakhs.

Gargaoa Tunnel Projeet
912. Shri D. C. Shanaa: Will the 

Minister of Irrigation aad Fewer be 
pleased to refer to the reply given to 
Starred Question No. 1811 on the 1st 
April, 1959 and state:

(a) whether the Government of 
Punjab have since submitted the 
Gurgaon Tunnel Project to the Gov­
ernment of India; and

(b) if so, the action taken thereon?

The Deputy Minister mt Irrigate* 
aad Power (Shri Hathi): (a) The
answer is in the negative.

(b) Does not arise.

Cancer Wing et Safdarjaag Heepital

(Slur* D. C. Shanaa:
814. J Shri Baa Kriahaa Gapta: 

[Shrl Bfaakt Darsfeaa:

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question 1594 on the 1st 
April, 1858k and state the progress 
made so fsr in the construction oi the

14,230
300
600
100
535
64

100
100

16,029
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Cancer Wing of the Safdarjang Hospi-
tal, New Delhi.

The Minister for Health (Shri Kar- 
markar): The Cancer Wing of the
Safdarjang Hospital is under con-
struction and is expected to be conn- 
pleted by the 1st February, 1961.

International Civil Airport at Delhi

915. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question 
No. 2160 on the 1st May, 1959 and 
state the further progress made so far 
in establishing an International Civil 
Airport at Delhi?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): The question
whether a separate International Civil 
Airport should be constructed for 
Delhi at a place other than Palam is 
still under consideration, but in the 
meantime steps are being taken to 
construct a new runway at Palam for 
use by Boeing Jet Aircraft.

Cost Structure of Sugar

'’ Shri D. C. Sharma*
Shri Shree Narayan Das:
Shri Radha Raman:
Shri Ram Krishan Gupta:

916.

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Unstarred Question No. 2724 
on the 6th April, 1959 and state the 
progress made so far in examining the 
question of price of sugar by the Tariff 
Commission?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The investiga-
tions are nearing completion. The 
Commission expects to meet the inter-
ests concerned during this month and 
submit its report by September, 1959.

New Compensation Scheme for
Railway Accidents

/S h ri D. C. Sharma:
\Shri Sarju Pandey;

Will the Minister of Railways be 
pleased to refer to the reply given to

Starred Question No. 1018 on the 9th 
March. 1959 and state;

(a) the pi'Ogress made so far in 
finalising the new compensation 
scheme for payment to victims of rail-
way accidents; and

(b) whether a copy of the scheme
would be laid on the Table.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). Certain alternative proposals that 
have been evolved tentatively are 
under examination.

Unauthorised Vendors and Hawkers
on Northern Railway

918. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that some
unauthorised vendors and hawkers are 
permitted on the Pathankot-Amritsar 
Section of Northern Railway; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No
authorised vendors and hawkers have 
been permitted as such on the 
Pathankot-Amritsar Section. But 
some of them, however, operate with-
out permission and in contravention 
of the rules.

(b) Measures generally taken to 
deal with unlicensed vendors and 
hawkers are given in the statement 
given below:—

S t a t e m e n t

(i) Special drives with the aid of
Railway Police especially at
the bigger stations;

(ii) Attention by station staif
including Railway Protection 
Force and by Guards and 
Travelling Ticket Examiners
to prevent the entry of un-
licensed vendors and hawkers
into the railway premises;
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(Hi) Posting of Ticket
Im g io a t is  plain clothes to 
travel over the section; end

(iv) Seeking of public co-opera- 
tie* through announcements 
over loud-speakers, asking tbe 
public to t drain tram patro­
nizing unlicensed vendors *nd 
hawkers.

Colony in MW
Mt. Shri D. C. Sharma: Will the 

Minister of Health be pleased to refer 
to the reply given to TJnstaxred Ques­
tion No. 1263 on the 4th March, 1959, 
and state the further step* since taken 
to improve the civic amenities in 
Ranjitnagar, a colony in West Delhi?

U *  p ufcto of Health (Shri Kar- 
HHitsiT the development scheme for 
this area prepared by the Delhi Deve­
lopment Authority has been brought 
to the notice of the Municipal Cor­
poration of Delhi, who are now 
in charge of Slum Clearance Works m 
Delhi
Ballway Ovaibrldgr at Laheri Gate, 

Delhi
MM. 8 M  D. C. Sharma: Will the

Minister of Transport and Communi- 
be pleased to refer to the 

reply given to Unslarred Question 
No. 2003 on the 1st Apnl, 1959 and 
state:

(a) the progress since made in the 
construction of the railway overbridge 
at Lahon Gate, Delhi, and

(b) the time by which it is expect­
ed to be completed?

The ttatrter «f State in the Minis­
try el Transport and CwnwnlrsH—  
(Shift Ba| Bahadur): (a) The work of 
widening tbe approaches is still held 
up go* to difficulties in obtaining 
vacant poaasssioo of tb* land.

The court has held that the notices 
Issued on the occupants are ultra 
©tree. Fresh notices under Public 
Premise* eviction Act are being pre­
pared by Delhi Development Autho­
rity.

(b) Does not arise, at this stapa. 

Mannfaetam el IHeprWan

{
Shri 9 . C. Sharma:
Shri Fugtrfcir 
Shrl Bhal* Dwrshan:

Will the Minister of Transport and 
Cesnmnnicatioas be pleased to refer 
to the reply given to Starred Ques> 
ben No 2156 on the 1st May, 1900 
and state the further progress since 
made in establishing a factory for 
manufacturing teleprinters in India?

The Minister of Transport and Com­
munications (Shri S. K. Patil): The
inter-mmistenal discussions over the 
preliminaries have been held end 
preparations an  being nude lor 
negotiations with the parties who 
have expressed an interest in the 
project

Water Leggtag

f  Shri Bam Krishan Gupta:
9U. V Shrl D. C. Sharma:

[  Dr Bam ftubhag Singh:

Will the Minister of Irrigation end 
Power be pleased to refer to the reply 
given to Starred Question No. 260 on 
the 16th February, 1959 and state:

(a) whether the areas affected by 
water logging have been surveyed and 
detailed investigations made:

(b) if so, whether any scheme to 
deal with this problem have bean 
formulated, and

(c) if so, the details thereof (State- 
wise)*

Tbe Deputy Minister of Irrigation 
and Fewer (Shri Hathi); (a) to (c). 
Tbe areas affected by water logging are 
to be surveyed by the State Govern­
ments concerned and after detailed 
investigations, suitable schemes should 
be formulated by them. So far, only 
the Government of Punjab seem to 
have carried out surveys and investi­
gations in some of tbe areas affected 
by water logging; but no detailed
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scheme have yet been prepared No 
reports, have been received from 
other States.
Procedure for Purchase of Hallway 

8teree
MS. Shri Bob  Krishna Gupta: Will 

the Minister of Railways be pleased 
to state:

(a) nature of the present procedure 
for purchase of stores both in India 
and from abroad;

(b) whether this procedure is satis-
factory, and

(c) if not, whether Government pro­
pose to review it?

The Deputy Minister of Railways 
(Shri 8hahnawas Khan)- (a) The
present procedure for purchase of 
Stores is to invite open tenders
through advertisements except In 
cases of smaller value and of pro 
pnetory character when limited
tenders or single tenders may be 
adopted.

(b) The presen* procedure is satis 
factory

<«.) Doe* not arise

Survey of Indian Rivers

H i  Shri Ram Krishan Gupta. Will 
the Minister of Pood aad Agriculture 
be pleased to stale

(a) whether the Central Govern­
ment proposed to conduct survey of 
Indian rivers regarding sources of 
fish,

(b) if so, whether any scheme in 
this regard has been prepared, and

(c) if so, the details thereof*
The Minister for Food and Agri- 

ca ttm  (Shri A P Jain): (a) Yes
(b) and (c) Schemes for the survey 

of five major rivers, viz., Ganga, 
Krishna, Godavary, Narmada and 
Tapti have been included in the 
Second Five Year Plan Scheme of 
Central Inland Fisheries Research 
Station

The main items at work under these 
projects consist of.

(1) Preliminary survey of the 
fisheries of the rivers;

(2) Preparation of an inventory of 
the fishing craft and tackle operated 
in the rivers,

(3) Initiation of a sampling pro­
gramme to estimate the catch-per- 
unit of effort and total production of
fish m the nvers,

(4) Biological studies of the import­
ant fish populations of the rivers,

(9) Surveys of spawning grounds 
of fishes and location of areas tor 
collection of Major Carp seed tor 
cultural purposes;

(6) Estimation of optimum catches 
that could be obtained from the river 
without detriment to the maintenance 
of the fishery on a productive level,

(7) Recommendations of manage­
ment or conservotional measures for 
the development at the fisheries of 
river systems

Rajasthan Feeder Canal
925 Shri Ram Krishna Gupta. Will 

the Minister of Irrigation and Power 
be pleased to refer to the reply given 
to the Unstarred Question No 3279 on 
the 20th April, 1959 and state

(a) whether Government have since 
taken any decision on the proposal 
for lining 23 miles of the Rajasthan 
feeder canal lying in Rajasthan terri­
tory, and

(b) if so, when the work is expect­
ed to commence*

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and <b) 
The Revised Estimates relating to the 
proposal for lining 23*4 miles at the 
Rajasthan Feeder lying in the Rajas­
than territory have been received
from the Rajasthan canal Project
authorities and are at preaent
under scrutiny in the Central
Water and Power Commission 
The work of lining this portion a t 
the Feeder has already been started 
as decided by tbe Committee at
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Direction in it* nnttin i held on 2flth 
December, 1958.
Waiting IkeflWei la Dodd B ei l t i t i

IU . Shri Mam Krishan O vto: WiU 
the Minister of Health he pleased to 
state:

(a) whether it is a fact that the 
waiting facilities for patients in the 
Safdarjang, Willingdon, Irwin and 
Lady Hardinge Hospitals are not 
sufficient; and

(b) if so, the nature of the steps 
proposed to be taken to improve and 
provide more waiting facilities in 
these hospitals?

The Minister of nealth (Shri Ear-
■M uter): (a) Waiting facilities for 

patients in the Safdarjang, Willingdon 
and Irwin Hospitals are not sufficient 
Waiting facilities in the Lady Hard- 
inge Medical College Hospital are ade­
quate.

(b) Safdarjang Hospital:
Existing facilities are the maximum 

possible under existing conditions 
Improvement is only possible by the 
construction of a new Out Patient 
Department, which will be taken up 
in the TOurd Five Year Plan
Willingdon Hospital.

Space available in the hospital is 
limited and whatever space is avail­
able has been put to best use and a 
furnished waiting hall for the patients 
has been provided Additional 
facilities will be provided as soon as 
additional land is made available
Irwin Hospital:

The construction of a new Out 
Patient Department, which will be a 
compact unit and will provide accom­
modation for 2,500 patients per day, 
has been sanctioned and will be com­
pleted during the Second Five Year 
Plan period.

Lady HartUage Medical College 
Hospital

The question does not arise.

Rural EtrctrHeatiaa
M l. Shri Ram KtWhaa Gapta: WiU

|Ae Minister of Irrigation aat rawer 
pleased to refer to the reply given 
Unstarred Question No. 739 on the 

^ th  February, 1989 and state:
(a) whether Government have since 

examined the recommendations of 
® ûdy Group which was set up to re- 
VW  the electrification of small Towns 
**\d Villages; and

(b) if so, the nature of the action 
^ken thereon?

The Deputy Minister of Irrigation 
H d Power (Shri Hathi): (a) Yes

(b) The Government of India have 
^^cided to advance loans to the State 
Governments lor rural electrification 
schemes During the first five years 
°* these loans only interest would be 
Payable, and thereafter, the principal 
together with interest would be re­
fe r a b le  in 25 equated annual instal­
ments

Bhakra Nangal Project
928 Shri Ram Krishan Gupta: Will 

~te Minister of Irrigation and Power 
pleased to refer to the reply given 
Starred Question No. 2093 on the 

ith April, 1959 and state:
(a) the nature of steps taken so fkr 

connection with the constitution
°* a Standing Advisory Committee to 
™*solve disputes, if any, between the 
governments of Punjab and Rajasthan 

connection with Bhakra Nangal 
project; and

(b) whether the said Committee 
as been set up’
The Deputy Minister of Irrigation) 

*Sd Power (Shri Hath!): (a) and (b)
ccordmg to Article 50 of the Agree­

ment executed between the Govern­
ments of Punjab and Rajasthan 
^garding the Bhakra Nangal Project,

1 disputes between the two States 
ort the day-to-day operation and 
Maintenance of common works will 
** settled by mutual discussion bet- 
™een the Chief Engineers for Iniga- 
■“Sn and Power of the two States. 
*by unresolved disputes will be
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referred to « Standing Committee 
eansisting of tta  raipsctho Chief 
Begins—  at the two States with e 
representative of the C.W. ft P.C. as 
Chairman. The advice given by this 
Committee w ill be given due weight 
by the Punjab Government This 
Committee will come into operation 
an and when a dispute arises between 
the two States.

Dam on the Yamana

{
8hri Bam KrUtta Gupta: 
Skri D. C. Sharma:

Shri Bhakt Danhaa:

Will the Minister of Irrigation u 4  
Power be pleased to refer to the reply 

given to Unstarred Question No. 3600 
an 28th April, 1959 and state:

(a) whether Government have 
examined the Report for construction 
of a project on Yamuna, and

(b) if so, nature of steps taken so 
far for construction of this dam?

The Depety Minister of IrrlgitM  
and Power (Shrl Hathi): (a) The
answer is in the affirmative.

(b) The examination of the Koch 
Dam project on Yamuna has revealed 
that it is uneconomic and should be 
dropped.

Inter-State Waters Dispute between 
Mysore and Madras

__J  Shri Bam Krishan Gupta:
\  Shrl N. B. Mnnisamy:

Will the Minister of Irrigation and 
Tower be pleased to refer to the reply 
given to Starred Question No. 2092 
on th? 28th April, 1959 and state the 
steps taken so far for calling an early 
meeting of the representatives of the 
Madras and Mysore Governments to 
discuss their differences in sharing the 
waters of the Cauvery?

The Pa—ty Minister of Irrigation 
and Power (Shri HatM): The State 
Governments concerned were request­
ed in May, 1909 to furnish relevant

£*ta for purposes of tbe inter-Sttte 
~%ference. A Member of the Can- 

Watet and F m nt OpmmMbn 
vl*ited Madras aqd Bangalore to 
“ fleet the data and to discuss the 
“flails with the Governments of 
. ̂ sore and Madras. He held disous- 

**Sis with representatives at both the 
r V e rnmwits in the first week of 
J**he, 1950. The two State Govern­
ments have been requested to furnish 
™Hher information on certain points 
arising out of these discussions, which 
18 still awaited.

Bnml KeetriteaUon in P n j t l

rShri Bam Krishan Gupta: 
MJ J  Shri D. C. Sharma:

J g&rt AftL Stafh ffardadT: 
|_Shri Hem BaJ:

Will the Minister of Irrigation and 
. wer be pleased to refer to the reply 

ff^en to Unstarred Question No. 4019 
on the 6th May, 1959 and state:

ta) whether the Punjab Govern- 
m^nt have asked for any aid for the 
ruial electrification programme during 
19fo-59;

tb) if so, the action taken by the 
<-'entre in this regard; and

(c) the amount proposed to be 
^ \en  during 1959-60?

the Depnty Minister of IrrigatteOi 
*“d Power (Shri Hathi): (a) No
*®|uest has been received from the 
®°>veminent of Punjab for any aid for 
ruVal electriilcatiun programme dur-

1958-59.
tb) Does not aiise.
Ac) This will be decided, if and 

^ten  a request is received from the 
“Kte Government

LA.C. Dakota Crash

<__ rShif Bam Krishan Gupta:
™  MaMa Alunad;
'Will the Minister of Transport and. 

°Sannqieyttai be pleased to ssfer 
the statement made by the Deputy
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of Chrtl Aviation in Lok 
Srtha on the 38th March, 19C9r»gai>d- 
ing amah of ULC. Dakota on the 2*th 
Much, IBM and state:

(a) whether the Investigations into 
the causes ot air crash at Netajinagar 
have been completed; and

(b) if to, the causes of <the air 
crash?

A t  Deputy Minister «f Ctrll Avia­
tion (Shri MsMstfdln): (a) No, Sir
Hie accident is still under investiga­
tion.

(t>) A copy ef the report will be 
laid on the Table of the House as 
early as possible, after its receipt 

Vtaee Trade Bone at Kandla Port
m  f  Shri Baa Krishan Gupta:
^  \  Shri Dsmani:
Will the Minister of Transport and 

Cewwaatnsfisns he pleased to refer 
to the reply given to Starred Question 
No. 1833 on the 28th March, 1959 and 
state at what stage is the proposal for 
setting up a free trade zone at Kandla 
Port?

The Minister of State ia the Minis­
try «f Transport and Communications 
(Shri Raj Bahadur): The proposal is 
still under consideration.

Telegraph Enquiry Committee
I* Shri Bam Krishan Gupta: 

. . .  J Shri S. C. Samanta:
1 Shri Snbodh Hansda:
[_Shri Bhakt Danhan:

Will the Minister of Transport and 
Conunnnlcatians be pleased to refer 
to the reply given to Starred Question 
No. 1406 on the 20th March, 1959 and 
state:

(a) whether the recommendations 
of the Telegraph Inquiry Committee 
have since been examined; and

(b) if so, the nature of the action 
taken thereon?

The Minister ef Tnssapaat and Cens- 
a«p»h»ttons (Shri S. K. Patti): (a)
The recommendations ot the Tele­
graph -Enquiry Committee are still 
under examination.

(b) Does not arise.

Theft «f Ball way Property
ttfc Shri Baas Srishaa Gnpta: Will 

the Minister of BaBways be pleased 
to safer to the reply ghrsn to Un- 
stancd Question No. 2890 on the 9th 
April, 1969 and state:

(a) whether the investigations into 
the case regarding theft of railway 
property by a merchant of Gorakhpur 
have been completed; and

(b) if so, the findings thereof?
The Depaty Minister of Railways 

(Shri Shahnawaa Khan): (a) Yes.
(b) A charge sheet was submitted 

by Police against tbe accused Ram 
Autar Jaiswal under Section S of 
Railway Stores Unlawful Possession 
Act of 1955 Accused was, however, 
acquitted by Court giving benefit of 
doubt

Construction of Beads
936. Shri Bant Krishan Gnpta: Will 

the Minister of Transport and Com­
munications be pleased to state:

(a) whether it is a fact that large 
amounts of grants-in-aid from the 
Central Government to various States 
for construction of roads under differ­
ent schemes had not been spent dunng 
1968-59,

(b) if so, the reasons therefor; and
(c) the amount which remained 

unspent (State-wise)?
Hie Minister of State in the Minis­

try of Transport and Communications 
(Shri Baj Bahadur): (a) to (c). A 
statement is laid on the Table

SflAxaaaMT
This Ministry provides funds to 

States as grants-in-eid for (1) State 
Roads of Economic or Inter-State 
Importance, and (2) road works sanc­
tioned for being financed from the 
Central Road Fund (Ordinary and 
Special) Reserve.

In the ease of former, total financial 
assistance sanctioned during 1988-89
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w u  Be. 291,71,900. Where actual 
expenditure is lew then the sanctioned 
assistance, the unntilieed amount of 
assistance is to be treated as intereet- 
bearing loan from the Centre to the 
State concerned Under this proce­
dure the entire amount is adjusted off

As regards (2), the payments are 
made by the Accountant General, 
Central Revenues to the State Gov­
ernments on the basis of the monthly 
■audited expenditure as intimated to 
him by the State Accountants General 
autaject to the limit of the contributions 
sanctioned for these works.

There is, therefore, no question of 
money remaining unspent after having 
been actually passed out to the State 
Governments concerned

Tokens for Makiaf Telephone Calls
937. Shri Ram Krishan Gupta: Will 

the Minister of Transport aad Com- 
munieatlons be pleased to refer to the 
reply given to Starred Question No 
59 on the 11th February, 1989 and 
state at what stage is the scheme of 
utilising tokens for making telephone 
calls from coin collecting boxes7

The Minister of Transport and Com­
munications (Shri 8. K. Patil): The
manufacture of the tokens at the Mint 
Is being settled in consultation with 
the Ministry of Finance

Ceeoant Leaf and Root Diseases
fShri Barman:

938. J  Shri S. C. Samanta:
I^Shii Snbedfc Hanada:

Will the Minister of Food and Agri­
culture be pleased to state

(a) whether it is a fact that ‘coconut 
and root diseases' have assumed

an alarming proportion,
(b) the researches made uptill now 

for prevention and cure of such d«- 
-enses; and

(c) the success attained so far?
The fer Peed and Agricul­

ture (Shri A. P. Iain): (a) The root

and leaf diseases are prevalent in 18 
taluks ot  the Kerala State over «a 
area of about one lakh of acres out of 
e total area of about 11 lakh acres 
under coconut m this State.

(b) Three different fungi a n  now 
known to cause the leaf diseases which 
can be controlled by spraying with 
copper fungicides twice or thrice in a 
year. Research on the root disease 
which causes wilting of the tree has 
indicated that it may be due to a 
virus infection

(c) It has been found that the root 
and the leaf diseases occur together 
in the infected areas and that they 
can be kept in check by concerted 
measures of spraying, manuring and 
cultivation of the palms It has, how­
ever, not yet been possible to assess 
the results of such measures precisely 
and as such no information is readily 
available on this point

Production of Wrapper Tobacco

(Shri Barman:
938. ̂  8hri 8. C. Samanta:

^Shrt Snbodh Hanada:
Will the Minister of Food and Agri­

culture be pleased to state
(a) whether India has been success­

ful m producing wrapper tobacco,
(b) if so, the quantity produced in 

1858-39; and

(c) what is the progress of research 
done in this behalf at Dinhata Research 
Station m West Bengal*

The Minister for Food and Agricul­
ture (Shri A. P. M l):  (a) Yes, on an 
experimental scale

(b) 8,298 lba.

(c) Research conducted at Dinhata 
has shown that—

(1) The variety ‘Dixie Shade’ has 
been found to be the beat in 
yielding capacity, leaf sixe and 
general adaptability.
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(2) Shade provided by locally 
available material, »«., jute 
■talks seems to be quite suit­
able for the production of 
high quality thin-bodied leaf

(3) Considerable experience and 
technical know-how has been 
built up in the culture, cur­
ing and handling of this 
tobacco

(4) There are strong indications 
of the possibility of cigar 
wrapper tobacco becoming a 
commercial success m India.

Multipurpose Food
f  Shri Barman:

#4*. ^ Shri Sabodh Haaada*
^Shrt S. C. Samanta.

Will the Minister of Food and Agri­
culture be pleased to state

(a) whether steps have been taken 
to improve the quality of Indian diet 
and to raise the level of nutrition, and

(b) if so, the nature of steps taken 
so far**

The Minister of Pood and Agricul­
ture (Shri A. P. lain): (a) and (b)
Yes, some steps are being taken For 
example, certain protein-nch foods 
have been developed by the Central 
Food Technological Research Institute 
Mysore and arrangements have been 
made for the manufacture and distri­
bution of such foods on an expert 
mental scale The question of estab­
lishing additional units of production 
in different States is under con­
sideration Certain school-feeding pro­
grammes have been undertaken in 
some of the States and these aun at 
correcting the nutritional deficiencies 
m the diet of school-going children 
What further measures can be taken 
is under examination in connection 
with the preparation of the Third 
Five Year Plan
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Ayurvedic PharmaoenUcal Pretests

f  Shri S. C. Hi manta:
\S h r i Sabodh Hansda:

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question No 2201 on the 6th 
May, 1059 and state

(a) whether the recommendations 
made by the Udupa Committee about 
the nature, volume and standard of 
Ayurvedic Pharmaceutical products 
have since been examined, and

(b) if so, the decision taken thereon*
fh e Minister ef Health (Shri Kar- 

markar): (a) and (b). The matter is 
still under the consideration of Gov-

Report by Deputy Director, Rotterdam 
Port

fShri Sabodh Hansda:J Shri 8. C. Samanta.
] Shri Ram Krishan Gupta:

 ̂Shri Panigrahi:
Will the Minuter of Transport and 

Communications be pleased to state
(a) whether the report of 

Mr Posthuma, Deputy Director, Port 
of Rotterdam who visited India at 
the end of 1958 has been received by 
Government, and

(b) if so, the main recommendations 
m»de in his report’

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b)
Ortlv an advance copy of 
Mr Posthuma's report has been 
received and it is being examined In 
Mr Posthuma’s opinion, the most pro­
mising site for a subsidiary port in 
the Calcutta region appears to be 
north of the Haldia River estuary 
He has suggested that, before taking 
a final decision m the matter, certain 
technical investigations m regard to 
the depths that can be made available 
over the Auckland Bar and Beaumont's 
GUt by dredging and certain studies 
regarding waves, currents, tides, etc 
should be undertaken These sugges­
tions are being examined In the
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meantime, step* are being taken to 
use Haldtta M an jnckotiigi for light­
ening or topping 19 of ships proceed­
ing to «C coming from Calcutta, with 
effect from tbe next fair season in 
November, 19B8.

Interference with Bon get-vkoo

H f. Ihrimatl lb  ffelehoedkwl: Will 
fhe Minuter ot be pleased
to atate:

(a) whether it is a fact that caws 
of interference with rail services on 
the Eastern and South Eastern Rail­
ways (pulling of alarm chains, hold- 
teg up of trains by squatters on n il 
tracks, manhandling of railway staff 
etc. within tbe boundary of Weot 
Bengal) as a protest against slow, late 
and ill-timed running o t trains, fre­
quent changes in train timings and 
non-coxnplianee of requests of passen­
gers lo t additional stops and halts for 
aasao trains, have been on the increase 
lately;

(b) if so, what are the actual facts 
thereabout; and

(c) the steps taken or proposed to 
be taken to bring the situation under 
control?

The Depaty Minister of Railways 
(A r t  O u d n a m i Kfeaa): (a) The
number of cases of interference by 
DWHsijrri with suburban train Ser­
vians of ike Eastern and South Eastern 
Railway* in ao far as the State of 
West Bectfal is concerned during each 
ol the last 12 months ended June 1989 
are indicated below:—

Number of cates of 
Month interference

Eastern South
Railway Eastern 

Railway

3 *
a *
6

1
*

13 4

1*58— 
«§«** .

November
Deccmbet

Torn

10 t

From the above it will be seen that 
such cases are not qn the increase 
lately.

(b) A statement is, however, laid 
on the Table. [See Appendix II, 
annexure No. 94].

(c) In so far as the demand of the 
passengers pertaining to stoppages of 
suburban trains at certain stations, 
augmentation of loads of local trains 
etc., is concerned, the same are duly 
considered and fulfilled as far as 
possible. Effort* are being made and 
will continue to be made to run the 
suburban trains to time. The law and 
order question is also brought, from 
time to time, to the notice of the 
West Bengal Government.

Fish

f  Shrl B. C. Majhi:
\ 8hrt Sobedh Hanada:

Will the Minister of Food and Agri­
culture be pleased to state:

(a) whether researches have boon 
carried out on the processing of fish 
and utilisation of fish products by the 
Processing Wing of the Cantol 
Fisheries Technological Research 
Station at Cochin; and

(b) if so, what stepa have boon taken
to these methods?

The Mistater of Food and Agrioal- 
tare (Shri A. P. A la): (a) Researcheo
on problems of fish processing and 
utilisation of by-products bavo bee® 
started at the Central Fidxeriaf Tech­
nological Research Station, SragkttlMB, 
from October, 1958.

Total
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<lr) Work is dene in dote aaaariatton 
wtt* local rmnssring industries aad 
the remits a n  publicised for um by 
the industry generally.

rratt M H rn ttM  ta M r j

rt* / 8M  S. <3. MaJkl:
\ 8hrl Sahodh Hanada:

Will the Minister of Food aad Agri- 
caltore be pleased to state:

(a) whether the scbemn to grant 
loans to the fruit preservation Indus­
try have been implemented;

(b) if so, total amount granted as 
loan during the current financial year 
(upto 30th June, 1959); and

(c) what are the conditions observed 
for granting such loans*

The Mlateter of Feed aad Agrleal- 
tare (Shri A. F. Jala): (a) Tes, Sir.

(b) A sum of Rs. 6*63 lakhs has 
been allotted for the grant of loan to 
the various State Governments for this 
purpose during the current financial 
year Since the State Governments 
are themselves responsible for sanc­
tioning the same, it is not possible at 
this stage to indicate, the amount so 
far taken by the State Governments 
upto the end of June, 1959.

(c) Loans are granted to the State 
Governments on the following con­
ditions:—

(i) Hie State Governments will 
be responsible for the return 
of loan.

(li) The loan will be given upto 
a maximum of 50 per cent, 
(■object to a ceiling of 
Rs. 10,000 per trait in the ease 
«f snail scale units aad Rs. 7 
lakhs In the eaae of large scale 
factorial) of the amount in­
vested in fixed and working 
capital at a rate of interest 
prevailing at the time of the 
actual drawal of the loan. 
D m earreney ef the lean will 
Iw for a period ef i t  fears. 
The first instalment starts

from tkrsfe years after the 
drawal of the loan. Simple 
interest only w ill be payable 
annually during the first t  
years.

Bteotehaad Khairati Ram Ayurvedic 
Hospital, Lajpat Nagar, Delhi

M  f  Shri 8hree Narayan Das:
\  Shri Kadha Baaua:

WiU the Minister at Health be 
pleased to state:

(a) whether the Trust body of the 
Moolchand Khairati Ram Ayurvedic 
Hospital located in Lajpat Nagar, 
Delhi has applied for U p
from Government;

<b) if so. the amount asked for aad 
the decision of the Government there­
on;

(c) whether a proposal tor handing 
over the Hospital to the Government 
has also been received; and

(d) if so, the terms and conditions 
of such offer and the reactions of the 
Government in this regard?

The Minister ef Health (Shri Kar- 
auukar): (a) and (b). Hie Trustees 
of the Moolchand Khairati Ram 
Ayurvedic Hospital in Lajpat Nagar, 
Delhi had applied for some financial 
assistance during 1957-58 for the pur­
chase of some hospital equipment, but, 
in view of the fact that the Trustees 
had already received substantial grants 
for the hospital from the Ministry of 
Rehabilitation, no grant was sanc­
tioned by this Ministry. The Trustees 
had also approached this Ministry for 
financial assistance to implement their 
research scheme but as the scheme had 
not been worked out in accordance 
with the pattern laid down for earn* 
ing Central assistance, they were 
asked to revise their scheme and sub­
mit it through the Delhi Administra­
tion. The revised scheme has not so 
far been received in this Ministry.

(c) No.
(d) Does not arise.
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O M pm flw  M ta M u
f  Start likdhft | m a :

9*7. J Slurl Muw Narajran D u: 
[B M  DwMd:

Will the Minuter of Community 
M niopM nt and Ce operation be
pleased to state:

(a) the extent to which different 
State Governments have to far been 
able to participate m the share capi­
tal of co-operative institutions at 
various levels;

(b) whether the various State Gov­
ernments have framed any programme 
in thu regard; and

(c) if so, the precise nature of such 
a programmer

Tbe Deputy Minister of Community 
Development and Co-operation (Shri 
B S. Mnrthy): (a) The extent to
which State Governments have been 
able to participate m the share capi­
tal of Co-operative Institutions at 
various levels as on 30th June, 1958, 
is given in the statement laid on the 
Table. I See Appendix II, annexure No 
65]

(b) and (c) Prior to the formula­
tion of the Second Five Year Plan, 
State participation m the share capita! 
of co-operative institutions was not an 
approved national programme In the 
Second Five Year Plan State partici­
pation in the share capital of co­
operative institutions of different types 
and at different levels was, however, 
provided

An abstract of the programme of 
the different State Governments u  as 
under:

Share Cap’tal Contribution to- (Rs. in
lakhs)

(•) Co-operative Credit Institu-
tion at all levels . 2,517 57

(I) Cooperative Marketing Insti-
tution at all levels . 621 54

(e> Co-opeituve Sugar Factories 50000
(rf) Processing Societies other 

than Co-operanve Sugar 
factories 2x0 22

The funds required for parUetpattan 
in the share capital a t credit institu­
tions are obtained by the State Gov­
ernments from the Reserve Bank of 
India at a concessional rate of interest 
The Government of India, having re­
gard to their ways and means posi­
tion, assist State Governments with 
loans to the extent of 75 per cent of 
the funds required for participating m 
the share capital of other institutions.

Casualty at the Safdarjaag Hospital
J  Shri Bam Krishan Gupta:
\  Shri flhakt Darshan:

Will the Minister of Health be 
bleased to refer to the reply given to 
burned QuertMn 29a 22S&-A, aa the  
4th May, 1959 and state*

(a) whether the committee to en­
quire into the death of Shn Santokh 
Ham in the Safdarjang Hospital on 
*he 25th March, 1959 have completed 
*he investigation,

(b) if so, whether the Government 
^ave received any report from the 
committee, and

(c) if so, the details thereof*
The Minister a t Health (Shri Kar- 

’Viarkar): (a) and (b) Yes, Sir
(e) Hie matter is sub-judice as the 

Rolice have filed a case in the Court 
Qf the First Class Magistrate, New
Ztahi

Child-births in Running Trains

t l l  f  Shri 8hivanan|appa:
\  Shri Baghunath Singh:

Will the Minister of Railways be 
^leased to state:

(a) the number of child-births in 
*be running trains in India (Railway 
^one-wise) during 1966*99;

(b) whether the railway authorities 
Provide any medical facilities in the 
rtinning trains for child-births; and

(c) if not, what medical facilities 
*t» propoaad to be provided in this 
*>gnrd?
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n *  P spnty MWMar ef Railways 
(H r i I W m w  D h ) :

(a) Ceotral Railway 12
Eastern Railway 6
Northern Railway 2
N.E. Railway 1
North-East Frontier Rly 2
Southern Railway 31
S.B. Railway 6
Western Railway 3

(b) No

(c) Immediately on the need lor 
medical attendance coming to Rail­
ways’ notice, assistance is rendered to 
find medical aid team «.v!Vvk »Uimv> 
Civil or private sources Nothing more 
m possible or practicable

D.V.C

1 Shri Nagi Reddy: 
u g  J Shri A  Ka Gopalan 

] Shri Vamdevan Nair*
(^Shrl Konhan:

Will the Minister of Irrigation and 
Power be pleased to state

(a) whether the inter-Govemmental 
Committee have finalised their recom­
mendations for the allocation of the 
cost to each of the four dams sepa­
rately and the cost of each dam under 
the heads Flood Control, Irrigation 
and Power as per the provisions of 
the DVC Act, and

(b) if so, the details of their recom­
mendations*

The Deputy Minister ef Irrigation 
aad Power (Shri Hathi): (a) and (b)
The Committee could not come to any 
agreed conclusions in regard to the 
allocation of cost of each dam under 
the heads flood control, irrigation and 
power. As the primary responsibility 
for th» allocation of cost of dams is 
that of the DVC, the Corporation has 
taken its Mm dedsien The allocations 
m*de by the evaporation are indicat­
ed below:

(Rs. in crorei)

Flood Im- Power Tout
Con- gation 
not

Tilaiya z i  1 0 1 0  3 1

Konaf 22  3 & 38  9 8

Maitboa 4 3 4 3 4 S 13 3
Panehet 6 7 4 3 4 3 IS 3

T o t a l 14 3 13 6 13 6 41 S

Panehet Hill Dan Project
f  Shri Nagi Reddy:

J Shri A. K. Gopalan:
<] Shri Masa&evan Hriur:

 ̂Shri Konhan.

WiU the Minister of Irrigation aad 
Power be pleased to state

(a) whether the construction of 
Panehet Hill Dam has been completed 
by June, 1959 as scheduled, and

(b) the increase in the total cost 
due to undue delay m the construc­
tion?

Tbe Deputy Minister ef Irrigation 
aad Power (Shri Hathi): (a) The
Panehet Hill Dam has been practi­
cally completed

(b) It is not possible to work out 
the *xtra cost resulting from the pro­
longation of the Construction Sche­
dule The revised estimate of 1957 
is not, however, likely to be exceeded.

Foreign Assistance for Dam Construc­
tion in India

9$; Shri Pangarkar: Will the Minis­
ter of Irrigation aad Fewer be pleas­
ed U> state*

(a) the total amount of foreign as­
sistance received by Government un­
der the Technical Co-operation Mis­
sion tar the various dams under con­
struction in India during the year
1958-59;

(b) m what manner this assistance 
has been received; and
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(c) whether further assistance will
be available from the T.C.M. during
the year 1959-60?

The Deputy Minister of Irrigation
and Power (Shr i Hathi) : (a)
S696,479.30.

(b) The assistance has been re-
ceived in the shape of equipment and
material valued at $636,909.30, and
services of technical personnel valued
at $59,570'00.

(e) The reply is in the affirmative.
In pursuance of the Agricultural Com-
modities agreement between the Gov-
ernments of India and the United
States of America, India will obtain
reimbursement of the rupee expendi-
ture on certain projects during the
period 18th March, 1959 to 31st Marcil.
1961 to the extent of Rs. 1009 millions.

Minor Irrigation Projects

953. Shri Pangarkar: Will the
Minister of Food and Agriculture be
p lr ased to state:

(a) whether any additional amoun;
has been allocated to Bombay Stale
for minor irrigation projects during
the year 1959-60; and

(b) if so. the amount allocated
therefor'?

The Minister of Food and Agricul-
ture (Shr i A. P. Jain): (a) and (b).
A sum of Rs, 5'25 crores as asked
for by the Government of Bombay
for Minor Irrigation Schemes was
agreed to. No request for additional
allocation has so far been received
from the State Government.

S.election Posts

954. Shri Goray: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that due
to orders [vide letter of the Railway
Board No. E(NG)54.PM-I-13 dated
the 29th July, 1957J a large number
of supervisory staff who were already
selected to higher grades were adver-
sely affected inasmuch as their selec-
tion in the panel was ca nce ll ed ;

(b) what was the reason which
prompted the Railway Board to issue
this order which was given retros-
pective effect: and

(c) whether any representations
have been made by those affected
adversely by this order of the Rail-
way Board')

The Deputy Minister of Railways
(Shrt Shahnawaz Khan): (a) The
orders referred to only affected staff
placed on the panel but lIbt promoted
upto 1-4-1957. in regular vacancies
but who were due promotion in posts
which were earlier selection posts but
thereafter declared as non-selection
posts. The number is not Jarge.

7

(b) There was a persistent demand
from organised labour to make it pos-
sible for staff to reach higher grades
without an clement of selection on
~eniority-el(m-suitabi!ity basis wher-
ever possible. There was some delay
in issuing the orders which should
have taken efff'ct from a date in 1956,
but a latter date was prescribed for
administrative reasons.

(e) Yes.

Cultivable Waste Land in Orissa

955. Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be
pleased to state whether information
regarding the extent of cultivable
waste land available in Orissa in
1955-56, 1956-57 and 1957-58 has been
made available to the Union Govern-
ment?

~

Th.e Minister for Food and Ag ricu l-
ture (Shrt A. P. Jain): According to
the information made available by
the State Government, the extent of
culturable Waste land in Orissa in
1955-56 is 3,504,000 acres. The infor-
mation for the years 1956-57 and 1957-
58 has not been made available by the
State Government.

All India Electricity Grid

956. Shri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given

~
I
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to Starred Question No. 1881 on the 
Sth April, 19B9 and state the progress 
made so far in creation of an All 
India Electricity Grid?

The Deputy Mtnktw el Irrigation 
and Power (Shri Hathl): Preliminary 
studies for the establishment of a 
Super Grid system for the Southern 
Region comprising the States of 
Andhra Pradesh, Madras, Mysore and 
Kerala have been undertaken The 
Madras and Mysore Electricity Boards 
have been advised to take up for im-
mediate consideration the construction 
of a 230 KV single circuit line between 
Singarapet and Bangalore for the 
mutual benefit of Madras and Mysore 
States, and thus make a beginning for 
the establishment of the Super-Grid 
system

OTOT

v t «rti • t o t  m v  *mr
e jt t *. g m y  wfNify flSTw*

ffWT VV\90 ^  i  7TW 9 ^ 3
^  fa

(^r) TOT ^5>T fsRT *  £ V 
*Pt, fspW ffW

fc srr f a r r  m r  t  .

( o r )  ^  m ,  ? *r  *

WTO ?TOTfl**Wt So * * ):
(* )  v  *  n  v t
s r t  srhphnrrk?rr n€ ? 1

y* trrcfon *tt « ftn
^«rp=nfr fai$ft*T fa fw fr

< Emp'oymenl Exchanges)
* n f r s  f e w  *r m  1 t ^ r  sfifa r i f o n

$ %  z h  ^  *rflroi*T srffcnit ^

2 * r t t  s t o *  W  f  1
165 LS—4

*wr m r m  fcum  ^  f f

m -  q t t  : t o t  tfngvr
nwr # * rt t» rrf, K*?. «f  «mr-
TffiRsrwT t  v  tfar*
» 3TfTH f^T V f t  ft: •

(* )  TOT f«RT 3TT VWTT
g#«CTsm'i « «

(«*) qft j?r, m  -3*WT 
t o t  t  ''

M fw ^ HWT *hft (aft R« 
m *  «nfe*i) (%) tit* (or)

I JpT,

. ?rr ** *rf, ? m  *r ^ ? r  o t  
i r m  3tpt ^ tttt sfs w* fc*nr 1 1 f tp  
f t  fa>rmto <t8htt3, soft wrft
t  1

t^ o . frofif fa *  w t  anv
?mr ffir *nft jt ? fTr ft: ■
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1w ^ n w T q ^ r

*T Pbrtil-frmi SPTT d'pH *T̂ T RTT,

( j q )  w r * t ?  » r a r ? f t t f a g r c #  

spt fam  h *rf, HV5. Tm

(n) w t  ir? |  ftr *
n f f i  q  ITO ?r *T»T W  ftflR?TT f  .

(q ) life gT. ?Tt WT ?RTR TT 
ft^TT f^T «*T #  n^r
ftcTT̂ f ’

nw iw tff«i»W t («ft wo yo # r )
(*?) fiw w  fiw  ^

i t  n f  t  T̂dT ’TCT «P’ TJf
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firaT *i^t f  1 [HWfr sftfiro  
ww» t t ]

(tr) ^  ^  f*w * *$.
t t K l w  VR^rnjrmT

(n ) 1

(? )  z& ftHrfr *m»\JTVTT 
*1 i  5^  •■cmr *fhi w w  
»jw « fte  v  3*  f*w * t «r*
f*Wff% fiRT 3TRTT f  1

I miiIU Port Advisory Committee
Ml. Shri Bhawanjl A. Khimjl: Will 

the Minister of Transport and Com- 
■Balratloiw be pleased to state:

(a) tbe powers and functions of 
the Kandla Port Advisory Committee.

(b) the basis on which represen­
tation was given to the non-offlcials;

(c) number of meetings held by 
the Committee so far;

(d) the date on which the last 
meeting was held; and

(e) the interval between the last 
two meetings.

Tbe Minister of State in tbe Minis­
try ef Transport aad Commnnications 
(Shri Raj Bahadur): (a) The Com­
mittee is purely advisory in character 
Vhe subjects ordinarily placed be­
fore it are matters affecting the re­
lationship between the Port Adminis­
tration and the public, the leasing of 
land for business and industrial pur­
poses, facilities required from time to 
time to carry on the work of the port 
Airing construction, etc., and general­
ly questions of policy arising during 
the progress of a work on which the 
advice of the Committee will be of 
assistance.

(b) The non-officials on the Com­
mittee represent commercial and trade 
interests concerned with the Port of 
Kandla and the local municipality

(c) Three.

(d) 13th June, I«W.
(*) Four months and twenty days.
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W h n x  fen, vfrfa v rm lW r tr 
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Animals through Naga Hills

963. Shri L. Achaw Singh: W ill the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a press
note was issued in the Manipur
Gazette dated the 29th April, 1959 
that passage of animals through Naga
Hills was considered inadvisable;

(b ) whether any cattle heads were
exported from Manipur through Naga 
HiUs after publication of the said press 
note; and

(■c) if so, the number of cattle heads
ex{»orted so far after that date?

The Minister of Food and Agricul- 
tMre (Shri A. P. Jain): (a ) Yes,

(b ) Yes.

(c ) 2544.

Training in Crop Protection Methods 
in U.K

964. Sh.-i L. Achaw Singh: W ill the
Minister of Food anti Agriculture bi; 
pleased to state:

(a ) whether there was any com-
munication to the Manipur Adminis-
tration as to whether any candidate 
was available for deputation for train-
ing in crop protection in United K ing-
dom under the Colombo Plan during 
1959;

(b ) if so, whether any notification
was issued by the said Administration 
calling for applications from suitable 
candidates from Manipur; and

(c) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a ) Yes.

(b ) No.

(c ) The Government of the United 
Kingdom made two offers for the 
training of Indians in Crop Protection 
Methods in the United Kingdom in 
1959. Under these offers, only the 
CJovernment Servants who are doing 
Plant Protection Work could be nomi-

nated. Besides, Officers so trained 
are to be suitably employed on re-
turn. The Administration, therefore,
did not think it necessary to call for
applications.

CN

srsft sto :

W' 'JiFff ^  ?cTrfer
*

^ ffglr W  I  I ^
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I I

Fruit Preservation Units

967. Shri Jhulan Sinha: W ill the
Minister of Food and Agriculture be
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pleased to state the progress made in 
the establishment of large and small 
scale fruit preservation units in the 
context of the current Plan target?

The Minister of Pood and Agricul-
ture (Shri A. P Jain): The target
fixed during the current Plan for the 
establishment of large and small seal'* 
fruit preservation units was 6 and 200 
respectively with a total Plan pro-
vision of Rs 62 lakhs Upto the end 
of 1058-59, 8 small scale fruit pre 
servation units have been established 
and one large scale factory renovated 
with a total Central assistance of 
Rs. 36*19 lakhs During the current 
financial year, a sum of Rs. 6 63 lakhs 
has been allotted to the State Govern 
ments for establishment of 6 small 
scale and 3 large fruit preservation 
factories, and for the renovation of 
one existing large-scale factory

e $ « y  « * f « r  g io  jtto ftrarpV : 
« r t  r '  j f a  »rsft *nr s r t h
f^TT qr*n pp fo rT -fa n
TOSH ’f t JfTSTT % f a t  fa*TFT ĴTTqr
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liHwnlsglinl 0 »w rw hry, Delhi
f i t .  Shri Bam K x tta»  Ctovto: Will 

the Minister of Transport aad Ohm- 
— h iW n i be pleased te state the 
natui» of progress made so far to con-
struct the building of a new Seiwnolo- 
gical Observatory at Delhi?

The Dapatr Minister «f Civil 
Aviation (Shit Mohinddin): The ceo- 
structlcMi of the underground vault for 
housing the seismological instruments 
has been completed and plastering of 
the walls has been taken up. Tbe 
vault is expected to be ready by the 
end of August and the installation of 
equipment to be completed early in 
September, 1959 The construction of 
the superstructure which will ac-
commodate the entrance hall, Museum^ 
Laboratory etc has also been taken 
up

Foreign Owned Hospitals In India
971. Shrimatt Maflda Ahmed: Will 

the Minister of Health be pleased to 
state-

(a) the number of foreign-owned 
hospitals in the country excluding the 
Tea-garden hospitals,

(b) whether any survey has been 
made of the medical personnel and 
nurses working m those hospitals, jnd

(c) if so, the percentage of Indian 
representation therein7

Tbe Minister of Health <Shri Kar- 
markar): (a) to (c) The required in-
formation is being collected and, when 
available, will be placed on the Table 
of the Sabha

National Malaria Eradication 
Programme

9lt Shri B. C Malliek: Will the 
Minister of Health be pleased to state:

(a) whether it is a fact that the 
Central Government have allotted 160 
Hypo endemic units under the National 
Malaria Indication Programme to 
various States for 1969-00;

(b) if so, the State-wise quota *il- 
>tted;

(c) the total estimated amount te 
be spent on the Malaria Eradication 
Programme during 1959-40; and

(d) what is the Central contribut-
ion to this?

The Minister of Health (Shri Kar- 
markar): (a) Yes, Sir

(b) A statement is laid on the Table 
of the Sabha [See Appendix n , 
annexure No 08].

(c) The total amount to be spent on 
the Malaria Eradication programme 
dunng the year 1959-60 is estimated 
to be Rs. 1452 lakhs.

(d) The Central Government con-
tribution (including the cost of 
material and equipment expected to 
be received from U.S.T.C.M.) is esti-
mated to be Rs 998 lakhs

I*  • TOT W W
a? ^  f t? .

(« )  fjnrmr ^  ^
SNtfTfatT fa <1*4 % TOTVTTOf
7, iftT

(* )  srcwr faiT
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OTPV («ft VTOTVT) :
(w) («r) * tt  q^rzfr
% «W**n
% fa* si&r * fatrrn
?rm 11 If?  tnu

w W  i&z, fgm-

i
Circulation of Minutes ef Interview ef

P A T  Union with Ministers

. C Shri TangwnuU:
971 \  Shri A K Gopalan:
Will the Minister of Transport aad 

CemmaaieatioM be pleased to state:
(a) whether it is a fact that the 

practice of circulating minutes of in-
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terview of Posts and Telegraphs Union 
Officials with Ministers and the Dir-
ector General of Posts and Telegraphs 
has been stopped recently; and

(b) if so, the reasons therefor?

The Minister of Transport and 
Communications (Shri S. K. Patil):
(a) and (b). According to the pre-
scribed “Channel of communication” 
only the Central Headquarters of 
Unions have the right of approach to 
the Director General, Posts and Tele-
graphs and in case of disagreement 
with him, the National Federation of 
P. & T. Employees has the right of
approach to the Minister (Transport
and Communications) through the
Director General. Minutes in res-
pect of these meetings are being issu-
ed. All other interviews granted by
the Director General and the Minister
to the Unions are treated as informal,
and consequently issue of minutes in
respect of these meetings has been
discontinued.
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Inspection Carriages
M l Shri SuMmaa Ghoee: Will the 

Ulaufter of Railways be pleased te

state bow many Inspection Cairiagsa 
went to Bolpur Station (Viswt 
Bharati) Eastern Railway from Um  
Sand to 28th December, ItBST

The Deputy MlwlsNr at Rattway* 
(Shri Shahnawas Khan): Four Ins-
pection Carriages—three were uaed by  
the Divisional Officers for attending 
the Divisional Railway Users Consul* 
tative Committee meeting held at 
Bolpur during the penod and one by 
the Chief Operating Superintendent 
who was also at Bolpur on 24-12-19M 
dunng the course of his tour

The above Officers had to stay in 
their respective carnages at Bolpur 
as no Rest House/Room is available 
for Railway Officers at Bolpur

Delhi Milk Supply 8chease

f  Pandit MiuUahwar Dutt
979 v Upadhyay:

I  Shri M L. Dwlvedl:
Will the Minister of Food and Agri-

culture be pleased to state what will 
be the employment potential of Delhi 
Milk Supply Scheme*

The Minister of Food and Agricul-
ture (Shri A P. Jain): The Scheme, 
when handling 7,000 maunds of milk 
daily, which is its present installed 
capacity, will provide employment to 
about 5,000 persons Half of this 
number would be employed on a 
whole-time basis and half on a part- 
time basis The Scheme is capable of 
expansion for handling about 12.000 
maunds of milk daily in future The 
employment potential then would b* 
about 6,000 person* including pait- 
time workers

{fura* n fo  5  dvft 9sm 

fw w  IWT iqwiT *T*t TO v t  
♦h! ^*T ft:
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HotpiUb in RimMbal PndM h
98*. 8brt Warior: Will tbe Minister 

of Health be pleased to state:
(a) the number of vacancies ot 

doctors in hospitals in Himachal Pra-
desh;

<b) since when these posts have not 
been filled up, and

(c) the reasons therefor9

Tbe Minister of Health (Shrl Kar-
ra arkar): (a) and (b). A statement
containing the information is laid on 
the Table (See Appendix II. an*
nexure No 89 ]

(c) There is general shortage ot
qualified medical personnel in the
country Further, owing to the un-
willingness of doctors to take up jobs 
in the rural area, it has not been, 
possible to fill up the vacancies

Railway Station near Model Town. 
Patiala

983. Shri AJU Singh Sarhadl: Will 
the Minister of Railways be pleased to 
state:

(a) whether it u  i  fact that a Rail-
way platform had been constructed 
for having a regular Railway Station 
near Model Town of Patiala; and

(b) it so, why railway station has 
not been opened there for the con-
venience of the public living in Model* 
Town side of Patiala?
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n «  Deputy Minister of Railways 
<8hri 8hahnawa> Khan): (a) Yea, Sir

(b) There has been some delay in 
-arriving at the correct name of the 
Halt Station m consultation with the 
Punjab Government and the Surveyor 
General of India It has since been
•decided to name the station ‘Patiala
Cantt ’ It is expected to be opened 
m about two month’s tune

Link with Lahaul Valley
*M Shri Daljit Singh: Will the

Minister of Transport and Communi­
cations be pleased to refer to the reply 
given to Starred Question No 808 on 
the 2nd September 1958 and state

(a) the progress made so far in con 
necting Lahaul, Spiti and Chmi of 
East Punjab and Himachal Pradesh 
with the rest of the country, and

(b) the schemes proposed to be 
carried out m future’

The Minister of State in the Minis­
try «f Transport and Communications 
<Shri Raj Bahadur): (a) and (b) A 
statement giving the required infor 
mation is laid on the Table (See 
Appendix 11, annexure No 70}

Post Office Buildings

•85. Shri Daljit Singh: Will the
ICuuster of Transport and Communi­
cations be pleased to state

(a) the number of Post Offices in 
'Hoshiarpur District m Punjab State 
functioning in rented buildings at 
present,

(b) the amount of rent paid by Gov 
•eminent dunng 1958-59,

(c) whether the proposals for the 
■construction of buildings for these 
Post Offices have materialised, and

(d) if so, the number of such build 
under construction and the

amount spent so far9

Ik e Ministry of Transport and Com- 
— w letlSM (Shri S. K. Patil): (a)
SI

(b) Rs. 13,410

(e) and (d) There a n , proposals 
for provision of departmental build-
ings for 4 Post Offices either by de-
partmental construction or by pur-
chase of buildings in case suitable 
sites are not available

The proposals are still in a preli-
minary stage A sum of Rs. 2,898 ham 
been incurred towards acquisition of 
land in one case
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U x *  %  5 fh r w  
VRIXt % re im *  %

“m r" *nrr «rc star iftr 
r<f>v<*r« % iRvrA afa t c  bftsShr

stch *rf i « ra m rfrfr4t
T Hrfvz ( q f m )  %

v ra  Ir 3j»r * «rr wrf-m «mmt o t t f * 
pt t  Snft «mr ift i

r%ii>cqi« ^  CTfrFhr sfnm ? 3V W  
v rA  ?n*Rr v r w j r  th ,  aft ^ < n f 

aroft # w r
f c n r  f a n  art Tfr 1 1
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1 VRIT 1  fn m

le v . #  «nrc : w r fci# »cft 
*rf :

( * )  *  a r c *** , U X =  ^  w  ?n? 
T̂PRft Wmft ??FIIT^ fSRpft WZHT* 

f f t ;

(m) f%?R q rm f *  w<tfinff 
*i?t <rw^ #  igftnr *pf?t f#  S ’

t a t  3*r*nft («ft Brqynrw  trt) :
( i t)  h x *  «rk 3? ^?nf,
t m  % n̂rfft *nfWi 3 *?m
* tp p m jg fi

(w) 3 *rm*rt * w i ifiwl i?r
*nrT*t»Pftfc, X *n*RT W*F*T 3  |  I
1 *rr»rat 3 art* w\ an |  r trrnait 
v r *nft m  <rtt s^t * m  i q*P 
n m  v *nT7wt vr ^hr fern *rt w ^ f 
ar* «n»rsr «nr i

»nfrm4 ti m  w *

t* « . •ft I W  : W  (W
*nj ^ tr  f*rrn£*r fcr

( v )  K a p w ft , k x «  W * ?T*F 
fiRrft ’ram f f f  fiR # v ftxn tr 

<t tv«t % irrr *f Ttfcaft «ft kto «n .

(ir) «rc* *r fippft «rr ffapr 
w r  «rrf, «f.r

(«r) «r t  a w  «raf* *  *njmrr 
^  f?t tv*t % *nnr vtf
^P ff j f  > ’

i f r m  <m iHm  »nft (vh w* 
m* qifcw) : (v) (*r). ^ t t
fp w  *r 7#  |  d t r  vm nm  
<frMWT ^ w r f c t f  <ft arrWt i

Katf'Hndi in the MaynrbhanJ Light 
BiDwtjr Seettan of SJE. Railway

989. Shri Suresdranath Dwtvedy:
Will the Minister of Railway* he 
pleased to state:

(a) whether it is a (act that a pro- 
po$al to close four rail-head* in tha 
Mayurbhanj light railway section ot 
the South Eastern Railway is under 
the consideration of the Railway Ad-
ministration; and

(b) if so, the reasons therefor?
The Deputy Minister of Rail ways 

(Shri S. V. Ramaswamy): (a) N»
Sir

<b> The question does not arise

North Sikkim Road

990. Shri Dinesh Singh: Will the 
Minister of Transport and CJouuunnl- 
catkras be pleased to state:

(a) the progress made so far in the 
construction of North Sikkim Road; 
and

(b) when it is Ukely to be complet-
ed’

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): (a) Work on the 
first 22 miles is in progress

(b) First 45 miles (with temporary 
bridges) have to be completed during 
the current Plan period The rest 
will be programmed in the TCiird 
Plan

Agricultural Production is  Khowai 
Sub-Division In Tripura

991 Shri RangsU Thakur: Will the 
Minister of Food and Agriculture be
pleased to state:

(at whether »* is a fact that the 
agricultural production in Khowai 
Sub-Division in Tripura is falling 
every year.

(b) if so, the reasons therefor; aad
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(c) the measures that have been 
adapted to in c m »  the production in 
Xhowai?

The MMMw of Mod M l A u M -  
taro (Shrl A. P. I i h ) :  (a) There has 
been a fall in the production of some 
at the agricultural commodities in 
Khowai Sub-Division during the last 
two years.

(b) Crop* were affected in 1957-58, 
by prolonged drought and in 1958*09. 
by flood and cyclonic weather. In 
1888-59, paddy was also damaged by 
caterpillars.

(c) Provision cf irrigation facilities, 
distribution of fertilisers and manures, 
unproved seeds and adoption, of un-
proved agricultural practices are the 
principal measures taken for increas-
ing crop production

Supply at Foodgrains to Tripura

Mg. Shri Bangahi Thakmr: Will the 
Minister of Food and Agricnttnre be 
pleased to state:

(a) whether it is a fact that the 
increasing quantities of foodgrains are 
being supplied to Tripura year by 
year; and

(b) if so, the quantity supplied in 
the years 1958 and 1959 so far. separa-
tely*

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir

(b) The quantities of nee and wheat 
supplied to Tripura during the year
1958 and in the year 1959 so fai are 
approximately as follows*—

Quantity (in cons)1 
Rice Wheat

*95* 19.600 2.600
*959 (up to 1-8-59 ■ 16,900 900

Loss of Klee and Cement from 
Bail way Wagena

888. Shri B aa l Beddy: Will the
Minister of Railways be pleased to 
state:

(a) whether it •» a fact that huge 
quantities of rice and cement were

missing tram the i«ilw«y wagons In 
the North East Frontier Railway in 
July 1M»;

(b) if so, the quantity and value a t 
each of the commodities lost;

(c) whether any investigation has 
been made into the matter;

(d) if so, the result ot the Investi­
gation; and

(e) the compensation, it any, paid 
or liable to be paid by the Railways 
in regard to this loss?

The Deputy Minister at Batfwajt
(Shri Shahnawaa Khan): (a) No. But 
In a case in January. 1989 police seis­
ed at Pandu a motor truck loaded 
-with 100 bags of cement which wow  
suspected to have been removed from 
the Construction | Stores, Pandu;

(b) The value of 100 bags of cement 
is estimated at Rs. 650.

(c) to (e) Government Railway 
Police have registered a case under 
section 379 I PC. and investigations 
arc in progress So far a Store Clerk 
and two outsiders tiave been arrested 
and two more outsiders have sur-
rendered themselves before the Court.

N.ES. Blocks in Hill Areas
994. Shri Hem Raj: Will the Minis-

ter of Community Development and 
Cooperation be pleased to state:

(a) the amount of money that lapa- 
ed during the years 1952-53 to 1958-59 
from the Community Development 
N E.S Blocks m Himachal Pradesh;

ib) the reasons therefor’
The Deputy Minister of Consaranlty 

Development and Cooperation (Shri 
B S. Mnrthy): (a)

1952-51
Rs.

Nil
1953-54 10,39.024
1954-S5 3,50*011
1955-56 3,81,120

9,67,0111956-57
1957-58 3.85.935
1958-59 14.662

This is without prejudice to the
availability of the full provision m
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th* Kfe*m*tic budget for each block 
lor a Five-year period.

(b) The reasons mainly ere that 
during the Initial *18( 0* the pro-
gramme in Himachal Pradesh wa> 
handicapped by dearth of trained 
personnel, lack of communications, 
difficult nature of terrain, and general 
backwardness of the area Lapse of 
funds m some cases was also due to 
delay in the adjustment of debits on 
account of supply of material and 
equipment under the Technical Co-
operation Mission programme

“Nabik Griha”, Calcutta

995 Shri Aurobindo Ghosal: Will 
the Minister of Transport and Com-
munications he pleased to state

(a) whether the inmates of the 
•Nabik Griha' of Calcutta refused to 

take meal*, for several davs in May, 
1W9 and

(b) if 0 the reason* therefor**
The Minister of State in the Mini<>

try of Transport and Communications 
(Shri Raj BahadurV (a) No Sir

(hi Doe« not arise

Fisheries Development in West 
Bengal

N t  Shri Aorobindo Ghosal Will 
thr Minister of Food and AgTieultnre 
be pleased to state

(a) whether an> amount has been 
allocated so far to the West Bengal 
Government for the development of 
fisheries in the Second Five Year Plan 
penod and

(b) if so, what is the total amount 
allotted during the above period’

The Minister of Food and AgrVu 
tun? (Shri A. P. Iain): (a) Ycr

(b) Rs 23*88 lakhs till 31st March,
I960 Allocations for the financial 
year 1980-61 will be made sometime 
m the beginning of 1900

Central G nats wader Minletoy ef 
Health

997 8hri Daljit Singh: Will the
Minuter of Health be pleased to state:

(a) the amount of Central Grants 
allocated to States during 1959-60 so 
far under various Centrally aided and 
sponsored schemes and

(b) the amount that has been utilis-
ed so far’

Tbe Minister of Health (Shn Rar- 
markar): (a) The amount of Central 
Grants tentatively allocated to th* 
States for the various Centrally aided 
and sponsored Medical and Public 
Health Schemes under the Second 
Five Year Plan of thi« Ministry for 
1959 60 is a-> under -

K>> in lakhs
N »nv 1 S* Amount

nr
grant

\m)*irj Pra i o Ii 14* 12

\«<im 6  ̂ 08

B lh d J  111 nfi
B oiT ibai. 224 i -

k c ra la  fc-

M ad h \ a P ra J e  h 1

M ad ras  w ~  2:

Mvit'ti jo*

O n«s« iK
P un iab  90 C4

Raiavthan . 06 ly
I  t t j r  P raJf'-li ao j

Wc<it Bengal . is *  -•>

Jam m u & K ashm ir 1 ao  2<»

<b' As the central assistance is 
being released m lump sum Ways and 
Means advances on monthly basis, the 
amounts utilised by the States are not 
known Under the revised procedure 
relating to the grant of central assist-
ance to States, final payments would 
be sanctioned at the end of the year



j f i m  V w  W y f l w  

£.€.*:. f t W f ff  f*WT : *WT
ipfr *m f t t  ^  fv  :

(w>) f*n *rt? £ fo t o  t?it 
•fit g t R i  #  j f f a r  * ? r t  < ir f » r o ^  * r t f t  
q r i t ,  f a r a t ,  «w it  't f l r  w f t  * t  
qfirarif < p  w  t  #

(fr) vfe ?T, ?ft p p  JPTT TTT®T

t ?
^w i w W  («ft n | i n n  <rt) : 

( * )  t f t r  ( w )  *i^lf i * r * f t  w i p f t  
«Pt srt >fnT &  wtjt T u A - ^ f r s r i f  f t  a rp ft 
|  ^srcit ^ f« M » « fli *  *T S H !tT O

«FT T T f r ,  T f c F f t  V T  5 P F V ,
irrfv ’ft 5»u (h <i  ?  i ?hhI) 

q v  w w  *  v h h k  ^nfhim  
<rm?VTT ufafa * t ^  srRft ?,
fa R P ?  3 R 9 T  ^ t  T H T  >ft Sn f^ R T T?Rft |  I 

^ f a q T V t  * t  « T * P U  
* n w  t ^ r t  * f t r  ^ p n t  *r  v t t
^  'T^t f*F*TT T R T  I

s w  * r  'T ? ^  ? t  f ^ r « «  < t * n f t  
|  ft? WIST «rnfhf ^ r  Sr 
fin r o ft  ? t  ?n#t f t ^ n t  <rr
f v r e f t  * t  » i * w t  * *  tft  i ^ r ,  
t d i t  %  * r t  ? p f q r  fanr^ft

« r o * r r  *5t t t  = ^ t  $  h  * £ * r t

« ix  far-iffrr p p rrq t ^  T ^ t  1 1 * % 5 H t
^ T ,  f i M 'f l l  ^ R T ® *  t  * n  J R T t  z fta R T  
k  > 3 M ^ w  fjt%  ^ t  * n n v i T  ^ ,  ^ T ( t  <<ta«ii 

v i f w  f i n N t  <^itpt t t  v r f v r  
*fr aprniT *nrr fc i $*r?t t?rt * t  -rt^ 
y f f q rc *  -*ft s ^ b r t  tk  f t n n f t  

’ f t  *f>T*T ^  i

Cottage ladvstriM
(09. Shri Hem Baj: Will the Minu-

te r at Cowunanlty Development end 
OooperBUee be pleased to state:

(a) the names of the different 
cottage industries which have been

27*9 W ritten Answers AUGUST

started in the block areas (State-wise) 
from 1992 to 1859, so far;

(b) the number of trainees who 
have received the requisite training 
(State-wise) during the same period;

(c) how many of them have been 
established in those trades, State-wise; 
and

(d) the financial aid given by the 
Central Government to such trainees?

The Deputy Minister of Community 
Development and Cooperation (fluf
B. S. M uthy): (a) to (d). The infor-
mation is being collected from the 
State Governments and will be laid on 
the Table of the House as soon as it 
is received

Hindi Telegraph Service
1990. Shri S. M. Banerjee: Will the 

Minister of Transport and Communi-
cations be pelased to state*

(a) whether Government have 
standardised the rules regarding Hindi 
Telegraph service; and

(bl if so. m what way’
Tbe Minister of Transport air! C im- 

municaUons (Shri S K Patil)* <a>
Ves

(b) The rules au ■ mhodied in the
compilation “Him <i 1 j: Ni*-dt*sJuk«'’
issued by the Department

Hln .< T.-'lrgram*

1991. Shri S. M Banerjee: V.A, the 
Minister of Transport and Communi-
cations be pleased to stat<

(a) whether it is a fact that all 
references and correction' relating to 
Hindi Telegrams are issued and 
settled by Telegraph offices in Eng* 
hsh; and

(b) if so, the reasons therefor’
I h i Minister at Transport and Cesn- 

munleatiens (Shri S. K. Patil): (a)
No.

(b) Does not arise.

17, 1WJ Written Atmoert &J9&
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Private Praettee by GMmaMX 
Doctors In Punjab

U K . SM anti Parra#* KrWUuuu
Win the Minister of Health be pleas-
ed to refer to the reply given to 
Starred Question No. 762 on the 27th 
February, 1059 and state.

(•) whether it is a fact that the 
Punjab State Government have 
interned that they are not in favour 
of abolishing private practice by the 
Government doctors in medical col-
leges in the State; and

(b) if so, the action taken m the 
matter9

Tbe Minister of Health (Shri Kar- 
■Mifcar): (a) Yes

( \)  Statie Government’s detailed 
comments on the proposal about the 
establishment of full-time teaching 
units in their medical colleges are 
awaited, on receipt of which a final 
decision will be taken

Marine Engineering College, Calcutta

Shri TangamaniIMS { Shri T B. Vittal Rao:

Will the Minuter of Transport and 
Csaunsttteattons be pleased to state

“ «
(a) whethci increased number of 

students have beat admitted in the 
Marine Engineering College at Cal 
cutta during 1959-60;

(b) if so, the number admitted,
<c) what is the number of student* 

in the various classes now; and
(d> how many are recipients of 

scholarships, Central and State-wise’

Ike Minister of State in the Minis­
try of Transport and Cmmniilcatiaas 
(Shri Baj Bahadur): (a) and (b) Yes, 
Government have decided to increase 
the intake ot the Directorate of 
Marine Engineering Training from 65 
to 100 boys per annum from this 
academic year of whom 60 will be 
admitted at Calcutta and 40 at 
Bombay.

(c) There are at present 258 stu-
dents (210 Apprentices and 48 Cadets) 
on the rolls of the Directorate of 
Marine Engineering Training Cal-
cutta/Bombay and the Class-wiwe dis-
tribution is as follows —

Class

1st Year 
and Year 
3rd Year 
4th Year

Number of students.

100 Apprentices 
62 »
4«
48 Ladet*

forAi 2S8

(d) Scholarships for the 1959 batch 
will be awarded in January, 1960 The 
actual number of trainees in the 2nd, 
3rd and 4th year classes in receipt 
of Scholarships is 110 A statement 
showing the Central, State-wise, etc. 
distribution is given below —

Scholar‘shn"- Number

11S)

Instituted b> Financial Mem Total

( rntral
Gaitmmtnt

State

4<> i< 61

Gto'trnntenii

U'csi Bengal 14 >4
Madras * 3
U P 4 4
Bihar *
Orissa •» 2
Andhra 3
Assam 3
Bcimbaj S X
Mysore ; 2
Kerala 4 4
Pru ate y

Scindis * 3

9S mVJF *10

HflflT j i w i

\  00 V. tH : vnf *fr-
wit WITT Iftf wfar, U U  *  

?rmf>Rr jit o  ffwr %
JTiTn ftp :
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{* )  H^WTfr, U tttfc fT lH -  
ftwft) *  f* rf if «tn*r* 

f t e n  f t  n»ft **n t o  
arfa t t  «pm t̂T ?t ^*pt t

( i r )  » r fe  ? t ,  t f t  s f a f c r  v  

f«WNt <rr w t v m r f t  *5V an fr 
*twt *th vr far*nr $ ’

« ^ W  TKhft («ft w£-
^ P * )  • (V) aft jjt i f r rr t 
n fa m  <iTf%<n^g * t smvfy *  7*  f t 
** * .

( * )  T̂? # fcm  *Ttn fa 
v  f a n t  v< m & z  * r  *% r z  n  
a r t W T  T flr  ^ r t ’ t v  r r r s p r  *  
<t srrctft srsr <nr fa s*rc i *  snfa *t
-*H l5 S < . < « H  « T R T  f  fa *T  !T T T  s ft  gT 

%ft* S*T 3TTJT v t W 5  f^rrft ipr>HJ
W T T  ^  5T T T  ? t  n  •

?tm im vRt ?wn (HfirrtV w it 
wfafwi

?oo5(. hT^PflR : w r
•ary ifay fiww ?wt  fifwrr mn irc
a r t r  v t  f « n  f r  fv ? r  f s r r  n » r t  k  
v r  v  m v r r f q v  f a m  w s  s n f t  

ir %*t *T?vrfr »rfirf?nrr %ftr «y*r*1
-# c ft  S|T?J « F 7 H  v t  f a m  f

*T v r x iU n  f?  v m  ? w ? « p t T T  ^ r -  

«nr, («o ro no **> : *Tt F?VT7 
s f - f w v  w^rTifsT * m r  F g v p -  q f*r frfJT t  

^  «T*fr»r Ti'^r T f a t  BiqftWffH <t
a r m . i s t t o h  u t j t  ^ f a f o n  -sft fa  
srar^f ?t<tt * r *  * *  ^ F f r  » # w i  f t  ?  

3WSJ «f^Tr *rfqffW> t
firar sttott i qr*5 t o s t  jftfir v t 
# 5 i ® it t .  v trrr  * r  f a r *- $ 3  r n n
vr"«^r ? «fr.- **rf<w *t o k t  v t
4 * f q ?  f r r a  « t t  fc re ro  v r o n r  f a fip T  

v w r  ? t *r r  i i W ' r ' t f t r  $  v n t f f a r c r

* r*  <w «fr»rtar % firnrc

^  ap(T
|  «frc to *  w w r  f tm tfrftra W  
« » r i f  % 'nftrftw m  «wif % «M t 
i r p f t  * t o r a i ?  ^ r  1ft f t  $

(? )  « w f

(^ ) V
(^ )  %r?r 
(v ) *nrw 

(x) vmftr
’mwr f? w r fm  r m  -rfr 

sjtsr fr stt^t «rr#r ^m nt ^Wr i 
r r  ifmrtfr vt irfKTW 
r im  x w ,m  »r ^nr^r f̂t srrmr yr 

<ftr qrsTF # fa f#PTnnr jpar m  
t tb i  ^rrsrm ??r zmRW vf*?ro »*r 

^ v̂ hFTT vt srmt i ^ rfm  
f o r m  w  * t? t  ir  ra ft 
$  * m  r r  > w )  i

*tr%t %fr #: fw r *r fo fto  
T V m ftr  VRRT ^  f f 5R T  *T*TT 

ft fa  j f m i  SPT ^«T OTIT
«FT ^ ftraw fa  mvrfev # f t  ^ t  w h t  
«Ft ^  ?Fft on »pf <ftr wmt *f 
f̂?r?TT v  fasiw vtft «rr m f̂iyv 

»Wt 5f t  3rw  i *n ^ fg v  # r t  t t  ? w

TT5JT q r+ rn  aft ?T«rff1 n ri'rff’W 
fam  j t i w  tit* i m  ffrr 
■ s p tr^ t  f n r r  t t t ^ p t  f v R r r r  t f t r  t fn $ fi$ v  

favTH «hvmft ^ «iifm fa*rr ni»n i 
f 5 r r m  < rfr«rq  v t  f ^ n r  

jg t < * w s r r ,  u ^ «  ^  

j f  $  an? ftrw f^r % f a  ftalNr 
chr^ffir ift5RT ̂  ̂  jn  m v  f  
fftf ifr s.ooo *rpnr f a t  a n t i w -  
f w r r  f a « R i f a t  *t t  T fs u r  « n p ^  v t  

f t n f t i  f i r f f a « N ^ * T ^ n m r v r  w n
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-Slff ftW  TO |  W lW  TW  
w m d f #  v r N t  v r tv r  f t  « n w  
Wk <nc *  ftwr |  1 5 * » < m  *rc?n* 

? f r  «fnfinii w*n 7ft
l >

u ro r h t w t  % f ra  f t  if *rpjfjjr 
w fc  $  ftr t *fr»r <jt f t  fq r w  f t  
|  ftnwT snrcr v ^ r f f  $  «mnr «t t  
fcr h t  *  f f r  *  f o r a  %
TWm w f f  WIT jfPTT I

fc*fr? *  «T% «TC JTtaRT * t
*i*rfN?r fa *  T m  i r w i t f  f t
w f e l r  v t v r v v t 4 v t ^ ^ g n ^ f t  1

Foreign Aid for Health Projects
1188. Shri Daljit Singh: Will the

Minister of Health be pleased to 
state:

(a) the amount of aid received from 
foreign Governments during 1958*59 
with regard to our Health projects;

(b) the names of the countries from 
which aid was received; and

(c) the names of those Projects for 
which aid was gtwmt 

The Minister of Health (Shrl Kar- 
marhar): (a) and (c). Material and 
equipment as indicated below were 
received:

(i) National Malaria Control 
Programme—Rs. 4,01,98,541. 

(U) National Filaria Control Pro­
gramme—Rs. 73,128.

<iii) Assistance to Medical Col­
leges and Allied Institutions 
—Rs. 18,00,000 (Approximate­
ly ).

<b) United States of America
Fast Ofless tsd  8 a k -M  Offices 

Opened In Rampur Parliamen- 
tagf Constituency 

Iff). Shri 8. A. MeMI: WiU the 
Minister of Trsnaport and ComMuf- 
ealtaM be pleased to state:

<a) the number ot Post Offices and 
Sub Post Offices opened during 1957 
end IMS In the Rampur Parliamen­
t s  UBJ3.—&

tary Constituency of U.P. with names 
of the places;

(b) the number of Post Offices and 
Sub-Post Offices to be opened during 
1959 and 1980 in the same area with 
names of the places; and

(c) the total amount sanctioned for 
th e  purpose?

The Minister of Transport and Com­
munication* (Shrl S. K. Patil): (a) to
(c). A statement is laid on the Table 
of the Sabha. [See Appendix II, an- 
nexure No. 71].
Public Call Offices and Telephone con­

nections In Rampur Parliamen­
tary Constituency 

1088. Shrl S. A. Mehdi: Will the 
Minister of Transport and Communi­
cations be pleased to state:

(a) the number of Public Call
Offices, Telegraph Offices, and new
telephone connections provided dur­
ing 1957 and 1958 in Rampur Parlia­
mentary Constituency with the names 
of the places;

(b) the number of Public Call
Offices, Telegraph Offices and new
telephone connections to be provided, 
during 1959-60 in the same area with 
the names of places; and

(c) the total amount sanctioned for 
the purpose?

The Minister of Transport and 
Communications (Shri S. K. Patil):
The information is as follows:

Year Combined Public Exchange 
Office* Call connections 

Offices
'(»■)

I95*»

1958

(b) 
»959-*> •

to be opened.

One at Nil 34 Main 
Shah- 11 Exten -
abad sions.

Nil Nil 2$ Main
5 Extensions

(Optntd ttpto date)
Nil 3 at 20 Main

Kamcri, 7 Extensions 
Dhamors and one
& Shah- exchange a: 
abad. Aonb with
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(e) Rs. 11,283 for the three Public 
Call Offices to be opened dunng 
1969-08, and Rs. 27,211 tor Xxchange 
at Aonla.

Public Call Ofleea and Ttitplune 
Oeauaeettans In Sibsagar Parlia­

mentary Constituency
1*09. Shri P. C. Baroeah: WiU ti e 

Minister of Transport  and OemauuU-
eatfcwu be pleased to state:

(a) the number of Public Call 
Offices, Telegraph Offices and new 
telephone connections provided dur­
ing 1987 and 1988 in the Sibsagar 
Parliamentary Constituency of Assam 
with names of the places;

(b) the number ot Public Call 
Offices, Telegraph Offices and new 
telephone connections to be provided 
during 1989-60 in the same area with 
the names of the places; and

(c) the amount sanctioned for the 
same*

The Minister of Transport and 
Communications (Shri S. K. Patil):
(a) and (b) A statement is given 
below:

Year Public Telegraph Telephone 
Call Officcs connections 
Offices 
(Long 

distance)

Nil] 7 Sepon 
8 Sibsagar 

i Mitai- 1 6 Sepon 
pukhan '  lti Sibsagar

Nil 20 Sonar 
35 North
I .akhunpur

(C) Rs. 1,00,000.

Peat Offices and Snb-Post Offices in 
Sibsagar Parliamentary Constituency

1019. Shri P. C. Borooah: Will the 
Minister of Transport and Communi­
cations be pleased to state:

(a) the number of Post Offices and 
Sub-Poet Offices opened during 1057- 
58 in the Sibsagar Parliamentary

<«)
1957 N«l

1958 Nil

(b) 1959-to Nil

Constituency of Assam with nam— ,et 
the places;

(b) the number of Poet Offices and 
Sub-Post Offices to be opened during
1959 and 1960 in the same area with 
names of the places; and

(c) the total amount sanctioned for 
the same?

The Minister of Transport and Coaa- 
mnnicatfama (Shri S. K. Patil): (*>
to (c). A statement is laid on the 
Table of the Sabha. rSee Appendix 
II, annexure No. 72].

Past Offloea and Sob-Feat Offieea hi 
Angnl Parliamentary Constituency

1011 Shri P. G. Deb: Will the
Minister of Transport and Communi­
cations be pleased to state:

(a) the number of Post Offices and 
Sub-Po6t Offices opened during 1987 
und 1958 in the Angul Parliamentary 
Constituency of Orissa with names of
the places;

(b) the number of Post Offices and 
Sub-Post Offices to be opened during
1959-60 in the same area with names 
of the places; and

(c) the total amount sanctioned for 
the purpose’

The Minister at Transport and Com­
munications (Shri S. K. Patil): (a) to
(c). A statement is laid on the Table 
of the Sabha (Sec Appendix II. an-
nexure No 731

Public Call Offieea and Telephone 
Connections in Angul Parliamen­

tary ConstHnency

1912. Shri P. G. Deb: WiU the
Minister of Transport and Commvni- 
cations be pleased to state:

(a) the number of Public Call 
Offices. Telegraph Offices and nm r 
telephone connections provided dur-
ing 1987 and 1988 in Angul Partla- 
mentary Constituency of Orissa with 
the names of the places;
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(b) Oka numbs* of Public Call 
Offices and Telegraph Offices and new 
telephone connection* to be provided 
during 1989-40 in the same area with 
names of the placet; and

(c) the total amount sanctioned for 
the purpose?

The Minister of Transport and 
C—inwinlfiatlBaa (Shri S. K. Patil):
(a) and (b). A statement is laid on 
the Table. [See Appendix II, an- 
nexure No 74],

(c) Rs. 1,18,100.

«rf»wjr Rif : f*TT*ww 
«r t t % m  «p^t %  .

( t ) wt t  a? «r̂ r |
H i* $  TT «pffar
***, 4NRT

t o  *r?wyt ^
Jnfrof tiT? ?% TPTT

*nfa*f *|5T> *rr  ̂ 53{T% *? T o  
fw r  >

(«r) fm  «i? 'f t  *r* f r  ira \ f t  
4 f w  *rnR fSt wtr 7^3 

f t  mfinrr «pnj vr?ft «ft, fh  *fan 
VT^FT «ra*TR w*T* *t m tf  if 
f**m «n ,

(n )  w t  ^  agfWH ?rr «rm 
n r  v r i  ftpm*rr m r  ft ft>

vr w fa d  n  f i t  tngfkm
tfrfr $ , iffc

(*?) »rf* ?rt JTrfvfr ?i%
w f r  w  *fc«nf w  $ r t o  *  faq 
^nw « i m  i t t t  w  f W #  ^  V7 
v f i  |  ?

I n #  («ft wig w n  frt) :
( v )  rfk  r*  h  fc ra  

% *fcro « t r  wtaT *m |

iff* * *  «w |  f r  fe v f n r 3 opi*
'

(w) fkvz ** fara
$f «rc *** ?t w r  m  
qfft t f k  q rfa  g'Ffi gjyn % fait 
ff"*rr«rpn«m **  r ^ f t  r t t  *rtr *fter
5) HT^lt <PT f%5T®T iRT, 3*T* JTT7 q? 
«faR«iT < m ^ r  tmftr *ift i

(*r) ift ?r 1

( n )  WTifV ?ftr ITT ¥*T
%rtr xrszj fe*z  n r  ^  ^irnr q r 
q w ,  fcm, ^ 7. ^ 7. t  w s  % %
?>t *cr ir»? «rf^nr ?> o t t  i

Accidents at Dhanbad Station
1014 Shri Subiman Ghose: WiU the

Minister of Railways be pleased to
<•10 te

(a) whether it is a fact that 5 or 
g accidents happened in. the same 
pl^ce at Dhanbad Railway Station on 
th<? Eastern Railway within 4 or 5 
vears>

(b) if so, what steps Government 
h»ve taken to prevent recurrence of 
such accidents.

fc) whether any representation was 
nt?de by the Class III employees for 
constructing a slot control system at 
the time of recent remodelling of 
Dftanbad Station,

<ch if so. whether it has been done; 
ar»d

(e) if not. the reasons therefor’

The Deputy Minister of Railways 
<£hri S. V. Ramaswamy). (a) No. 
Only two train accidents took place 
in the same area at Dhanbad Station 
during the past five years

(b) Normal preventive measures to 
reduce the incidence of accidents con-
tinue to be taken by the Administra-
t e
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(c) No.
(d) and (e). The slot control system 

already exists in the New Dhanbad 
Station yard where both Passenger 
and Goods trains are dealt with. Ar-
rangements are also being made to 
provide "slot control" for the recep-
tion of trains in the old goods yard.

Bailway Bridge between Saaksail and 
Andal

1018. Shri Suhbnan Chose: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that the 
Bridge No. 17 between Sankrail and 
Andul, South Eastern Railway has 
long been in a dilapidated condition:

<b) whether it is a fact that the 
General Manager, South-Eastern Rail-
way in 1858 proposed to construct a 
new bridge by the side of the old 
dilapidated bridge and had sent it for 
the sanction of Railway Board;

(c) whether it is a fact that the 
State Government as per agreement 
have sanctioned Rs. 25,000 in the 
Budget of 1959-60 for the construction 
of the new bridge;

(d) whether it is also a fact that 
Railways have not sanctioned the re-
maining Rs. 25,000 because of which 
the work of construction cannot be 
taken up;

(e) whether the Government are 
aware of the immence trouble faced 
by the local public for want of a 
bridge there; and

(f) if so, what steps Government 
propose to take in the matter*

The Dcpaty Minister of Railways 
(Shri 8. V. Ramaswamy): (a) No,
Sir.

(b) No, Sir. Hie Government of 
Weft Bengal, however, have proposed 
the construction of a new road bridge 
adjacent to the railway bridge No. 17, 
and have requested that the cost of 
tbe bridge be shared equally between

the State Government and the l i d *  
way. The matter i t  under ewwri* 
nation.

(c) and (d). No information is avail-
able in this Ministry.

(e) and (f). n ils  is a  matter for the 
State Government to consider.

Low due (e Floods
1*16. Shri S. A. Mehdi: Will the

Minister of Railway* be pleased to 
state:

(a) what is the total loss of North-
ern Railway in recent floods;

(b) how much amount was spent 
on the repairs of railways bridges and 
tracks; and

(c) the steps taken to avoid such 
loss in future?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The
total estimated loss is approximately 
Rs. 2,48,000.

(b) The estimated cost of repairs to 
bridges and track damaged by the 
floods is approximately Rs. 2,30,000. 
The repairs are still in progress.

(c) Necessary remedial measures 
will be taken in hand after detailed 
investigations have been carried out. 
It is, however, not possible to en-
tirely eliminate the possibility of 
damages due to floods.
Cost of Ship Construction at Hindna- 

tan Shipyard
1017. Shri Raghaaath Singh: Will

the Minister of Transport and C—i 
nmnleattons be pleased to state what 
steps are being taken to cut the cost 
of ship construction at Hindustan 
Shipyard?

The Minster a t State in the MBafc- 
try of Transport and Commanteattsaa 
(8hri Raj Bhadnr): H ie principal 
steps taken to cut down the cost of 
construction of ships at the Hindustan 
Shipyard, Visakhapatnam, are as fol­
lows:—

(1) Progressive development of the 
Shipyard to increase its production
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to tbe optimum level and thus re* 
doee the overheads.

(2) Concentrating on the building 
of two or three standard types of 
vasael* in the Yard Also standar-
disation of drawings for common use 
items.

(3) Organisational improvements—
(a) setting up a materials office to 

maintain closer liaison between 
the indenting and purchase 
departments, and

(b) establishment of a new Plan-
ning tn d  Tune EsUtnaAmg offtce 
and the introduction of a sys-
tem of a job-wise time alloca-
tion to facilitate control over 
the actual man-days spent on 
each job

(4) Progressive substitution of im-
ported materials (including timber) 
used in shipbuilding by indigenous 
materials

(5) Undertaking construction of 
small ships, tugs, etc, to absorb lab-
our rendered idle as a result of 
changeover to improved techniques

(6) Introduction of d Suggestions 
Schema under which employee* u r e  

awarded prizes for suggestions which 
may result in improvement of methods 
of manufacture or simplification of the 
processes adopted or savmg m the 
consumption of materials labour, etc

Railway Protection Force on Eastern 
Ball way

I9it. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state*

(a) the strength of Railway Pro-
tection Farce of Eastern Railway on 
the 1st August, 1850 separately on 
each division: and

(b) the number among them be-
longing to Scheduled Castes in each 
division?

th e  Depaty Minister of Railways 
(Shri Shahnawas Khan): (a) and
(b). The required information is 
given below —

DtVtsion Strength 
of staff

Iso. af 
Scheduled

Caste
H o w r a h 2,560 133
S e d d a h 1,851 130
A s a n s o l 944 47
DiPapore 1.2*7 «5
A i m e d  W i n g 1.934 158
C a l c u t t a  Electrifica-

tion Project 76
Railway Electrification 105

H e a d q u a r t e r s 286 6

Railway Protection Force <m Northern 
Railway

1019. Shri Daljit Singh: Will the 
Minister of Railways be pleased to
state

(a) the strength of Railway Pro-
tection Force of Northern Railway as 
on the 1st August, 19S9 m each divi-
sion and

(b) the number among them be-
longing to Scheduled Castes in each 
division*

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) and (b)
The re quired information is given 
below —

Division Strength No be-
of staff as longing to 
on 1-8-S9 Scheduled 

Castes

D e l h i 1 , 7 0 2 n i

A U s h a h a d 1 , 1 2 9 8 2

B i k a n e r 4 ‘ t a 3 S

J o d h p u r I "  I 1 0

J  c r o z e p o r e 7 5 1 1 2 4

L u c k n o w 1 , 0 7 2 " 1

M o r a d a b a d 6 7 1 S 3

A r m e d  W m g M f S 6 0

H e a d q u a r t e r s 1 6 3 1

R  P  F .  T r a i n i n g

S c h o o l  I . u c k n o w M _____ J
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ISM, 8hri Daljlt Singh: WUI the 
Minister ot Cwmmanlty D m M patai 
u d  Co operation be pleased to state

(a) the position with regard to the 
establishment of the co-operative 
sugar factories allotted to Punjab 
State, and

(b) the amount of profit paid to 
the growers in the areas of these 
factories during 1958-59*

The Deputy Minister of Community 
Development and Co-operation (Shrl 
B. 8. Murthy)- (a) Licences under 
the Industries (Development and 
Regulation) Act, 1951 were granted 
to three co-operative sugar fac-
tories in the 1st Five Year Plan 
in the Punjab State The Second 
Five Year Plan provides for establish-
ment of ftve co-operative sugar fac-
tories m the State against which only 
two have been licenced so far, and 
owing to the foreign exchange diffi-
culties no licences were granted for 
the remaining three units provided in 
the Second Plan

Of the five factories granted licen-
ces so far, three have gone into pro-
duction Arrangements for supply of 
machinery for the two units from the 
local consortiums of sugar plant 
manufacturers are under considera-
tion

(b) No profits have been distribut-
ed to the growers during 1958-59 by 
any of the three co-operatives that 
have gone into production

Poultry Farming

1921 Shri V. P Nayar: Will the
Minuter of Community Development 
aad Cooperation be pleased to i>tate

(a) whether any effort is being 
ffifHii for the introduction and en-
couragement of poultry fanning on a

bads in the Community De­
velopment and National Extension 
Service Blocks; and

(b) if so, in which State this pro­
gramme has achieved the best results’

The Depaty Minister af CMMnaKjr 
Development and Co-opwwttea ( M  
B. 8 Mvrthy): (a) Yes, Sir

(b) The States of Orissa, Punjab, 
Madras, U. P and Andhra PredMh 
have relatively achieved better re*
suits

Rural Electricattoa

1082. Shri P. C. Boroeah: Will the 
Minister of Irrigation and Power be
pleased to refer to the reply given 
to Unstarred Question No 1294 on the 
2nd September, 1958 and state the 
amount spent (State-wise) during the 
Second Five Year Plan period so far 
under the Rural Electrification 
Programme’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): Tbe infor-
mation is being collected from the 
various State Governments and will 
be laid on the Table of the House as 
soon as possible

Special Recruitment of Schedule 
Castes in Rajkot Division

192S Shri R U. Parmar: Will the 
Minister of Railways be pleased to 
s»tate

(a) whether it is a fact that appli 
cations were invited for special sche-
duled caste recruitment in the Raj lo t 
Division of the Western Ratlwa> n 
the middle of 1958.

(b) whether it is also a fact that 
the Scheduled Caste Candidates cal-
led for interview and selected on 
the 26th September, 1958 are yet In 
the waiting list, and

(c) if so, the action proposed to be 
taken to absorb theMp <jandidateti*

The Deputy Minieter af Railways 
(Shri Shahnawaz Khan): (a) Yes

(b) Yes
(c) Some* have already been ottered 

appointments The others w ill be 
appointed on successful completion of 
their training
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Imqbm i t  S v n lM ifw  flffntfri
ltM . fttnri Radha Mohaa Singh: WU1 

th* Minister of Railways be pleased 
to state:

(a) the total income from Goods 
and Passenger Traffic at Suraimanpur 
Station of the North Eastern Railway 
during the last six years from 1953-54 
to 1958*59; and

(b) if it has declined, the reasons 
for the same?

The Deputy Minister of Railways 
(Shri 8. V. Ramaswamy): (a) and
(b). The information is being collect-
ed and will be laid on the table of 
the House.

N.W. Baltway Co-operative Society, 
Lahore

lass J 3hri 8. C. Samanta:
\  Shri Subodh Hansda:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 3408 on the 
7th May, 1958 and state

(a) whether any settlement has 
since been made of the claims of hold-
ers in India of Saving Bank Account? 
and fixed deposits with the undivided 
N.W Railway Employees Co-operative 
and Thnft Society Ltd of Lahore;

(b) whether it is a fact that Rs 3 
lakhs have been recovered from the 
Railway staff towards loans advanced 
by the Society to members who mig-
rated to India;

(c) if so, whether thik amount is 
being disbursed to the members of 
the society;

(d) if not, .the reasons therefor.
<e) whether thtrie is any proposal 

to  five interim relief to the claimants 
out of the amount realised by Society 
in India and other Government secu-
rities of the Society held m India; and

(f) if not, the reasons therefor*
The Deputy MtetaKr of Railways 

<fktl Btwlmawaa Kfcaa): (a) No.

(b) About Rs. 2*80 lakhs have been 
recovered.

(c). No.
(d) The N.W. Railway Employee^

Co-operative Credit Society, Delhi, has 
been registered as a Co-operative 
Society in India and this has been re-
cognised by the Registrar of Co-opera-
tive Societies, Delhi as a cotfhterpart 
of the Lahore Society m India, under 
Section 43 of the Displaced Persons 
(Debt Adjustment) Act, 1951. The 
Railway Ministry has been advised 
that this Society is entitled to demand 
and receive the moneys due to the 
Lahore Society from persona residing 
in India and that it should also dis-
charge the liabilities to the claimants 
in India The Railway cannot there-
fore by itself utilise the collections so 
far made for discharging the claims 
against the Lahore Society.

(e) No
(f) The Railway Ministry is consi-

dering the question of transfer of the 
collections so far made by them to the 
NW Railway Ci'edit Society, Delhi, 
after it goes into voluntary liquida-
tion, with a view to enable the liquid-
ator of the Society to pay the claim-
ants pro-rata.

12*91 hrs.
RE MOTIONS FOR ADJOURNMENT

Mr Speaker: Now. papers to be laid 
on the Table

Shri Muhammed Elias (Howrah): 
May I draw your attention to one 
thing* We had given notice of an 
adjournment motion with regard to 
the senous food situation in West 
Bengal

Mr. Bpeaker: I have disallowed all 
adjournment motions today.

Shri Muhammad Elias: Every day, 
the situation is deteriorating

Mr. Speaker: Order, order. If the 
hon Member persists

Shri Muhammed Elias: Let me say 
one rnr two words..
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Mr. Speaker: Order, order. Will the 
hon. Member resume his Met?

Shri Mohammed E lbi. Every day, 
the food situation in West Bengal is 
deteriorating.

Mr. Speaker: Will the hon Member 
resume his seat or not? Because the 
hon. Member is obstructing, I hereby 
direct that Shn Muhammed Elias will 
keep out of this House and withdraw 
from this House for the rest of the 
day. I disallowed the adjournment 
motion The hon Member is constant-
ly interrupting now.

Shri Mohammed Ellas: You have
not stated any reasons

^  -Ksn ntiv 'meanit \t> 
give any reasons.

Shri Mohammed Ellas: You have
withheld consent to this adjournment 
motion, without giving any reason?.

Mr. Speaker: I am not bound to do 
so. The hon. Member will kindly 
withdraw from the House. He shall 
not keep sitting here

Shri Mohammed EUas: Why should
1 withdraw’ 1 cannot understand 
You have not got any right to say 
anything—Bengalis are dying todav.

Mr. Speaker: Order, order

Shri Mohammed Elias: Hundreds of 
people are dying there

Mr. Speaker: Order, order, he can-
not go on like this

Shri Mohammed EUas: All the
popular leaders there are being thrown 
inside the prisons

Mr. Speaker: Order, order Other-
wise, I have already named him to 
go out of the House

8hri Mnhsmmed Ellas: .under the 
Preventive Detention Act; and you are 
saying that we have no right to say 
anything. How »  that’

Mr Speaker: The hon Member
must withdraw; otherwise, he will be 
forced to withdraw He must keep out

in  iN 9 Papers Lotd on a tio  
th e  f a b l e  

of! this House. X have been noticing 
ttyis kind of interruption again and 
ajgain; X would not allow it hereafter.

Now, papers to be laid on the 
1>,Jble.

Shri S. M. Baaerjee (Kanpur): 1 
h^ve given notice of another adjourn- 
ment motion

Mr. Speaker: I have disallowed all 
of them.
( / t  this stage, the Marshal approached 

hon. Shn Muhammed EUas and 
^quested him to withdraw from the 
ftfuse.)

Shri Mohammed EUas: I am with-
drawing. But you are indiscriminately 
u^ing the power of the Speaker to 
defend the Treasury Benches

Mr Speaker: Order, order. I shall 
h^ve to take more serious action 
against him for this contempt of the 
authority of the Speaker

Shri Mohammed Ellas: You may do
wjiatever you can I have got every 
n £ht to say what is just and right

Mr. Speaker: He has no such righ* 
N0W, papers to be laid on the Table

($hn Muhammed Elias then 101th- 
^ e t 0 from the House )

Shri S. M. Baaerjee: What about the 
adjournment motion tabled by Shn 
g^dhan Gupta and myself* You have 
sa)d that a calling-attention-notice 
mf»y be given

)tfr. Speaker: I shall have to deal 
j^ewise with Shri S M Banerjee 
al*°

12, *  tors.

PAPERS LAID ON THE TABLE
H^nnCATtONS UNDKK AaaCULTOHAX. 
pgfODUCC (DKVELOPMSHT AMO WAKB- 

HOUSWC) COiWORATtOHS ACT

fh e  Depaty Minister of Cwaanntty 
Q^velepmeat and Ce-eperattwa (Shfi
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Jinjtfs Sabh*

B. 8, Morttjr): On behalf of Shn S. K. 
Dagr, I beg to lay on the Table a  copy 
of each of Notifications Nos. G.SJL 
80S, 864 and 865, dated the 25tfa July. 
1858 iaaued under the Agricultural 
Produce (Development and Ware-
housing) Corporations Act, 1956. 
[Placed m  lAbrury, See No LT-1539/ 
* •]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the 
following message received from the 
itoswt»5» —

“I am directed to inform the 
Lok Sabha that the Rajya Sabha, 
a t its sitting held on the 13th 
August, 1959, has passed the 
enclosed motion referring the 
Prevention of Cruelty to Animals 
Bill, 1959, to a Joint Committee 
of the Houses and to request that 
the concurrence of the Lok Sabha 
in the said motion and the names 
o{ the Members of the Lok Sabha 
to be appointed to be said Joint 
Committee may be communicated 
to this House

MOTION
‘That the Bill to prevent the 

infliction of unnecessary pain or 
suffering on animals and for that 
purpose to amend the law relat-
ing to the prevention of cruelty 
to animals be referred to a Joint 
Committee of the Houses consist-
ing of 45 Members; 15 Members 
from this House, namely*—

1 Shrimati Lakshmi N Menon,
2 Shri Jai Narain Vyas,
3 Dr. M. D D Gilder
4 Shn K Madhava Menon,
S. Shrimati Chandravati Lakhan- 

pal,
6 Shri N B Malkani.
1. Shri Amolakh Chand.
8. Shri Taiamul Husain,

1Ml (SAKA) Calling Attention 2812 
to Mutter of Urgent 
Public Importance

9 Shn Onkar Nath,
10. Shri V C. Keaava Bao,
11 Dr. H. N. Kunzru,
12 Shn Lalji Pendse,
13. Shn Dahyabhai V Patel,
14 Shn Niranjan Singh,
15 Shnmati Rukmim Devi Arun-

dale
and 30 Members from the Lok 
Sabha;

that in order to constitute a 
meeting of the Joint Committee 
the quorum shall be one-third of 
the let* } m em ber a  f  JHemberr a f 
the Jomt Committee,

that in other respects, the Rules 
of Procedure of this House relat-
ing to Select Committees shall 
apply with such variations and 
modifications as the Chairman 
may make,

that this House recommends to 
the Lok Sabha that the Lok 
Sabha do join in the said Joint 
Committee and communicate to 
this House the names of Members 
to be appointed by the Lok Sabha 
to the Joint Committee; and

that the Committee shall make 
a report to this House by the first 
day of the next session.” ”

De m a n d s  f o r  s u p p l e m e n t a r y
GRANTS FOR 1959-60 

The Minister of Finance (Shri 
^RorarJ) Desai): I beg to present a 
statement showing Supplementary 
demands in respect of the Budget 
vGeneral) for 1959-60

*1.85 hrs.
Ca l l i n g  a t t e n t i o n  t o  m a t t e r
C)F URGENT PUBLIC IMPORTANCE 
Ac c u mu l a t io n  o f  To ba c co  St o c k s  in 

An o r r a  Pr a desh

Shri Vajpayee (Balrampui) Under 
rule 197, I beg to call the attention 
°f the Minister of Commerce and
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sun-cured Virginia tobacco which vanIndustry to the following matter of 
urgent public importance and I 
request that he may make a State-
ment thereon:

“The accumulation of stocks of
tobacco in Andhra Pradesh as a 
result of refusal by tobacco com-
panies to buy tobacco"
The Minister of Commerce (Shri

Kannngo): The hon Members have 
drawn the attention of the House to 
the situation arising out of the accu-
mulations of unsold stocks of tobacco 
in Andhra Pradesh and have attributed 
this to the refusal of the tobacco 
companies to purchase tobacco

1 would like to take this opportunity 
«f informing the House that while 
during 1958-59 the total production of 
all t>pes of tobacco shows an increase 
over the production figures for 
1957-58, it is not as high as the pro-
duction during 1956-57 The present 
reports indicate that there are no 
accumulations in other than Natu 
(country) sun-cured grades except for 
the  normal carry-forward to the next 
year At this juncture we are, there-
fore, only concerned with the surplus 
stocks of Natu (country) tobacco 
mainly grown in Andhra Pradesh 
“The production of Natu (country) 
tobacco has increased by 5 7 million 
lbs

damaged due to rains and was unauit> 
able for flue-curing.

The cheroot and snuff manufac-
turers have only purchased 2*0 nil* 
hon lbs. during the current season as 
on account of the unseasonal sains 
this year’s crop is largely unsuitable 
for sweating. This leave* a balance 
of 23'9 million lbs. of which it is 
understood that approximately 8 mil-
lion lbs have been irrevocably 
damaged by rams and only suitable 
for use as manure

Allowing for the normal carry-
forward of 8 million lbs including the 
tobacco retained by farmers for their 
personal consumption the net surplus 
is of the order of 8 0 million lbs. 
Against this, it is hoped to export 
about 1 million lbs The tobacco 
companies have been persuaded to lift 
a further quantity and it is hoped that 
the balance would to some extent be 
taken by the cheroot and snuff manu-
facturers

It will be appreciated by the House 
that every effort has been made to 
lift the usual country tobacco. The 
possibilities of stepping up exports of 
this particular type of tobacco are 
being explored

The estimated yield of the Natu 
(country) tobacco was SI million lbs 
in 1957-58 The figures for 1958-59 as 
assessed by the Central Excise Autho-
rities are 56*76 million lbs Country 
tobacco is mainly used by the tobacco 
companies and by cheroot and snuff 
manufacturers The requirements of 
tobacco companies are of the order of 
34 million lbs. per annum, and the 
requirements of the cheroot and snuff 
manufacturers are about 8 million lbs 
Daring the current season, the tobacco 
companies have purchased a total of 
88*8 million lbs., including 3 million 
lbs. purchased by a leading tobacco 
company at Hie instance of the 
-Tobacco Export Promotion Council of

12.89 hrs.
RESOLUTION R£. PROCLAMA-

TION IN RESPECT OF KERALA
The Minister of Borne Affairs (fthrt

G. B. Pant): I beg to move*
"That this House approve* the 

Proclamation issued fay the Presi-
dent on the 81st July, 1899 under 
clause (1) of article 388 at the 
Constitution assuming to himself 
all the functions of the Govern-
ment of Kerala**
Shri Tridib Ktunar O k a s ite i

(Berbampore)* On a point of order. 
The terns in which the Resolution
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just moved by the boo. Home Minis-
ter is couched are incomplete, partial 
and, therefore, misleading. It does 
not comply with the requirements of 
clause (3) at article 356 of the Con-
stitution which gives this House the 
right to approve car disapprove any 
Proclamation issued by the President 
under that article, and I contend, 
therefore, that it is out of order to 
that extent

1 presume that the Resolution just 
moved by the Home Minister was 
tabled to secure compliance with the 
provisions of clause (3) of article 356 
which lays down that "every Procla-
mation under this article shall be laid 
before each House of Parliament” and 
that it “shall cease to operate at the 
expiration of two months” unless 
approved within that period “by 
resolutions of both Houses of Parlia-
ment"

Here you will note that reference is 
to the approval by Parliament of the 
Proclamation m its entirety and not 
any part of it or any particular sec-
tion of it. Substantially, this means 
that the approval that is required to 
be sought from Parliament under this 
clause of the article, must have an 
approval of all the terms of the Pro-
clamation and an approval in regard 
to the exercise by the President 
through this Proclamation of all the 
powers that he chooses to exercise 
out of the three separate and different 
kinds of power that arc conferred on 
him under sub-clauses fa), (b) and
(c) of article 356.

The Resolution which has just been 
moved only refers to and seeks the 
approval of the House for the assump-
tion by the President to himself by 
bis Proclamation of July 31 of all the 
functions of the Government of 
Kerala under clause U ) of article 356. 
but does not make any mention of 
the other two acts or measures adopt-
ed by tha President by the self-same 
Proclamation of July 31, namely, his 
declaration that the poweqi of the 
lecWaturc c t  the State at X enia  shall 
be exercisable bar or under the

l l t t  18AKA) Proclam ation la *8x6 
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authority of Parliament and the 
making of incidental and consequen-
tial provisions which appeared to him 
necessary and desirable to give effect 
to the objects of his Proclamation.

If you look to clause (1) of article 
356, you will find that under sub-
clauses (a), (b) and (c), it gives to 
the President, provided certain condi-
tions precedent were fulfilled, the 
power to do all these three things 
which he has already done. He has 
exercised all the three different sorts 
of power that have been given to him 
by irticle 356. He has dismissed the 
Kerala Government; he has transfer-
red to Parliament all the powers of 
the elected legislature of Kerala, and 
incidentally, he has dissolved that 
legislature and suspended all provi-
sions of the Constitution which require 
anything to be done under its 
authority.

Mr. Speaker: Thu hon Member
evidently means that the words 
‘assuming to himself all the functions 
of the Government’ may be omitted,
thus stating *Proclamation__ undei
clause (1) of article 356 of the Con-
stitution' relating to Kerala. That is 
enough That is what he means.

Shri Tridib Kumar Chaadhnri: Yes.

Mr. Speaker: This Resolution res-
tricts itself only to the executive 
authority or powers of the Govern-
ment and does not include, according 
to him, the Proclamation issued super-
seding the legislature. That is what he 
means.

8hri Tridib Kumar Chandhuri: Yes.

Mr. Speaker: If his construction is 
correct, it will mean that at the end 
of two months there is no Proclama-
tion so far as the legislature is con-
cerned. How is this a point of order? 
What will happen? There are three 
items included in the Proclamation. 
If the Government come before the 
House only with respect to one item 
of the Proclamation, so far as the 
other two items are concerned, if a



[Mr. Speaker] 
similar resolution is not moved within 
two months, the Proclamation regard-
ing these items will lapse. At this 
stage, there are still two months to 
go—even if we accept his interpreta-
tion A Resolution can be brought 
forward Therefore, so far as that 
portion is concerned, there is still 
time. Even assuming that his conten-
tion is correct, how is there a point of 
order in this?

We have every right to go into this 
matter If it is with respect to sub- 
clause (a) of clause (1) of article 
356, to that extent, they want the 
approval of the House We will assume 
it is so. To that extent, this House 
has jurisdiction. So far as the other 
portion is concerned, if they inadver-
tently or deliberately have given it 
up or are under the impression that 
this is sufficiently comprehensive, it Is 
open to them to take the chance So, 
far as this portion is concerned, how 
can I say that it is out of order?

Shri Sadhan GapU rose—

Mr. Speaker: He may speak only on 
the point of law

Shri Sadhan Gupta (Calcutta- 
East)- Yes

The proviso in the Constitution is to 
the effect that unless it is approved, 
the Proclamation lasts only two 
months. It is, therefore, the whole 
Proclamation which has either to slay 
or to go

Mr. Speaker: Who says’

Shri Sadhan Gupta: That is my
interpretation of the Constitution 
(laughter) I do not understand this 
laughter Anyway, the Proclamation 
stays or goes and it does not stay or 
go in part.

Now, there are three parts He can 
take upon himself the powers under 
<b) and (e). The proviso does not 
make any distinction between parts of 
the Proclamation. It talks a t the whole
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Proclamation. When a Proclamation 
is issued by the President, H presum-
ably consists of all the three parts. 
Now, it is that Proclamation which 
has to stay or go, not a  part of the 
Proclamation or nothing less than the 
whole Proclamation That is my sub-
mission

19U Proclamation in*
respect of Kerala

Suppose, a part of the Proclamation 
is approved and the other part is not, 
then what happens? Is it to be said 
that only one part of the Proclamation 
will last two months and the other 
part will last for ever? That can 
really not be For instance, the Pro-
clamation may take over the power 
of the legislature. Now, that part is 
excluded So, the result will be that 
part (a) will remain for one year 
The President assumes to himself all 
powers under (b) which deal with th« 
functions of the legislature That will 
remain only for two months

Mr. Speaker: Is it not open to him 
even under sub-clause (a) to assume 
to himself all or any of the functions 
of the Government of the State? We 
will assume that he take:, over the 
police powers because it is stated that 
the law and order situation is such 
that there is no guarantee in the sense 
of security Does he mean to say 
that under this article, it is not open 
to the Government to take only a 
portion of the powers of the Govern* 
ment there* Does he suggest that he 
must supersede the Government in 
whole and not take over ‘all or any' 
of the powers of that Government* 
What does ‘all or any' mean?

Shri Sadhan Gapta: AU or any of 
the powers could be taken, but then 
that will be the whole Proclamation. 
If he takes only the police powers or 
the power of the Ministers, then only 
that part will be the Proclamation. 
Now, when he takes those powers a» 
well as other powers, it will be im-
possible if the Proclamation Is treated 
in parts. In fact, the proviso doe*



net treat H Id  parts. When it says 
the “Proclamation1, you cannot, in my 
submission, read it as pan  of the Pro-
clamation. The Proclamation is the 
whole Proclamation.

Shrl Tangamanl (Madurai): Article 
358(8) also makes it clear that every 
Proclamation under this article shall 
be laid before each House of Parlia-
ment and shall, except where it is a 
Proclamation revoking a previous 
Proclamation, cease to operate at the 
expiration of two months and so on. 
There also the reference is to the 
whole Proclamation.

Mr. tfjpsntcr: The Proclamation 
must be taken as a whole.

Shrl V. P. Nayar (Quilon): Not by 
parts.

Shri Eaawara Iyer (Trivandrum): 
Under article 356(3), what is laid 
before the House is the entire Procla-
mation. The entire Proclamation is to 
be brought in, not a portion of it. 
Now the Proclamation has been issued 
by the President assuming to himself 
all the functions of the Kerala State 
The Proclamation purports to be the 
assumption of the entire functions. 
Now, the Resolution which seeks to 
put forward only a portion of that 
Proclamation regarding assumption of 
the functions of the Government of 
Kerala alone and not with respect to 
the assumption of the functions of the 
legislature of Kerala will be ultra- 
vires the Constitution [”article 358(3)]. 
That is the point of order.

Start G. B. Past: I do not want to 
enter into an unnecessary controversy.
1 am prepared to accommodate my 
hon. friends and to have here the 
words “article 356 of the Constitution 
relating to the State of Kerala’ That 
will covet the whole thing and their 
objection will also be met.

Mr. Speaker: Omitting the words 
‘assuming to himself all the functions 
of the Government of Kerala'.........
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*brl G. B. Past: And adding the 
wo*ds ‘relating to the State of Kerala’.

1 hope that will meet the difficulty.

Shri V. P. Nayar: It cannot be so. 
We must be allowed to move further 
amendments because this is something
nev.

Shri G. B. Pant; Before I make any 
observations or remarks on this Reso-
lution I beg to state that in view of 
the suggestions made by you, I asked 
the Governor of Kerala to send me 
&s full a summary of his report as he 
coma. He has sent one. I will be 

uvd  to p2aee i t  on th* TaZde e l  
the House. I will do so as soon as I 
finish my speech. I hope that will 
satisfy our friends opposite who have 
te&n pressing for the summary or 
gis  ̂ of the report.

^hrimati Reno Chakravartty (Basir-
hat); Can we get the original?

Star! G. B. Pant: The original con- 
t&ifcs such matter as cannot be dis-
closed in public interest, not that it 
afffects the substance of what is given 
hi the summary at all. So, I am pre-
pared to meet the wishes of the House, 

the House so directs me. I have 
always bowed before the House 
regardless of my own inclinations.

^hrlmati Bean Chakravartty: Does 
taean that we shall get only excerpts 

the Governor’s report or shall we 
the whole report? (Interruption*).

fehri G. B. Pant: You will get a 
summary of the report which will 
cover, I think, all that is directly 
relevant. If the House does not 
choose to have it 1 am not prepared 
to force it upon them. But as a  sug-
gestion has been made, and this 
request has also been made and also 
some insinuations have been made... • 
(interruptions').

Shrl Jaipal Singh (Ranchi West— 
Reserved—Sch. Tribes): Mr. Speaker. 
Si^ I find m yself rather In a difficulty 
ahout this.........  . . .
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■ r. Speaker: Let the bon. Minister 
finish.

Sbrl Jalpal Singh: On a point or 
procedure. Sir. Whether we welcome 
or we do not welcome the summary 
which the hon. Minister is now offer-
ing to us, how are wa equipped unless 
wa read it? Will it, therefore, mean 
that we adjourn for an hour imme-
diately after he places it on the Table 
at the House? How do we under-
stand it?

Mr. Speaker: I am sure the hon 
Minister will refer to all that; other-
wise how can he seek the approval 
of the House*

dKn<'£  d! A w t‘*Taiui)inu*itlta4jiM hr 
House adjourns for an hour and you 
are pleased to allow such an adjourn-
ment, I can place the copies here and 
the debate can be taken up after an 
hour. I have no objection to that 
(Interruptions)

An Hon. Member: One copy'’

Shri G. B. Pant: Not one copy but 
all copies that will be needed for 
every single hon Member

Shri Jalpal Singh: I accept that 
offer if we can all get one copy each

Shri G. B. Pant: Yes, one copy each

Shri A. K. Gopalan (Kasergod) 
The other day we made a request for 
the report of the Governor We 
wanted the report of the Governor 
because it is on the basis of the report 
of the Governor and other informa-
tion received that the proclamation 
was issued. Now, it is said that a 
summary will be given. In the sum-
mary some portions may be given or 
some portions may be omitted So, if 
we want to know what the real report 
is we must get the actual report 
(Interruption*). If a summary is
given, for convenience, other portions 
may not be there. The summary may 
not even have the meaning of what is 
•aid in the report. If the whole report

17, Fraciowtotioft H  J8S*
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** not given, 1 think, so far as wc are 
Unearned, there is no use of the sum-
mary. It will be confined to some* 
“ Ving which Government want to give.

Mr. Speaker: The hon. Minister may 
° tdde  for himself whether he will 
Place it on the Table of the House or 
|H>t. We cannot expect unanimity on 
"Us. Therefore, they will refer to it 

not refer to it. If they do not 
"hd it sufficiently good they may not 
r^fer to it

Shiimatt Rena Obakravartty: There 
^ay  be something good in the por- 
*K»ns that have been left out

Mr. Speaker: Hon Members will 
remember that on a previous occasion, 
wben hon Members wanted the whole 
report regarding the Ramanathapuram 
n Sts, I suggested and the House also 
agreed that portions of the report, 
excepting those which the Government 
trSated as confidential in order to 
avoid further conflicts and conflagra - 
tl£)n, may be given to the House It 
w^s open lo the House to accept It 
or not, but that was given to the 
**Suse Therefore, if the hon Minister 
^m ks that he must place i* on the 
T^ble of the House (Interruptumt).

Order, order Hon Members will 
a*so remember that the other day I 
suggested to the hon. Minister that, 
n«xt to placing the report itself on the 
T^ble of the IIon«e, those points, 
na.turally, on which he was going to 
reply for seeking the approval of the 
**Susc to the Proclamation, as to 
Pursuance of >t the President was led 
t0 issue the Proclamation may also 
br given. Possibly, the hon. Minister 
t^inks that he may utilise this occasion 

give those points to the hon. Mam- 
k*rs of the House. They may make 
such use of It as they can.

Regarding the time that is required, 
1 will call upon thoea hon. Members 
™*io think they must go through It In 
“*tail to speak the day after tomorrow.



(fttterrwpltons), Apart from that, the 
k m . Minister say* the House may 
rttod  adjourned for an hour. I have 
H* least objection if the House wants 
to adjourn, not for one hour but even 
tor two hours. I thought those hon. 
Members who want to go through it 
may apeak the day after tomorrow. 
After the hon. Minister finishes his 
speech and after he placet it on the 
Table of the House I will adjourn the 
House to enable hon. Members to go 
through it. In the meanwhile copies 
will be circulated to them as soon as 
passible.

Shri Sadhan Gupta: That is quite 
different because in the Ramanatha- 
puram case the Central Government 
wa* a disinterested party and could 
be expected to be impartial that is 
why we accepted a summary But 
here the Government is a very inter-
ested party. Therefore, we cannot 
rely on the summary from the Central 
Government. They may utilise those 
portions which they want and place 
it before the House, but we want to 
utilise ccrtain other portions which 
may be withheld. I am sure those 
will be withheld (Interruptions). 
Therefore, that will be very unfair 
treatment both to us and to the Gov-
ernment of Kerala which has been 
dismissed

Shri Jaipal Singh: Last time when 
this matter was before the House we 
agreed, the House agreed and you also 
agreed with us that the hon Minister 
may give us a summary The House 
agreed----

Shrimati S am  Chakravartty: No.
no. (Interruptions)

Start Jaipal Singh: In consequence 
you directed the hon. Minister to come 
up here with a summary. It was a 
direction from the House

Mr. Speaker: I suggested that the 
points on which one side relied and 
which the other side refuted as having 
induced the President to take over 
and issue the Proclamation may
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be given, whether the report is placed 
on the Table of the House or not. I 
thought later on that he may give 
them in his speech. Now the matter 
has come to this. The hon. Minister 
may go on.

Shri S. M. Banerjee (Kanpur): In 
the Proclamation itself it is mentioned 
‘a’ report. Even that a’ report is 
given in a mutilated form; how can 
we proceed here?

Mr. Speaker: We have had enough 
debate over it in connection with the 
privilege motion.

Shri Jaipal Singh: I wish to say the
position is quite clear. If we adjourn 
for a couple of hours so that we may 
Ko through the summary, the debate 
will continue on to Thursday. That is 
quite dear, I think, because we do not 
want that the time should by any 
jugglery be shortened

Mr. Speaker: Only one hour will be 
taken away

Shri Jaipal Singh: If it is two hours 
—that is what you arc offering

Mr. Speaker: One hour Now. the 
hon Minister

Shri S. A. Dange (Bombay City— 
Central) May I suggest, after the 
nummary is laid on the Table, that 
we may have the debate tomorrow 
itself (Interruptions).

An Hon. Member: Tomorrow is a 
holiday

Mr. Speaker: All those hon Mem-
bers m Kerala—1 am not talking about 
hon Members of this House—have 
explained and everything that they 
gave out, whether they were facts or 
otherwise—all appeared in the news-
papers Full columns have appeared. 
During the course of that thing, every 
hon. Member who was interested had 
looked into it and he has had only to  
refresh his memory now .. ..
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Shri V. P. N ijftti Do you give the 
same credence to the newspaper 
reports?

Mr. Speaker: I think more or lew 
they are correct__ (Interruptions).

Shri G. B. Pant: I was submitting 
that this was a summary by the 
Governor. I thought that it would be 
more satisfactory if it was prepared 
by him than by me. The charge that 
the Central Government is an interes-
ted party. I am afraid, is not very fair. 
H ie  Central Government is interested 
in  the welfare of the people of every 
State. Sometimes, there may be 
differences between us as to the 
methods that should be adopted for 
this purpose but even to avoid the 
possibility of such an allegation, I 
asked the Governor himself to get us 
the report’s summary that could be 
placed here The Rules provide that 
a  summary could be placed where 
the original is considered by the Gov-
ernment to be confidential. So, I am 
always anxious to carry out the 
wishes of the House and to meet them 
as far as may be possible. This is an 
important matter which has engaged 
the attention of the Members of this 
House and also of people outside So. 
1  thought that when there was such a 
suggestion, I should go as far as I could 
go to do what might be possible to 
comply with it

So, I shall place the paper on the 
Table of the House and it shall be 
for the hon. Members to look at it 
or not to look at it I cannot cer-
tainly compel them to take notice of 
it or to go through it but in view of 
the observations which were made by 
you on the first day when I laid the 
Proclamation on the Table of the 
House and again, in my absence, when 
the privilege motion was discussed, I 
thought that I must do whatever was 
possible for me to carry out what you 
had suggested. Your suggestion car-
ries greater weight for us than a defi-
nite direction.

Sir, so far as this Resolution is con­
cerned, It gives me no pleasure to

move i t  I really regret that an tmfc. 
aion should have arisen Which left m  
no alternative bat to advise the Presi-
dent to issue the Proclamation. Dmm 
are, I know, differences of opinion 
over this matter but I respectfully 
submit that the Central Government 
has no desire, and has never bean 
anxious to interfere with or even to 
intervene in the affairs of the States. 
In fact with every passing year, the 
co-operation between the States and 
the Centre is growing. The Plan 
covers the entire country and vir-
tually the finances have to be provided 
for the entire Plan by the Centre to 
a very large extent. So, there is need 
of greater and greater co-operation 
and we cannot take a step simply out 
of prejudice

We are meeting here today jusfr 
after the Independence Day and I 
was reminded of the long struggle 
that we had to carry for achieving 
Independence though some of my 
friends opposite were perhaps arrayed 
against us at a critical juncture. But 
all the same we succeeded in winning 
Independence. After that, the task to 
which we applied ourselves and which 
forms today the basis of all our activi-
ties was our Constitution. That 
Constitution was framed with due 
care and some of us had the good for. 
tune of taking part in the framing 
of that Constitution Perhaps some 
of us also tried to enlarge and amplify 
the scope of provincial autonomy. So. 
the Constitution has our unreserved 
allegiance. It was denounced by the 
Communist Party once in very, I 
think, deprecatory terms. But I was 
glad to see a turn in their attitude 
towards the Constitution and to 
the parliamentary system as such.

Of course 1 do not know whether we 
all have exactly the sane conception 
about democracy—a word which is 
used and bandied about very often. 1 
am not sure if we all use it in the 
same sense. So far a t we are con-
cerned, we are wedded to Hwbowh)1

Shri Sadhan Gtepte: All weddad
wives are not faithful.
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8hH G. B. Pant: We wUl be faith-
ful to democracy, its ideal*, its funda-
mentals and its objectives in an un-
reserved and unqualified w ay..

Shri Sadhan Gupta: By suppress* 
ing it, by killing your husband!

Shri Q. B. Pant: We have no re-
servation and we do not interpret 
democracy as People’s Democracies as 
is done in certain countries but as a 
democracy in which every citizen in 
the country is a participant and has 
a right to see that the welfare of the 
State and its progress and advance-
ment are fully guaranteed and, so far 
as possible, also expedited

So democracy requires the spirit of 
accommodation and it can function 
smoothly if there is an unlimited fund 
of tolerance, patience and forbearance 
We have m administering the affairs 
of this State, so far as it lies with us, 
tried to adhere to these pnnciplcs 
There have been many agitations, 
sometimes they have been accom-
panied by even violence, and some 
very serious consequences ha v»> 
followed in certain places But we 
have tried to stick faithfully to what 
we believe to be the right coursc, and 
I venture to submit that but for com-
pelling circumstances wc would not 
have m any way intervened even m 
the affairs of Kerala

Sometimes it is said that it is be-
cause of prejudice against Kerala, be-
cause itb Ministry consisted of mem-
bers of the Communist Party But 
that is a wrong idea The Chief Min-
ister of Kerala has, I believe, from 
time to time, even just a few days 
before the issue of this Proclamation, 
stated, m answer to questions put to 
him, that his relations with the Centre 
have been cordial and he had no rea-
son to complain. This was what he 
stated in answer to questions a few 
days before—I think it was within a 
week of the day when the Proclama-
tion was issued But, not only that, 
from the very time that he took 
charge, our effort has been to assist 
the Government and not to hamper 
U in any way.
168 LSD.—6.

You might remember that when tills 
changeover took place in Kerala there 
was a case, which assumed some im-
portance, the case of Vasu Pillai. Vasu 
Pillai had been sentenced to death by 
the courts and the Supreme Court also 
had upheld that sentence. Then, the 
petition of mercy that was made to 
the President was rejected. It was 
before the Communist Party took 
charge of the affairs of Kerala—long 
before that—but the sentence had not 
been executed Some friends also 
spoke to me; perhaps, some of them 
may be here But on the assumption 
of office the Kerala Government 
ordered that amnesty should be grant-
ed to all political prisoners—with 
which I will deal later—and also that 
all sentences of death be commuted to 
that of imprisonment for life They also 
passed a similar sentence about this 
Vasu Pillai We brought it to their 
notice that m accordance with law, 
the President having rejected the peti-
tion, the State Government were not 
competent to do so This legal posi-
tion was disputed by them Then we 
obtained the advice of the Attorney- 
General, and the Attorney-General 
said that after the President had re-
jected the mercy petition the State 
Government could not pass any orders 
contrary to what the President had 
done So, legally it was accepted that 
the State Government could not do so 
But the State Government pleaded 
that they had already passed that 
order of commutation of his sentence 
to imprisonment for life, it had been 
also announced and that they had 
even m the course of their election 
campaign spoken about it, so they 
would be put in a very awkward posi-
tion if that sentence was maintained

Well, it was then a somewhat diffi-
cult situation On the merits we were 
perfectly satisfied that there is. no
case for commutation, but in view of 
the very strong desire expressed by
the Kerala Ministry we agreed to
commute the sentence to one of impri-
sonment for life I did not want to do 
anything that would, at the very out-
set, give rise to a feeling that we were
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opposed to the Kerala Government or 
that we had been unduly stiff.

That is just one instance which hap-
pened at the very beginning. It was 
then, however, emphasised by me that 
though the order of imprisonment for 
life might be now commuted in place 
of the capital sentence, he should not 
be given any special remission or he 
should not be released. The Kerala 
Government accepted this, but re-
cently he was released on parole. 
There may be adequate reasons for it. 
But I was somewhat amused to hear 
that he was even sitting on the 
Speaker’s gallery It is not a very 
serious matter, but I do not know how 
it so happened. Anyway, a person by 
undergoing a sentence for life 
imprisonment was seen in a place 
where others would have somewhat 
hesitated to go if they had known who 
he was.

Then just a few days after this, I 
think, an anti-eviction ordinance was 
issued by the Kerala Government. I 
had no objection to that ordinance on 
merits, but it impinged on the La nuta-
tion Act and on other certain Central 
Acts, which necessitated a reference 
to the Central Government and its ap-
proval of the ordinance before it was 
issued. But as it was published, 1 
did not refer to this point and only 
mentioned it privately to the Chief 
Minister, as I thought that as they had 
already done it and on merits we had 
no real difference, we should not make 
too much of this technical point. So, 
from the very beginning our attitude 
had been one of accommodating and 
doing what we could to help them in 
the task of administration. They were 
handicapped in a way. They, and 
other members of the Communist 
Party, had been nurtured on litera-
ture of a different type. It only talked 
of the dictatorship of flue proletariat 
and of Government and administra-
tion by the Party itself and not by a 
few chosen men, who, after they have 
assumed the charge of Government,
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*re equally answerable to all section* 
of the people and to every citizen liv- 
*hg in the State. So, they had their 
difficulties and I also bore them la 
'hind. The Central Government, 
*hd I think everyone, tried to see that 
flings were done in a manner which 
^ould facilitate their course and not 

any way make it more difficult.

Even this step has been taken, I 
cbn say, because the circumstances 
!*ft us no alternative. The tension 
that was there at the highest heat and 
the wall of hatred and animosity that 
had grown in the course of 2} years 
• 'W  came to divide the entire com- 
^unity into Communists and fellow. 
travellers or their sympathisers and 
Hie non-Communists, had affected 
eVery nook and corner of the State 

made it difficult for the adminis-
tration to be conducted according to 
t^c Constitution Those difficulties 

arisen from time to tune. But 
tl\ey have left marks behind and the 
SItuation has gradually become more 
arid more bitter In the circumstances, 
we thought of this, when the other 
aUematives that were suggested were 
nbt accepted

As hon Members arc aware, the 
h*>n Prime Minister had, after a visit 
to Kerala on the request of the Chief 
Minister, suggested that mid-term 
Sections might be held

Shrl Nagi Reddy (Anantapur): 
^htiat about the all-Parties conference? 
'Hiat i«. forgotten.

Shri G. B. Pant: To that too 1 have 
n(> objection. He had suggested that 
mid-lerm elections should be held. 
**e saw no other way of removing 
t^e intense feeling of separatism, 
which had grown in that State and 
°ther things which we noticed, except 
tty finding some such remedy. Even 
tlMs suggestion was finally turned 
dc>wn and the situation went on wor-
d i n g  from day to day so much so 
- 'a t  the members of the Communist 
p%rty themselves and, perhaps, the



Government of Kerala itaclf felt that 
it will be a matter of relief If the__

Shrimatt Bm m  Chakravartty: It is
your interpretation.

Shri G. B. P a n t : ................Central
Government were to take charge of 
that problem State which was in im-
mense difficulties at that time. So, 
we had to take that action. In fact, 
some hon. Members approached the 
hon. Prime Minister a few days be-
fore the Proclamation was issued with 
a suggestion—I would not call it a 
proposal—that jf Central intervention 
is coming then better expedite and 
better intervene without delay That,
I think, has been accepted and has 
not been denied.

Now I am submitting that the Gov-
ernment had for 2i years dealt with 
the affairs of Kerala in as sympathe-
tic a manner as it could Why should 
it go out of its way to dislodge the 
Kerala Ministry now unless there 
were grave reasons which compelled 
the Government to take such a step’ 
This step has been taken so that the 
tension may be at least allayed, good 
relations, if possible, be restored and 
all people concerned mav realise 
their mistakes and see that m future 
they have to live as good neighbours 
and the Government has to function 
as a democratic government and the 
people had to treat the Government 
as a representative of democracy

Now there are facts which will in-
dicate that the Congress organisation 
or Party has never been anxious to 
grab power (Interruption) and I can 
well add, if it gives any relief—I am 
prepared to say that the Communists 
do not want any power anywhere 
(Laughter). I hope they must be 
heaving a sigh of relief because the 
burden of running the administration 
of Kerala is no longer to be carried 
on by them—at least, for some time 
And thereafter I do not know what 
th«r will choose to do But what I 
was saying is this Even in Kerala 
itself, there has been a previous 
Congress Ministry and it had advised • 
the Governor to hold mid-term elec-
tions.
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IS bn .
Shri Nagl Reddy: Because they

could not run it and they had no 
majority there.

Shri G. B. Pant: If they could not 
run it, they followed a straight 
course, and they asked the Central 
Government

Shri Warior (Tnchur): They quar-
relled among themselves and the Con-
stitution broke down.

Shri G. B. Pant: ..to  have mid-
term elections. They did not . . .

Shri S. M. Banerjee (Kanpur): What 
about U.P.?

Shri G. B. Pant: insist to stick
to their seats when they were 
not m a position to run it. Then, after 
that too, there was another election, 
and no party was m a majority. The 
Congress had a strength of about 46 
^nd the PSP about 19 But the Con-
gress party requested the PSP to take 
charge of the Government so that the 
democratic structure might be main-
tained (Laughter)

An Hon. Member: What a great 
concession!

Shri G. B. Pant: I do not know whe-
ther by laughing we can laugh away 
the facts So. the Congress, though it 
has a strength of 46, requested an-
other party, for whom I have very 
great respect and especially for its 
leaders, to take charge of that Gov-
ernment and thty ran it for a year. 
Now. it may be said that it was done 
because the Congress was not in a 
position to run the Government itself 
Well, assuming that it fyad been so, 
still, if the Congress had not approach, 
ed the PSP, either there would have 
been a fresh election immediately 
after the election or there would have 
been President’s rule The Congress 
tried to avoid such a contingency.

What happened during the last 
general election’ The communists 
had 60 members after the elections; 
the Congress 43; PSP nine; Muslim
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League, eight; and Independents 
five. So, no party was, even at the 
last general elections, returned in a 
majority. But the communists formed 
the largest group I do not know if 
they expected that they would be able 
to capture s* many seats but luck 
favoured them I do not use the word 
that God was on their side, for they 
would repudiate it.

So, 60 of them were returned, but 
they approached some of the Inde-
pendents and succeeded in securing 
the support of five, with the result 
that they had the majority of two 
m the House. The communists had 
been returned by 35 per cent of the 
electorate They had secured only 35 
per cent of the votes, but—

Shri Nagi Reddy: What happened 
in Orissa9

Shri Panigrahi (Pun) 37 per cent 
in Onssa

Shri G. B. Pant: 1 do not say that 
because they were returned by 35 per 
cent, therefore they should not have 
the benefit of 60 seats in the legisla-
ture I am mentioning the fact that 
they were returned only by 35 per 
cent of the electorate The Congress 
which got a smaller number of seats 
was in fact supported by a larger 
number of voters and 37 per cent 
had voted for Congressmen, other 
parties also had similarly got a larger 
number of votes than the number of 
their members in the House propor-
tionately So, thus, this was again a 
special position The communist party 
was not in a majority by itself It 
had secured only one-third of the 
votes roughly It had been able to 
get a majority of two with the aid 
of five independents, two of whom 
were appointed as ministers

In a way they were in a majority 
but if there had been any desire to 
keep them out, one could have per-
haps successfully advanced adequate 
reasons for doing so, for they had ad. 
ministered the State for 2} years and
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they might have perhaps continued 
doing so a little longer, but, primo 
facte, at that time, one could have 
said that there were many doubts 
about the stability of such a Govern-
ment.

Hon. Members may be remember-
ing that at that time the State of 
Kerala was under the President The 
President’s proclamation had been 
issued earlier and confirmed by this 
House twice If there had been any 
desire not to let the communist min-
istry occupy a responsible position 
there, the Centre would have refused 
to revoke the proclamation. There 
would have been other ways of doing 
it, but we welcomed the ministry and 
we wished them every success because 
we believe m winning over every man 
in this country with the gospel of 
Gandhism and democracy. We would 
like the dignity of every citizen to 
be maintained, the rule of law and 
the equality of all citizens to be 
scrupulously kept in view; and if any-
one had ever erred we would like 
him to be with us and not against us 
because, after all, if you look at 
even this, Kerala problem, it is of a 
minor character as compared with the 
objectives for which we stand Our 
Plans are to be earned out The coun-
try, which lias still millions of people 
suffering in various ways, has to de-
vise ways and means for the relief 
and redress of their grievances and 
for their uplift So, for all these pur-
poses, it is desirable that there should 
be no unnecessary prejudice or malice 
against anyone and whatever action 
we take may lead forward to the 
achievement of the goal which we 
have placed before ourselves

So, Sir, this Ministry was installed 
in Kerala As to the way the Con-
gress Government has behaved in 
these matters, I would refer only to 
one other case, besides those of which 
I had made a casual mention In 
Punjab, in 1951, the Congress Party 
had 70 members and those in the op-
position were 7. Those 7 did not be-
long to any bloc, but each of them

17, 1989 Proclamation 2S34
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w m  an Individual by himself Still, 
thoee responsible for keeping the 
ideals and for seeing that the admini-
strations are run in a proper way, 
held that in spite of this huge majo-
rity of 70, the Congress should resign 
and that the Congress should vacate 
the offices They did so and the Con-
gress Ministry retired and resigned 
They could have certainly remained 
in a majority They could have in any 
case conducted the affairs in a routine 
manner, even if they had not succeed-
ed in making such rapid advance as 
they might have desired

1 should like just to refer to some 
observations which were made by the 
Home Minuter of the Government of 
India at that time I am sorry Tor 
this delay in my finding the portion 
that I wanted to place before the 
House The Home Minister of India 
then said

Shri P 8 Daulta (Jhajjar) Who 
was the Home. Minister then’

Shri G B Pant The Home Mims 
ter was R aja ji (Laughter) I 
want d to tell vou that the Home 
Minister was Rajaji after having read 
the portion, so that vou might feel 
that what had been said was said by 
the Home Minister of India and also 
by a person who belonged to the Con-
gress and held a respectable place in 
it till yesterday, and who is still res 
pected by us (Interrupttons) I do 
not know how that affects the posi-
tion The Central Government took 
a decision the Congress took a deci-
sion while the Congress Party had a 
strength of 70 in a House of 77

Shri Sadhan Gupta: All united4

Shri G. B. Pant: Perhaps not all
united, but always able to form a 
majority in the House and able to 
carry on the administration according 
to tfie Constitution He said

“Any party placed in the posi-
tion of the party that now con-
trols the Government of India 
would have considered a hundred 
times before dismissing a Minis*
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try of their own m the manner 
in which they had done it now 
We have introduced Government 
by the President in Punjab, I 
claim, agamst all party interests 
Obviously the step taken by the 
President 11 a step which goes 
against the prestige of the Gov-
ernment and of the party to which 
the Government belongs Why has 
the Government taken that step7 
It took that step because it felt 
that it was fair and necessary for 
the people of Punjab and for the 

the people of India”

This quotation I am giving from his 
speech And we have also under 
taken the responsibility of adminis-
tering the affairs of Kerala in the 
interest of the people of Kerala and 
the people of India

Sir, having referred to some of the 
matters I would like to state, before 
going to othpr events or incidents 
which form the background- of the 
latest situation, what it was at the 
time when we had to take this action 
There was a ver£ serious situation 
The gravity of the situation was ad-
mitted by all The Chief Minister of 
Kerala State said that the situation 
was very serious, it was full of dan-
ger and it was a growing danger I 
think the Secretary of the party, Shn 
A joy Ghosh, was even more emphatic 
on the point that the situation was 
\ i r j  bad and very grave And he 
said that it called for action under 
article 355 Both of them referred to 
article 355 and said that it called for 
action under article 355 Well, action 
under article 355 becomes necessary
* hen there is internal disturb 
ance and the Government could 
not be carried on in accordance 
with the provisions of the Constitu-
tion They admitted that the situa-
tion was of that type m Kerala But 
they said that the Central Government 
was not helping them Well, it has 
to be noticed that the fact that the 
situation was grave and that i t -'Was 
such that it could not be managed 
without the aid of the Central Govern-
ment was accepted. But it was said
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that the Central Government did not 
five them any help. Well, what could 
the Central Government do in the 
circumstances?

Bfczt f t n i n l ;  ■Ml that they
wanted was that the Centre should 
not aid the agitation.

Shri G. &. Pant: Before this agita-
tion or movement, whatever you call 
it, had started there had been some 
correspondence and the Central Gov-
ernment had agreed to give necessary 
assistance. There were flag marches, 
as the hon. Members may be knowing, 
by the military in certain areas where 
firing had taken place. The Centre 
had also moved some of its forces to 
the neighbourhood of Kerala State 
so that they might be readily avail-
able for any emergency in Kerala But 
no request came from the Kerala 
Government; no suggestion was made 
for any aid or assistance. How could 
the Centre help a State unless its as-
sistance is sought? The affairs of the 
State are entirely under the control 
of the State Government We cannot 
impose any police force; it will lead 
only to confusion. We cannot impose 
any military and we cannot do any-
thing unless we are asked to help the 
State Well, the State Government 
would be helped whenever any such 
assistance is sought, and that has been 
made clear But when deliberately 
no assistance is sought, then how is 
the situation to be brought under con-
trol and the needful to be done9

Article 355 only states the conditions 
under which action can be taken The 
operative part is found in article 356 
That is, when under article 355 a situa-
tion has arisen, then action has to be 
taken under article 356. That a situa-
tion under article 355 has arisen is 
admitted by the Kerala Ministry and 
also by the leadership of the party 
They did not ask for any sort of as-
sistance by way of police, or army, or 
any other thing which is under the 
control of the Government We must 
remember that we are concerned with 
the Government When they did not 
ask tor it—and aven they admit that

the situation is such that action has to 
be taken by the Government in order 
to set matters right—then how can 
we be blamed even by them for doing 
what they thought was necessary but 
which they did not choose to ask us 
to dot

They did not accept our advice that 
mid-term elections be held. They did 
not ask for any help. They accepted 
that the conditions then prevailing in 
Kerala were those which were con-
templated in article 355. So, it was 
the bounden duty of the Central Gov-
ernment, in the circumstances, apart 
from any thing else, to take charge of 
the administration and to see that 
normal life is restored It is a point 
on which I think there can be np 
doubt.

In fact, at the moment the Centre 
intervened, the opinion was almost 
universal that the Centie should take 
charge of the administration of the 
State and that article 355 required 
recourse to article 356 was obvious 
to those who referred to article 355 
but did not seek any assistance of the 
State apparatus from the Central 
Government

There has been some reference in 
this connection to moral and othet 
matters. Well, I do not propose to 
deal with them here because so far 
as the Prime Minister is concerned, 
it is a matter over which I feel sad 
that in spite of his best efforts to see 
that the Kerala Government is not 
put to any embarrassment, that there 
is no picketing of motor vehicles, no 
picketing of schools, that no unconsti-
tutional methods are resorted to and 
the declaration that recourse to direct 
action for political purposes is in 
every way undesirable even after all 
that he has done, and done in a man-
ner of which they are fully aware, 
and whenever approached privately 
too, he has used his influence, so as 
to restrain these people and to prevent 
them from having recourse to what 
they might have done by way of 
picketing even, in spite of all that, 
they ask us “why don’t you work as



•uch spiritual preceptors that your 
word moat be listened to by every - 
on*?” I with they could show the way 
by accepting our advice themselves'

Sir, as I said, the situation was such 
that it did not call for any shilly-
shallying; action had to be taken. And 
the report received from the Gover-
nor gave the entire background of 
how things had developed. And the 
way the hostilities had been growing 
shows that the only way was to take 
over the administration One might 
perhaps blame us for not having done 
it earlier. There was a motion brought 
in the House by Dr. K. B Menon, I 
think about a year ago, asking for the 
issue of a proclamation or the taking 
over of the administration by the 
Centre There were also other moves 
m this House towards the same effect 
But so far as the Congress Party i& 
concerned, it did not encourage such 
action It did not take any such step

Shri Tangamanl: Shri Shri man
Narayan wanted such intervention

Shri G. B Pant: 1 am here talking 
of the Central Government So far as 
the members of the Congiess organisa-
tion are concerned, not only Shri 
Shnman Narayan or other Congros-. 
men but everyone who has gone to 
Kerala, for instance Shri Asoka Mehta, 
has felt that there was a growing feel-
ing of insecurity in the State

Shri Tangamanl: He demanded it in 
April 1957

Shri V. P. Nayar: On the third dav 
after the State Government took ovei 
the administration

Shri G. B. Pant: . and that feel-
ing has been shared by many people 
Even the Prime Minister got that im-
pression when he went there But 
when he referred to that, instead of 
applying the searchlight mside and 
seeing whether there was anything 
wrong and whether anything could be 
done to set matters right, efforts were 
made to controvert what he had said 
and his own opinion was considered 
to ba altogether wrong.
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So, people who have gone to Kerala 
— 1 have spoken to some people some 
times—have told me, “Come to Kerala 
and see what is happening there". I 
do hot myself know fully what is 
happening there, so far as seeing things 
with one’s own eyes is concerned. But 
today it is certainly something very 
rare that is happening in Kerala. All 
parties, the political parties, I mean, 
the Revolutionary Socialist Party, 
the P .S P , the Congress

An Hon. Member: What about the 
comtnunal parties’

Shri G. B. Pant: and even those
parties which had nothing to do with 
politics such as the Nair Society,

Same Hon. Member*: And the
Catholic Church and Muslim League

Shri G. B. Pant: the Catholics,
and also the Muslim League, all those 
people who had been fighting with 
each other and who had been looking 
only after their communal interests 
and who had a limited vision and who 
nev%r cared for the larger affairs of 
the State, they all found it almost 
intolerable, according to them, to live 
in the conditions prevailing m Kerala 
Such a sort of—I did not 
like to call it national upsurge—but 
such a sort of upsurge in which peo-
ple of all types are taking part and 
members belonging to all parties have 
beeij taking interest, such develop-
ments have seldom been noticed after 
independence (Interruptions)

Mr. Speaker: Order, order

Sltri G. B. Pant: Before indepen-
dence there were occasions when most 
of >As could meet and join hands, but 
this perhaps is the solitary example 
aftet independence when all should 
hav% felt so equally aggrieved and 
shomd have joined hands together

I do not say that Congress Govern-
ments have not made mistakes, whe-
ther- in the States or even here at 
the Centre. But such a sort of united 
mass upsurge in which you find not 
only, Wfaat are called, the proprietary
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interests or the vested interests but 
•Iso labourers, also others, men be-
longing to the so-called down-trod- 
den classes, every section, arrayed 
agaiat the Government, this is some-
thing very serious and grave which 
called lor attention. And to deny its 
existence or to laugh at it as though 
it were an occasion for jubilation is 
hardly appropriate.

Sir, I have referred to some of the 
general aspects of this problem. But 
I do not know if I should take too 
much of the time of the House There 
is much more to be said. There have 
been releases. There have been, there-
after, charges of discrimination even 
in the field of labour and then the 
police policy which made a distinction 
between one class and another, which 
suggested and which rather directed 
the police not to intervene and which 
also instructed the people not to make 
use of the preventive sections in the 
penal law of the country, which no 
one can do. No one has the right to 
ask a magistrate not to do what he is 
required by the law to do; no one can 
ask a policeman not to discharge the 
duty which the law has imposed 011 
him.

And not only were there releases of 
large numbers, and remissions 
were granted to others, thirty-fom 
persons who had been guilty of vei\ 
heinous offences of a hideous charactr 1 
which I would not like to mentn 
here in detail, for murdering police-
men, were also released The Gov-
ernment had the power to do so. But, 
not only then, thereafter also, this 
process continued throughout Cases 
were withdrawn—even cases where 
violence had been committed—and 
sentences were remitted so that the 
majesty of law and the rule of law 
was virtually abrogated.

Shri Sadhan Gupta: Do you promise 
not to withdraw cases after the Pro-
clamation?

Some Boo. Members: Thai is what 
the  Congress has done.

Shrl G. B. Pant: If the Congress has
done it, it has been equally guilty.

Shrl Sadhan Gapta: Will you inter-
vene then?

Shri Tangamani: When the Praka- 
sam Ministry came, cases were with* 
drawn and prisoners released.

Shri G. B. Pant: I may mention that 
when I was connected with the ad* 
ministration of a State, so far as I was 
concerned, two of our fellow Members 
of the Congress Party were charged 
for framing incorrect bills of travelling 
allowance. They had to stand trial 
m a court. One of them died during 
the trial of the case and the other had 
to stand trial for more than a year 1 
altogether refused to withdraw the 
case even though I was interested in 
my party. I do not think that in any 
Congress State such withdrawals and 
remissions are made. That is, mem-
bers of the party are either not arrest-
ed or if arrested

Shri Easwara Iyer: What about 
Andhra in 1954’ You threw open the 
jail gate

Mr. Speaker: Order, order; let us 
confine to this

Shri G. B. Pant: Members of one 
party are not arrested If the police 
takes action against certain persons, 
then, the police has to suffer and is 
asked to pay the penalty. There are 
cases in which after the tnal has been 
held and the man has been sentenced, 
the sentence is remitted There are 
cases of withdrawals—I have got 
judgments too with me—in which the 
courts have upset the orders of with-
drawals and said that the withdrawals 
cannot be allowed as these were not 
fit or proper cases for such with-
drawals. First, the dignity of law 
suffers People arc at first not arrested 
The police are asked not to take 
preventive action When they are 
arrested, then, either they are not 
hauled tip before the courts or even 
if tried and sentenced these sentences 
are remitted. This becomes a mockery 
of law, and it certainly goes against 
the principles of rule at law.
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There have been e u u  in which 
people were not given protection a > 
they had to go to the High Court and 
the High Court has issued writs of 
mandamus to the police.

Shri Nagl Reddy: How many writs 
have been issued against the Congress 
Government?

Mr. Speaker: Order, order, the hon 
Member can answer later

Shri G. B. Past: So far as the Con 
gress Governments go, I have not 
heard of a single

An Hon. Member: Largest number

Shri G. B. Pant: I have not
heaid of a single case yet in which 
the High Court had been asked to iss-
ue a wnt of mandamus to give pro-
tection If there has been such a cast 
and if such an order has been passed, 
we would like to know about it We 
would see what could be done We 
would not say that it is the right thing 
that has been done If the Congre^ 
Government has done anything that 
is wrong, that wrong must b 
remedied * So far as I am aw arc 
nothing like that has been done I do 
not think that during the ten years 01
12 years of Congress rule

Shri V. P. Nayar: Misrule

Shri G. B. Pant: there haJ
been in the aggregate as many wi'n 
drawals and remissions as in the Slate 
of Kerala

Shri S. M. Banrrjee. Just now t 
has happened in three cases

Shri G. B. Pant: Tim is so far as 
acts of violence are concerned There 
may have been some cases m which 
there was some non-violent picket-
ing or something like that But 
where any sort of violence was in-
volved. no such action was ordinarily 
taken If there bad been any cases, 
their number must be very small

Then, I would submit that it has 
been reported that the benefit of the

stKcalled police policy was given to 
onte set of labourers or peasants and 
°° t to others Similarly, the Anti- 
f ic tio n  Ordinance was administered 
*n a discriminatory way There had 
b®ten complaints about co-operatives 

^o So far as the promotion of co-
operatives is concerned, we all agree 
and as the hon Members know, we in 
°**r platform, today, are for them 
' ‘'nterruptions)

Mr. Speaker: Order, order If hon 
Members go on like this, how can we 
h*ar anything here’ Order, please

Shri G. B. Pant: There has been no 
“^crimination in these matters It is 
SQmetimes said that we have mterfer- 

with the Kerala Ministry because 
01 (Ae progressive measures tiiat they 
J^re taking and the laws that they 

passed We are being blamed b / 
Persons for whom hon. Members 
opposite seem to swear the respect in 
wnich we hold them that we are carry 
,ng out the communist programme

Shri Nagi Reddy: In words

Shri G. B. Pant: That is the mam
charge against us and they have form- 

a different party so that the com- 
mumst programme may not be earned 
olit by us

Shri Tridib Komar Chaudhnri: Is
“U* hon Minister aware that the Chief 
Mimster of Kerala said that the Com- 
mumst part> was carrying out the 
^bngress programme’

Shri G B Pant. I may tell you that 
“ ie Congress has to its credit progres- 
slve measures which it will be hardly 
Possible for any party to carry out 
"ithin an\ measurable distance of 
Mt u * All Princely States have been 
’’urged in the Union of India Can 
any one think of any measure more 
Progressive than this’ Zammdans 
”ave been abolished Talukdans and 
Jfegirdan have been abolished

Shri Sadhan Gnpta: But, peasants 
tave been evicted

Shri G. B. Pant: So far as my State 
*s concerned, the abolition of zamin* 
Han has been accompanied by the
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granting of permanent rights to every 
tiller whether he was a tenant or a 
sub-tenant Thu goes much farther 
than -what Kerala has done. Similar-
ly, so far as laws for relief of in-
debtedness go, we have wiped out 
indebtedness to a large extent I have 
had opportunities of dealing with 
these matters and I am prepared to 
stand any sort of examination on this 
score So, do not concoct things 
which have no basis whatsoever The 
situation calls for a calm and dispas-
sionate consideration, and that is what 
we would request the hon Members 
opposite to bring to bear on this issue 
which has been sought to be clouded 
m other ways

There are many other points, but, as 
I said, 1 would not like to take more 
time of the House It is my wish, and 
it is my prayer, that this House may 
succeed not only in taking the right 
step at one time, but in following it 
up with energy and zeal, so that the 
ideals which we have cherished ma> 
be realised and that democracy which 
we have dreamt of all our life and 
which is now the basic creed of our 
everyday activities may be preserved 
built up and nurtured m this country

Mr. Speaker Resolution moved

“That this House approves the 
Proclamation issued by the Presi-
dent on the 31st July, 1939, under 
Clause (1) of Article 356 of the 
Constitution ”

Shri Nauahir Bharucha (East 
Khandesh) I think the Home Minister 
las modified the proposition

Mr. Speaker: Yes, those words are 
not in the end now That is all There 
u  no other modification The other 
words were “assuming to himself all 
the functions of the Government of 
K erala" He now wants that ihose 
words may be omitted The Pro-
clamation was issued with respect to 
clause (1) of article 356 of the Consti-
tution which provides for the super-
session of the legislature, taking over

of the Government’s functions, issuing 
certain other directives and so on. 
It is comprehensive now This meets 
with the objection that was raised by 
Shri Tridib Kumar Chaudhuri

There are some amendments which 
have been tabled Hon Members are 
aware that a negative amendment 
ought not to be moved

Shri Easwara Iyer: With respect to 
that, I may submit that mine is not 
a negative amendment I would sub-
mit a word of explanation before you 
give your ruling on that

Mr. Speaker: How is it a positive 
amendment7

Shri Easwara Iyer: Although I have 
tsed the word “disapproves” there, 
you will kindly see that I have intro-
duced a provision calling upon the 
President to revoke the Proclamation 
under article 356(2) So, it is a posi-
tive amendment that I am seeking to 
move although I am asking for dis-
approval (laughter) You may laugh 
over it Probably you are not aware 
of article 356(2) Article 356(2) says

•Any such Proclamation may be
revoked or varied by a subsequent
Proclamation N

So, I say that although this Revtlu- 
tion is tabled under article 356(3) 
seeking the approval of this House, 
it is open to this House to call upon 
the Union Ministry to advise the Presi-
dent—the Home Minister himself said 
that he has advised the President to 
issue this Proclamation—to take pro-
per action under article 356(2) by 
revoking the Proclamation, so that it 
is not a negative amendment It is a 
positive suggestion that I am making

Shri S. M. Banerjee: Taking advant-
age of article 356(2)

Shri Easwara Iyer: Approving means 
that it is open to the House to dis-
approve also.
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Mr. Speaker: There are amend-
ments similar to Shn Easwara Iyer's, 
which read thus:

That in the resolution,—
(i) for "approves” substitute 

“disapproves”; and
(11) add at the end—

"and requests the President to 
take immediate stepB under clause 
(2) ol Article 356 of the Constitu-
tion revoking the Proclamation and 
restoring the functions of the 
Ministry and the Legislature m 
Kerala State”

Shrl Easwara Iyer: Amendment
No 4 is a substitute Resolution which 
reads:

That for the original Ri solution, 
the following be substituted, 
namely —

‘That this House disapproves the 
Proclamation by the President on 
31st July, 1959, under clause (1) of 
Article 356 of the Constitution 
assuming to himself all the func-
tions of the Government of Kerala 
and calls upon the Union Ministry 
to advise ^he President to take im-
mediate action under clause (2) of 
Article 356 revoking the Proclama-
tion and restoring the executive 
and legislative functions of the 
State as it existed on the 3ist July, 
1959 H

Mr. Speaker: There are some pre-
cedents regarding this

This is not a matter of first impres-
sion. Here is para 326 from Decisions 
from the Chair.

“On the 29th March, 1956, after 
Shri Govtnd Ballabh Pant had 
moved his Resolution approving 
the Proclamation issued by the 

i President on the 23rd March, 1956. 
'under Article 356 of the Constitu-
tion relating to Trsvancore-Cochm 
State, Shri H. V. Kamath sought to 
move the following amendments 
given notice of by hint:

(1) That for the original resolu-
tion, the following be substituted, 
nam ely—

‘That this House disapproves the 
Proclamation issued by the Presi-
dent on the 23rd March, 1956, under 
Article 336 of the Constitution, as-
suming to himself

"all the functions of the Govern-
ment of Travancore-Cochin" *

(2) That in the Resolution—
for “approves" substitute “dis-

approves” ’

(4) 'That m the Resolution—

for “approves” substitute “urges
the revocation of "*

Same thing as Shn Easwera Iyer’s
amendment

Shri Easwara Iyer: He has put
Article 356^2)

Mr. Speaker* It does not matter

“Ruling dll the amendments out 
of order, the Speaker observed.

‘Amendments Nos 1 and 2 in the 
name of Shu Kamath aie nega-

tive ones so they are not allowed * • •

Amendment No 4 is also not 
allowed on the same ground ’

There are other rulings also to the 
*ame effect

Hon Members will kindly consider 
that so far as this matter is concern-
ed, all such Proclamations may be 
i evoked or varied by a subsequent 
Proclamation The issue of the Pro-
clamation is by the President This 
House has no right to issue a Procla-
mation It can only approve of the 
Proclamation if issued

Shri Easwara Iyer: I may be per-
mitted a word of explanation Al-
though it is for the President to issue 
a Proclamation, the Home Minister 
categoncally stated that the President



1849 KttoUdo.™  AUGUST 17, 1K»  ProcKmMm »  jS jo

I Shri Baswara Iyer] 
has acted as the constitutional head 
of the State and listened to the aid 
and advice at the Ministry XI that is 
so, this Ministry is also responsible 
under the Constitution to the House, 
and that is why I have stated in my 
amendment that we may call upon 
the Ministry to advise the President 
to revoke the Proclamation under 
article 356(2) It is not the discre-
tionary power of the President that 
is to be exercised under article 
356(2) but the constitutional power 
of the President wherein the Union 
Ministry steps m and advises him to 
reydke it on the call of this House

MS&, V
Easwara Iyer not once, but twice

SO far as clause (2) of article 356 
is concerned, it reads

“Any such Proclamation may be 
revoked or varied by a subsequent 
Proclamation ”

It is common knowledge, and it is 
also one of the fundamental lules of 
interpretation that the person who 
appoints has got the right to dismiss 
that the person who issues the Pro-
clamation can revoke the Proclama-
tion The President need not come 
to the House He can issue a Pro-
clamation, and as soon as he is satis-
fied that the emergency exists no 
more, he can, of his own accord,—of 
course, he is always advised by his 
Minister—without coming to this 
House, revoke the Proclamation 
Therefore, he has got the right to 
issue a Proclamation and to revoke a 
Proclamation

If it has to be approved for a 
penod longer then two months, cer­
tainly he has to come before the 
House But there is a difference 
between an Ordinance and a Procla­
mation, though the same wording is 
used The President issues an Ordi­
nance, and it is open to the House to 
[disapprove of it within a period of 
six weeks, otherwise, It will go on 
tar six weeks. Within six weeks

Government may bring « BlU to pul 
into effect all the provisions of the 
Ordinance The Ordinance, unless it 
is disapproved in the meanwhile, lap-
ses at the end of six weeks if nothing 
more happens There is no similar 
provision here to disapprove of 
Proclamation within two months.

14 hrs.

If before the end of six weeks, no 
Bill is passed, then an ordinance 
lapses, in the case of a Proclamation, 
if no resolution approving it is pass-
ed, then it lapses at the end of two 
months There is similarity of pro-
vision, so far as ordinance and pro-
clamation are concerned, in this res-
pect, both will stand on the same 
footing, the life of an ordinance is 
six weeks, whereas the life of a pro-
clamation is two months If no effort 
is made or no step is taken to conti-
nue the ordinance by way of a Bill 
or to approve a proclamation by way 
of a resolution, then both of them 
lapse

But there is an additional provision 
that has been made in article 123 of 
the Constitution relating to ordinan-
ces. and that is. that if this House 
feels that even for six weeks, the 
orainance ought not to be m opera-
tion then it may have it revoked by 
a resolution immediately But a 
simitar provision is not there in res-
pect of proclamations When once a 
proclamation is made it shall conti-
nue for a period of two months, there 
is no question of revocation, unless 
the President who issued the procla-
mation himself revokes it There is 
no power for this Parliament to do 
so While m one part of the Consti-
tution, it is said in respect of a simi-
lar matter that it may be revoked, 
yet in another part of the Constitu-
tion, relating to this matter, we find 
that it is entirelv left to the diaera-
tion of the President advised by hit 
Ministers Merely because the Minis­
ters are responsible to this House, we 
cannot invoke Hut power under the
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Constitution. The Constitution could 
have easily said here that It is open 
to the House to have it disapproved 
within a period of two months. But 
that has been deliberately omitted 
here. Therefore, the entire discre-
tion is given to the Government of 
the day headed by the President, or 
the President advised by his Minis-
ters, to watch and then if he has to 
revoke it, to revoke it himself, or if 
he wants to continue it, to advise his 
Ministers to bring forward a resolu-
tion for approval, as he has done In 
this case. I am sorry that this is not 
on all fours with the case of ordinan-
ces. There is no provision for dis-
approval here. That is left to him.

If there were no difference bet-
ween the one and the other, I would 
possibly have stressed the language 
saying that this House is entitled to 
give advice to the Ministers or to the 
Government who have to advise the 

. President. But there is a difference, 
[ i t  is within the exclusive junsdictiorf"* 
of the President to issue a proclama- .

: tion or to revoke »t. If the proclama- 1 
tion has to continue m force beyond 
two months, this House has to approve 
of it It cannot be revoked before, 
unless the President himself thinks of 
revoking it. _ Th.s House has no juns- 

t diction to revoke it within a period of 
two months. That U the position 
under the Const tution.

Therefore, I am exceedingly sorry 
that I cannot allow this amendment 
There are atso precedents in this re-
gard. On a prior occasion, it was 
ruled that this kind of amendment 
was a negative amendment; and nega-
tive amendments arc not allowed

Now, the only amendment that 
satisfies all the tests and does not 
contravene any of the provisions is 
that tabled by Shn Narayanankutty 
Menon, which reads:

‘T hat at the end of the resolution, 
the following be added, namely:—

‘but expresses its regret in not 
having given any cogent and speci-
fic reason for assuming that the

Government of the Kerala State 
could not be carried on in accord-
ance with any one or more of the 
provisions of the Constitution and 
also in not giving the Government 
Of Kerala an opportunity to repre-
sent its case before the Proclama-
tion was issued inter aha dismiss-
ing the Kerala Government itself.”

While approving the proclamation, 
it just makes a general remark pos-
sibly for future guidance. I do not 
And anything there technically 
objectionable

Shri P. K. Deo (Kalahandi): So 
far as my amendment is concerned, 
I beg to submit that there has been a 
precedent in this House. When this 
PEPSU matter was discussed On the 
12th March, 1953, a similar amend-
ment had been admitted in thi< 
House, that had been tabled by Shri 
H N Mukerjee. That was to the 
cffect that"

“for the word ‘approves* the 
words ‘takes into consideration’ be 
substituted ”.

So. I request you to admit the first 
part of the amendment standing in 
my name. Regarding the second part, 
it is a suggestion for future action.

Mr. Speaker: No, it is the same
thing The hon Member has put his 
<imcndment this way by saying:

"for ‘approves’ substitute ‘takes 
into consideration' ”. He has not 
u»ed the word ‘disapprove’ there. 
But, later on, he uses an expression 
to that effect, he brings up the 
same matter m substance by say-
ing

"add at the end.

‘and resolves that the proclama-
tion shall be revoked before the 
31st of January, 1960 and parlia-
mentary government restored in 
the State'”.
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(Mr. Speaker]
That is, he disapproves and wants the 
revocation at the proclamation. If be 
approves, I do not know whether he 
would be for revocation. If he ap-
proves, let him vote for the resolu-
tion; if he disapproves, let him vote 
against tt, but not by means of this 
amendment Even this amendment is 
out of order

Shii Tridlb Kumar Chaadhnri:
What about my amendments Nos 5 
and 6? Amendment No 5 is copied 
word for word from Sardar Lai 
Singh’s amendment and Shn Baha-
dur Smgh’s amendment in the 
PEPSU case

Mr. Speaker: That is also negative 
m character

Shri Tridlb Kumar Chaudhuri:
But that was allowed at that time

Mr. 8peaker: The amendment
reads*

“This House, having considered 
the Proclamation issued by the 
President on the 31st July, 1959 
under clause (1) of article 356 of 
the Constitution assuming to him-
self all the functions of the Gov-
ernment Of Kerala, regrets that the 
action of the Government of India 
m suspending the Constitution and 
the assumption by the President of 
the functions of the Government cf 
the State of Kerala, in the manner 
that these have been brought about, 
would not serve the best interests 
of healthy development of demo-
cratic traditions in India "

This goes against the spirit of the 
resolution which is only for the pur-
pose of approval The hon Member 
may speak, if he gets an opportunity, 
and say all that he wants to say; he 
may say that it was not proper, this 
ought not to have been done and so 
on. That is not aiding this resolu-
tion; it only opposes this resolution 
Only he has ftated the grounds in de-
tail

So, only Shri Narayansmktttlar 
Menon's amendment is there.

Shri P. B. Fatal (Mehsana): There 
is also another amendment in his 
name.

Mr. Speaker: I have seen the other 
amendment in the name of Shri Tri-
dlb Kumar Chaudhun also. 1%ere 
are some modifications here and 
there, but it is the same in substance.

So far as the original resolution is 
concerned, I omitted the words 
‘assuming to himself all the functions 
of the Government of Kerala*. But I 
must add the words ‘in relation to 
Kerala’. Otherwise, the resolution 
will be absolutely general, and it will 
not indicate anything

Therefore, the resolution will read 
as follows*

“That this House approves the 
Pro lamation issued by the Presi-
dent on the 31st July, 1959, under 
clause (1) of article 356 of the 
Constitution in relation to the 
State of Kerala "

The hon Minister may lay the 
summary of the Governor’s report on 
the Tabic of the House

Shri G. B. Pant: I beg to lay on the 
Table a copy of the summary of the 
report of the Governor of Kerala to 
the President
(See Appendix II, annexureNo. 74-AJ

Shri Narayanankutty Menon
(Mukandapuram) May I make one 
submission? I am not moving my 
amendment, because I had coupled 
my amendment with that of Shri 
Easwara Iyer so that they should be 
read together Since that amend-
ment has been ruled out of order, 
and is, therefore, not being moved, I 
am not moving my amendment also.

Shri Vajpayee: He should 
leave of the House to withdraw the 
amendment.



Shri P. S. Dm : It U the property 
of the Hoqm> and, therefore, be xnuat 
u k  for leave.

Sir. Speaker: I was merely asking 
him whether 1 might treat it aa 
moved; but he did not answer it. Ulti-
mately, he said that his amendment 
was so linked up with Shri Easwara 
Iyer's that both of them went 
together. Therefore, let him have 
his own way.

So, there are no amendments before 
the House now Only the resolution 
in the modified form is now before 
the House.

Shri Jaipal Singh (Ranchi West- 
Reserved—45ch Tribes) What about 
adjournment of the House9

Mr. Speaker: Yes, we had said that 
we shall adjourn tot an hour It is 
now 2-10 p.m So, we shall meet at 
3-10 p.m.

Some Hon. Members: Let it be
3-30 p m

Mr. Speaker. All right The House 
will now stand adjourned and meet 
•gam at 3-30 p  m

14.10 hrs.

The Lok Sabha then adjourned till 
Half Past Three of the Clock

The Lok Sabha re-assembled ot half 
past three of the Clock, Mr Deputy- 

Speaker m the Chair

jg j j  Resolution m  SBAVAHA 28,

RESOLUTION re PROCLAMATION 
IN RESPECT OF KERALA— 

(contd)

Mr. Depnty-Speaker: The Resolu-
tion is before the House Shri S A  
Dange

Shri S. M. Banerjee. The Speaker 
had asked Shri M uham m ed Elias to 
withdraw from the House in the 
m n m m g . As we having a very 
important debate, would you kindly 
rescind that order and allow him to 
come in?

1881 (SAKA) Proclamation in 2856 
respect of Kerala 

Shri C. D. Paade (Naini Tai): How 
does it make any difference? HO 
should have known before.

Mr. Depaty-Speakar; The Speaker
has issued the order. It might be 
difficult for me to revoke i t

Shri C. D. Pande: That cannot be 
allowed It is the lightest punishment 
that could be possible

Shri S. A. Dange: Sir, the subject 
before us has already been charac-
terised as one which has caused not 
only a lot of stir in the country but 
also anxiety in the minds of all poli-
tical parties, all interests and all 
classes So I would like to treat this 
question rather frtom the standpoint 
of politics than from the standard 
adopted by the Home Minister in the 
larger part of his speech

He brought in questions of release 
of prisoners and so on and so forth. I 
do not want ro discuss that for the 
present, but I would straightway deal 
with the political question If any> 
body goes round the country and 
reads the papers and even meets 
Congressmen who may be anti-Com- 
munist, he will find that even m their 
minds and especially m the minds of 
the middle class, there is a feeling of 
uneasiness, a slight discomfort at 
what has happened. People may 
even say that the Communist Party is 
bad and Communists are certainly 
vtry bad and do not deserve to rule 
or live in this country and so on.
15.34 hrs.

[M r S p eak er tn the Chosr)
But the bitterest anti-Communurt 
even today feels uncomfortable about 
what has happened Why is that feel-
ing there like that? It shows that for 
a large number of people—almost a 
m ajoiity in the ctountry—what has 
happened is not according to the 
tenets of democracy It does not 
satisfy their feelings as to how demo-
cracy should develop, and they feel 
that something has happened which 
is a crack in our future development. 
Hence arises a little feeling of dis-
comfort, uneasiness, anxiety to know,



[Shri S, A. Dange] 
a  tremendous desire to know about 
the subject that has been aroused in 
all ranks of people. Even the most 
backward people, who would never 
thought of politics, have been roused 
into a sense of politics and are ask-
ing why this has happened.

Naturally, therefore, we should like 
to discuss that question from that
point of view A Ministry has been
dismissed Yes. But a Ministry had 
been dismissed before also, as the
Home Minister says Four or five
interventions have been there before. 
But never has an intervention caused 
such a stir, such a feeling, such an 
uncomfbrtable feeling m the minds of 

the middle classes, intellectuals and' 
even Congressmen as this interven-
tion has caused Why this peculiar-
ity’ (Interruptions) If you are not 
roused, I am very sorry for your 
future (laughter)

I was taking it for granted that the 
gentlemen do feel and are roused and 
want to know and find a solution for 
a situation whi~h, for all purposes, is 
not healthy for anyone, let alone the 
Communist Party I was perhaps 
misunderstanding it May be But m 
any case, Congressmen at least out-
side this House, and some of them 
here who m ay like to acknowledge it 
whenever there is a possibility for 
suth a  thing, do feel that something 
has happened which should ntot have 
happened If it is the intention or 
the view of people that what has 
happened is exactly what should 
have happened, that, of course, is an-
other matter When approving the 
Proclamation, one might take that 
stand; due to the party position m this 
House, perhaps one cannbt tell the 
truth. Anyway. I am not concerned 
with that.

Now, this thing has aroused atten-
tion because it was, as is already said, 
a  Communist Ministry and an un-
precedented situation had been creat-
ed in a State ruled by the Commun-
ists. And it is said that the Govern* 
ment of India from the very beginn-

2857 Resolution re: AUGUST

*ng wanted to be very helpful! It 
jUmost went out of its way, even per-
haps to the point of embracing the 
^hief Minister, actually, in the pro-
ber Congress manner! It went out of 
jte way to help the Government, lest 
jt might be misunderstood that 
because it was a Communist Govern-
ment, it was not being helpedl 
therefore, they say that this inter-
vention is not at all in furtherance at 
Mie interests of the Congress Party or 
Against the interests of the Conunun- 
}*t Party, but is resorted to in order 

cure a situation which was beyond 
^ure except by this method of dis-
missing a Ministry. That is the ques-
tion that is worked out.

Now, I want tb  put that question 
and ask- is that true9 My position is 
^ a t  from the beginning there was 
*ltnost a feeling, at least in certain 
'Vading Congress ranks, that from A 
,(3 Z what was happening was wrong 
and, therefore, it must be suppressed.

I will detail one or two points to 
^lustratc my case First, when the 
°lection results came, then, of course, 
t^iere was surprise Communists clec- 
tfed’ By a majority m a State and 
&oing to foim the Government’ What 
a horrid thing’ Impossible’ How 
can it be7 That was the question 
being debated in the conservative 
^ress, throughout the Congress 
^rcss, throughout the Press which 
w/as enamoured of expressing conser-
vative 'opinion Why this 'iirpn.se? 
^e-ause it was taken as an axiomatic 
Mruth that Communism has no roots 
ui the country, Marx is naturally out 
°f date, Socialism of the Marxian 
*Vpe can never win a victory* And, 
^ercfore, another axiomatic truth 
-Vat Communists if ever they have to 
*Srm a Government or capture power, 
"mst do it by armed struggle, by cap-
turing power by ail sorts of means 
pccept a proper, democratic olectionl 
c ommumsts coming to power by a 
Majority of votes through an electoral 
"lethod m a democratic country is 
“npossible! Take the Soviet Union, 

ake China; take the other demo- 
CLacies. Where is there a picture, «n
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igum&i», of an affection being held 
and C aaainnliti coming to powar 
ftWDjh At votes at  the electorate? 
t b ewfow, i t  wa* accepted that in 
India it could never happen, that such 
« country t f  our* could never give 
vote to the Communists!

And then the thing happened The 
Communists did get the vote. May bt 
live lakhs more or live lakh* less— 
tha t is not the point. But they did 
get the vote in an election and got 
the majority of seats in the legisla-
ture. That surprised, shocked and 
frightened certain elements, especial-
ly the Congress Party and the Con-
gress Governments in the States and 
at the Centre, for this was an unheard 
a t  tit&ngi' One MSaxtster even wenf to 
the length of saying before the elec-
tion, even if they win, one does not 
know whether they should be allowed 
to form a Government (Interrup-
tion). He was then pulled up. Then, 
ultimately, good sense prevailed; 
they were allowed to to rn  the Gov-
ernment-even with a majority of 
two—does not matter There was a 
majority of two and they were allow-
ed to form a Government Good 
sense prevailed and the communists 
formed the Ministry

Immediately th* Congress General 
Secretary jumped into Kerala, Shn- 
man Narayan.

Aa Boa. Member: Agarwal

N u i GL A. Daage: He does not like 
to put that name ‘Agarwal’, because 
he wants to rule out the smell of 
communalism from the name at least, 
tf not from the heart. So, that is his 
new name, Shriman Narayan, and he 
jumps into Kerala and immediately 
announces that law and order is in 
danger, life is insecure—within 3 
days. Within 3 days of the com-
munist ministry coming into power 
and within 3 hours of this gentleman 
going there, he found that law and 
o rd v  was collapsing, life was inse-
cure and something must be done. 
And, there began the chain.
M l LSD.—T.
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the Deputy Minister of Feed aad 
AgHcaltore (Shri A. ML Thomas):
He went there only after three 
months. (Interruptions).

Shri 8 . A. Dange: So, here begins 
t ta  chain and this chain is followed 
up very quietly and m a very plann-
ed way—in various ways. So, my 
Afftt point is that there was a shock, 
a tense of fright. They did not want 
us to come to power through elec-
tions. But then they found their 
various theories were blown up; all 
th^ir accepted principles about com- 
nmmsm were finished because we 
has Anne to power by election.

§hri Asoka Mehta (Muz&ffarpur): 
ThP theoiy is to get n d  at you  1pr 
election—to see whether we can |H  
rid of you by election

$lui S. A. Dange: I will come to 
thqt later That is why you wanted 
intervention You cannot get rid d  
us by election; that is right.

fyow, of course, people say that we 
caihe to power not because we* were 
liked by the Kerala people But, in 
any case, they voted us, some few 
laKhs less than others. They said it 
was a minority vote May I know if 
Uufc whole Treasury Bench has a 
rosjority vote in the country?

4 a  Hon. Member: No, no
$hrt S. A. Dange: All of them . .

bandit K. C. Sharma (Hapur): Ten 
tinjes more than what you have got

fchrt S. A. Dange: Twice elections 
to<>k place m this country. The most 
Popular man in this country, the man 
who deserves to get the highest num-
ber of votes, in the country failed to 
get the highest recorded number of 
v4tes, in the elections. That is a 
fact of h story It was once a seat in 
T%langana that got the highest 
n limber of votes and in another it 
Was a seat in Bombay that got the 
highest number of votes. I t  is no* a 
Question of judging by the votes, 
(interruptions).
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I am not carting any reflection 

upon the Prime Minister. If you My 
the main factor in elections is more 
percentage, then, it is not the real 
index. (Interruptions). So, hero I 
am prepared to concede that we did 
not get a majority vote—we had not 
the majority of people behind us. I 
am quite prepared to concede that 
position.

In fact, I am prepared to concede 
to you another reason which the 
Congress party people have them-
selves put forward. And that ia this.
We came to power because people 
Were disgusted with the corruption 
of the Congress party, with the dis-
sensions in the Congress party and 
that was a positive factor in our aid. 
And, if that could teach them a 
lesson, I should be glad about that.
At least in history we shall have 
carried out one function, that is, 
convincing the ruling party, ruling in
IS or 14 States and the Centre, that 
its dissensions, its corruption and its 
policy are making the people disgust-
ed and, naturally, in Kerala, they 
turned to the Communists. If they 
did not turn to the P S P . then I 
cannot help it If they did not take 
to B.S.P. I cannot help it. They have 
a chance in U.P. where with 98 
dissidents the Congress party is in 
crisis. They have chances in other 
States like Bihar where there is a 
big force. Let them try their luck. 
Why should they be jealous of us 
and give up their platform of 
socialism?

So, in Kerala there was this 
peculiar situation. From 1947 there 
ware 7 ministries. They tell us that 
we are the cause of instability. No; 
we were the cause of the largest 
•mount of stability and continuity 
and of propo f rule. Within 10 years 
there were 7 ministries; out of them 
5 Congress ministries and four of 
which feel because of dissensions in 
the Congress Party. This was the 
picture of Congress rule and 
instability. There were 4 or 5 
general elections and 2 interventions.

aB6t Sesofaition to: AUGtTST >7.1MV frodcmotiJ* to agg* 
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Were we the cause of it? No. Wm  
cause of it, the background a t  It, i s  
foundat.ons of the instability lot 
Kerala were laid by the Congress 
ministries; and they are the causes eC 
what happened later on even in our 
regime. Therefore, the instability 
and insecurity is not our creation. 
Instability and insecurity is the crea-
tion of these dissidents, these 
factionalists doing all their dee is  I  
do not want to describe them, they 
are there on record.

That was the position when w* 
fought the last elections. Did W  
want the communist party rule? 
People charge us by saying, com-
munists are out for power only tor 
their own party. Does our behaviour 
show that? Why do you forget tbo . 
facts of h story? When the elections 
were to be fought we proposed to 
the P.S.P. the R.S.P. and others to 
have electoral alliances, platform, 
alliances, seats alliances. These 
political parties whom Shri O. B. 
Pant mentioned so graciously and so 
very flatteringly—because he wanted 
us to forget the Catholic Church and 
the Na.r Service Society—to these 
political parties we offered an alli-
ance And, m that alliance what did 
we offer? The P.S.P. were demand-
ing 37 seats and we were compro-
mising very near; the R.S.P. wanted
17 seats; we were prepared to com-
promise. I hope that in the M t  
congress alliance they got that much 
a t least Now let us wait and see 
what they will get. They will have 
to meet a situation where it may bo 
97 seats for the Congress and what-
ever is left over, the crumbs, te r 
them.

In any case, what does this showT 
This shows that we w en  not trying 
to get power only for our party but 
we were trying to get power for •  
front, a democratic force, a socialist 
force, a stable force which would p a t 
down once and for all these d tnsn- 
sions, these ministries crumbling M # 
this picture of instability aatf 
Insecurity. Therefore, we said, la t



us h m  an alliance. I h d i  offer
can* out first only for negotiating on 
Ike number at seats. They Quarrelled 
later on with us because they wanted 
such a number of seats that as would 
leave us in a total minority of one, 
o r two which we refused because we 
wanted the front to have absolute 
majority against the Congress and 
ether opposition. So, they dropped 
from that alliance What could we 
do? We had to stand alone

It is a fact; I do admit that I did 
not expect that we would be getting 
sueh a sweeping poll, such sweeping 
numbers of seats Not that we had 
not expected it at all, because if we 
had not expected that at all we would 
have made any compromise with
these gentlemen with 32 and 40 and 
60 seats We had just an inkling that 
we might win, but if the front was 
there so much the better But if it 
is not, then let us try our luck and 
let us hope that the people will trust 
us They trusted us and we got the 
majority

There was this thing From the
very beginning these people had a 
fright and a shock about the electoral 
results, and the results came, as I 
am telling you, because of the situa-
tion that prevailed

They say, we have a lust for
power Even after this, when we
we.e in a majority, did we or d d we 
not make an offer to the left parties 
to come and join the Government? 
This was an unprecedented example 
set by the communist party only in 
India, that though we had a majority 
yet we offered to the other left 
political parties seats in the ministry

Am Bern. Member: For retaining 
power.

Shri 8. A. Dange: That was an 
unprecedented example We did it 
not we wanted power for
our party only but we wanted a 
Government* a real democratic Gov- 
(nqitait If that were not so we need 

have offered any terms A letter
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was written to the other parties and 
the letter was kept pending for a 
number of months But they said 
they would not join. That did not 
matter 1 am quoting an example to 
show that the prejudice that the 
people carried about us that we only 
want to be in power even after the 
majority of seats were won or we 
want only our Ministry to function 
was belied Previous to the election, 
we offered a front After the elec-
tions, even when we had a majority, 
we offered a composite Ministry to 
be formed but these force rejected i t  
They may be right in their rejection, 
they may hate us or dislike us That 
is another matter The question is 
whether we tried it or not I t  
certainly they had accepted it, then 
the position would have been quite 
different, there «ould have been •  
Ministry of the front and there would 
have been a majority in the Assembly 
of the Communist Party, the Praja 
Socialist Party, the K L P , etc So, 
in the method of coming to power, 
in the formation of the Ministry, in 
the method of running the adminis-
tration, all along we did not show any 
desire to have a Communist rule as 
such We showed a desire to have 
a M ntstr> which would be composed 
of all the leftist parties, a democratic 
ministry of the leftist political 
parties This was our position We 
were not really out for what they call 
the total dictatorship of the Com-
munist Party However, when they 
were disappointed with the election 
results, the first shocks were some-
how or the other digested they start-
ed a cold war this Ministry must not 
be allowed to govern in peace. They 
expressed a surprise that the com-
munists did not do dungs which they 
w«re expected to do. That is another 
difficulty that the Congress has run 
into They did not demand nationa-
lisation of this and that and all that 
tremendous programme 
with communism, and did not have 
violence, dictatorship, suppression 
and so on All that was not tried hjr 
the Communists and so there was 
some disappointment Zh feet tU i
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appeared at a complaint in some of 
the publications about Kerala. They 
found that we were trying to put Into 
practice the programme of the Con-
gress. Some of them asked: axe you 
not falling from your pedestal of 
communism? I say: what is com-
munism in this country? Land 
reform is the bask tenet of 
communism, the earning of a living 
wage is a basic tenet. In fact the 
position is that, if the Congress were 
really to put their own programme 
into action, they would not be what 
they are today and the country would 
be quite different The problem is 
not one of programmes or objectives. 
Socialism is the objective. The pro-
gramme is there; the Nagpur pro-
gramme has been included just now. 
The difficulty is that it is not being 
put into effect. When evictions are 
taking place, such sentiments 
are expressed—the Ministries do not 
act with such firmness and in a non-
partisan manner as to see that they 
are not evicted. The land-lords evict 
the tenants and they are told to go 
to law and be merry about it. The 
programme prohibiting eviction m 
good; it is there. Take zamindary 
abolition. Zamindars exist by what-
ever other name you may call them 
Therefore, the question is not about 
the programme or the objective. The 
.toal of a classless society has been 
accepted by the Congress; we have 
no quarrel about the objective. Our 
quarrel is that these measures are 
not executed; they are not properly 
implemented because they lie on the 
tide of the peasantry, the working- 
«leases and the middle-classes for 
Whom the laws are supposed to be 
made to make them prosperous, so 
then what iT happening? With'n the 
framework of socialism, monopoly 
capital is growing. The tenants are 
no* getting land; the peasant does not 
get his rights; the worker and the 
middle-class do not get their rights 
and everywhere there is a feeling of 
frustration. Why is it so? What was 
wrong with the old programme?

3865 R*toUaion re:

Certainly everything was right wttfc 
the programme and whan we n U  
that we would implement their p*o> 
gramme, it was just another fright 
for the Congress Party. They wee* 
frightened at this: Communists
implementing the Congress pro-
gramme! That has meant Chat the 
Communist Ministry implemented the 
same land programmes as the Con-
gress Ministry tries to implement in 
another State, and the same laws. If 
the laws are implemented in the 
proper way, the peasant will he time 
flted. The laws in U.P., Bengal »■* 
Kerala are all the same but flu  
effects differ. People in Kerala gain 
while they do not gain in those States 
because the Ministries are different. 
This answer would naturally be fixed 
in the minds of the people. The Con-
gress has become the Ministry of the 
bourguoise land-lords while the other 
Ministry is not Hence, with the same 
law, there is a fundamental change. 
In effect this fundamental difference 
would grow and then perhaps people 
would gravitate more and more 
towards a view point where they 
would keep the same laws and pro-
grammes but change the Ministers 
and M nistnes so that they may have 
a better society. Once that feeling 
comes, then there is the end of the 
Congress Ministry everywhere. This 
was the second fright in their minds. 
Implementation of the existing laws 
and the existing programmes and also 
making new law*—this double-edged 
weapon was used by the Kerala 
Ministry in order to guard the 
interests of the toiling people sad 
that was the complaint against us.

Sometimes, they hurled ridicule at 
us: you are communists but you are 
only implementing the Congress pro-
gramme. But then they should 
us, for Kerala also in that sense had 
a Congress Ministry. But instead at 
that, they hated us. Why? Because 
the example that we started setfing 
in Kerala was most frightening to 
them and they did not know what to 
do because we wees Implementing f t*



Congress programme. They did not 
f e w  what to do sod «o there m i  

A tided thing frightened them. The 
a n a  at State power is the police. 
D t t t  4eoi t te  police do in a State?
It wi«wffw the class relation that 
adata. The laws are enacted; they 
•so outwardly impartial. But in effect 
they work against the worker, 
peasant and middle-class people and 
work in favour of the exploiting 
classes In this, the police is a vital 
dement. For instance, there is a law 
that a tenant is not to be evicted. The 
tenant says that he is not going. Then 
the land-lord rings up a daroga and 
the police man comes and evicts the 
tenant Be says; 1 am not to be 
evicted as I have a right but he is 
told: you go to the court later on and 
see your right there. The police is 
on the side of the rich, moneyed 
elements who just ring up the poilce 
because the police is on the tap. It 
has to serve the ruling Ministry, what 
it ig and what it orders them to do. 
Hie police is pitted against the 
people.

486f  HMaUrttow w : SRAVAKA 26,

Therefore, the first step taken by 
the Kerala Ministry was to make a 
police statement. We defend that 
statement and we shall make it 
again—that the police shall not inter-
fere in strikes in favour of the 
employers, that the police shall not 
interfere in peasant disputes in 
favour ot the land-lords and the 
police shall observe the law in such 
a way that it is not a party against 
the workers and the toiling masses 
and in favour of the exploiting class-
es. It was correctly declared and I 
would in fact welcome if some of the 
other Ministers and Ministries also 
declare i t  They do not. At the 
slightest sign of a strike, they adopt 
other measures. When some demands 
wwe presented before the Prime 
Minister and when he was negotia-
ting them, the police were shooting 
tbo workers in the Bhangi colony.

hew they rule in the Congress 
« l r t r  but we fid  not want to do
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that. . . . (Interruptions.) The refer-
ence to the bhangi colony firing is 
inconvenient; forget it.

So, the police statement was there 
and that irritated them again. But 
what was wrong? They started a 
scare that the police would remain 
neutral and that there would be 
murders and loot and dacoittea, 
insecurity and so on. If the police 
are not let loose against the workers, 
how can there be insecurity? For 
whom is there insecurity? For the 
exploiters who want to suppress the 
workers? No. We are not going to 
give them security. Hie Congress 
Ministries want to give securities to 
the exploiters A charter was given, 
as one Minister stated here, that for 
the next twenty years, in the Third, 
the Fourth and the Fifth Plans, there 
would be no nationalisation. Yea, 
You Ministers may give them the 
charter of life for the next four Five 
Year Plans. We are not going to 
give. And, if we come to power we 
will see that we make state-
ment again. Therefore, it is a ques-
tion of principle. It was not a ques-
tion as though the police were 
neutralised, not as if all crimes were 
not to be stopped, corrected and all 
that. It is a question of policy in 
relation to classes and the struggle.

16 hrs.

So, Sir, that was another grouse. 
Shall we retreat from that? No, we 
are not going to retreat from that 
position. Then, when they found that 
the workers and the peasants were 
going to make their demands, they 
said that all these demands were made 
m order fo buttress the Communist 
Party. Sir, if the plantation workers 
get their minimum wages, if the coir 
workers get their wages, if the 
minimum wage clauses are enforced— 
we enforced minimum wages clauses 
for 18 industries—if we reorganise 
the coir industry because there was 
unemployment there, if we tried all 
these measures, what are we to do if 
it is attributed to the Communist
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Ministry and by logic a t extension, 
unfortunately, it is ippUed to the 
AI.T.U.C.? la  fact, these gentlemen 
should have sided with us. 
Same of them did. Their
own workers sided with these 
measures. When it  became a politi-
cal question, that this may be
regarded as a political question by 
the party, they all came down and 
took their stand against these
measure*. That was unfortunate. 
What were those measures? They 
were the minimum wages laws, 
enforcement of anti-eviction laws, 
the police policy etc. How were those 
measures against the people? How 
were they agamst democracy? How 
was democracy being butchered by 
these measures? I cannot understand 
How were we going against demo-
cracy? We were not going agamst 
democracy. We were, in fact, buttres-
sing it, strengthening it. And, demo-
cracy in this country, if it is to be 
real democracy it must be a toilers’ 
democracy. It cannot be an “impart-
ial". democracy belonging to the 
exploiters and the exploited, where 
an explioter can make himself rich 
and put the country m a ditch as 
much as he can and still be a claimant 
of democracy. No, Sir Democracy 
is certainly for all. For all to do 
what? Not for the exploiter to 
exploit in such a way that the coun-
try  goes to the dogs No, Sir; that is 
not called democracy

Therefore, while taking these mea-
sures which arc called partisan mea-
sures, we were actually, in fact, 
defending the economy. We were 
defending the economy of the country 
also. We were defending the poor 
class, the exploited class. And, natu-
rally, the revolt was a revolt of the 
bankers, the planters, the landlords 
and all those gentlemen They started 
and organised this conspiracy

So this is a conspiracy with a defi-
nite motive. What is the motive? Is 
i t  to put down the Communist Party? 
S tu I t ig a question of the large 
s ta f f s, the large people who are the

real nation here. The dritoWw as to 
who are the real people, who a n  the 
real democratic masses was at stake 
in Kerala. We add that the nation is 
the exploited mass, and it  the nation 
has to be defended the exploited mass 
ha« to be defended. In the name of 
the nation if you allow capitalists and 
the landlords to control powers and 
comer all the gains of our hard labour, 
the hard labour slogan that is to be 
flung at us day in and day out, then. 
Sir, where is democracy left, where 
is prosperity gone?

Therefore, of course, these measures 
we took w.th open eyes. But that also 
caused a little heart-burning and so 
on. Then came the other measures. 
We introduced the Education Bill. We 
introduced the Agrarian Bill. We also 
had on the anvil the Trade Union BUI 
I admit there was a furore and agita-
tion against the Education Bill. It 
may be that people had objection 
against the agrarian Act also which 
we passed But if they had a discon-
tent, how did they express it? What 
was done by the Central Government, 
the Congress Party and other people 
in organising the discontent and lead-
ing to a certain conclusion? That is 
the point

I do not want to go into the question 
as to how many mistakes we commit-
ted or whether we committed mistakes 
at all I am quite prepared to admit 
that we committed several mistakes 
that the people had a grouse and they 
were quite justified in expressing I t  
But I am quite sure that the Home 
Minister would not admit it in my case 
or in the case of the State of Bombay 
or in the case of the State of Bengal 
and allow people to express the dis-
content m the same way, because the 
discontented class whom they organis-
ed in Kerala gave a call for a straight 
rebellion against the established gov-
ernment. I t was nothing less, nothing 
more than a little picketing meant to 
be symbolic, which was blessed, of 
course, in a symbolic way by the 
Prime Minister. But the symbolism 
became a bigger reality. Than it 
became a violent picketing, then It



fcacame burning of bum . Qua it 
feeoame invasion and planting of a flag 
an the Secretariat in Trivandrum when 
there were no police around—which, 
of course, is •  very heroic act—and 
ften  finally it was a threat of a gigan-
tic march to Trivandrum to occupy the 
Secretariat and to paralyse the admin-
istration. What is it, if it is not a 
declaration of a rebellion and over-
throw of government by forcible 
means? What i8 it if it is not that? 
Would that same right be allowed to 
us, I would like to ask in between?

Is that right allowed to the Sam- 
yukta Maharashtra Samiti? The Sam- 
yukta Maharashtra Samiti got six 
lakhs votes more than the Congress in 
Maharashtra. Yet the Minister dares 
to sit there claiming that he has got 
the majority votes of the people. The 
Samyukta Maharashtra Samiti gave a 
wonderful picture of ‘people’s upsurge’, 
‘mass upsurge’ or whatever upsurge 
you may call i t  But there, at that 
time, we were told,—it is good that 
theories are being revised—it was tha 
Home Minister himself who said that 
direct action and satyagraha are not 
allowed in swaraj. Before independ-
ence, against the British it was holy 
and right, and after independence 
direct action and satyagraha is wrong.

That whole theory was thrown to 
the wind when it was the question of 
the Communist Ministry, when it was 
the question of the Kerala Ministry. 
Then direct action was sanctioned, sat-
yagraha wa» sanctioned, invasion of 
Trivandrum was sanctioned, capturing 
of the Secretariat was sanctioned, tam-
pering of administrative and police 
services was sanctioned, a whole re-
bellion was sanctioned.

Smae Ban. Members; No.
Shri S. A. Daage: They say that it 

was not sanctioned. But there is one 
funny fliing here. When the question 
of responsibility comes, somebody 
says that he is not a member of the 
Congress Parliamentary Board and he 
does not know what they did. When 
the question came whether Mr. 
Shankar wag given the sanction or not, 
wddenly H was found (hat Mr. Dhebar
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passed the resolution but Sinker got 
the uncorrected copy and the corrected 
copy was left in his pocket. There* 
fore, the “uncorrected invasion" took 
place on Trivandrum. If it is a  ques-
tion of the Congress President doing it, 
well, we do not know what relation 
•he has to the Congress Party. As 
regards the Congress President I do 
not want to say anything because she 
i« just a child in politics. So I do not 
want to criticise her conduct or say 
anything about that. Generally it is 
not always an inevitable law of nature 
that wisdom is inherited by laws of 
heredity. I do not want to discuss 
that; it is embrassing and it is uncul-
tured.

Therefore, here, in this particular 
case, in this delicate position, I would 
only discuss my friend, Shri Dhebar 
or my friend, Shri Sadiq Ali or other 
gentlemen. I would like the Congress 
Committee to appoint a commission 
to find out who sanctioned what, 
whose responsibility was what in what 
sphere, and who disowned what and 
ultimately attributed it to others. We 
woud like to know that

In any case, Sir, the cumulative 
result was that thousands decided to 
march on to Trivandrum, the Gover-
nor made a report that security has 
gone and Government cannot be con-
ducted, the Cabinet advised the Presi-
dent, the President decided and the 
Kerala Ministry vanished.

Shri C. K. Nair (Outer Delhi): 
When the employer has no right is it 
not a sense of insecurity? What will 
he do? (Interruption).

Shri S. A. Dange: Sense of security 
having vanished, the best measure to 
give security to the people was to 
burn buses; security having vanished, 
the best security to give to the people 
was not to bring school students to 
schools and teach them but to send 
them out on the streets; that is the 
Congress method of restoring security 
m the country, when it is disturbed by 
the Communists. Close down schools; 
let loose the students; close down 
buses; bum them and then start 
marches with jeevasMkhaj and ao a t  
It is a wonderful method of isaloriiq
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security. I think I should like to try 
Hut recipe when the time cornea. But 
then at that time I hope the same 
measures will be taken, that is, the 
hon. Prime Minister will visit and dis-
miss the ministry concerned. I do not 
mind tha t So, here that is the posi-
tion.

Now, let us argue this question. We 
committed ourselves and put these 
laws into effect You disagreed with 
them. There was a difference at 
opinion. How could that difference of 
opinion be resolved9 Our Ministry 
said: Are there charges? All nght, 
there are charges. Let us enquire 
Are these motives implied? Let us 
enquire. Are there demands to be 
argued? Let us sit round the table 
and have a conference. These friends 
of ours, who never refused a round 
table conference with the British, 
refused to have a conference with the 
Kerala Government—their own kith 
and kin (Interruption). On bended 
knees they would go to the British 
Governor for a conference, but with 
us poor people, no conference We 
have become so untouchable that they 
will not even sit round the table with 
us. What more democratic method 
would you want? You talk of demo-
cracy and rule of law All right, 
come and sit round the table and 
negotiate Here was a proposal to 
restore the rule of law to which you 
objected We preach negotiations to 
the world outside but when it comes 
to negotiations with the world inside, 
people turn deaf ears. So, here we 
were following the most democratic 
method—negotiate, sit round the con-
ference table and resolve the differ-
ences If you want an amendment in 
that act, suggest that. In some of the 
Acts they do not want to suggest 
amendments even To one amendment 
that was suggested we said, "AH right, 
we are prepared to take it into consi-
deration «nd do it.” You want an 
enquiry in the firing We will have 
i t  Certainly, have an enquiry into 
the firing. There is no objection to 
Ifeat But you stop, sit down and nego-

tiate. What better democratic method 
is there than this?

Hare, wc are told by the hon. Labour 
■“•^Sinister every day, "Negotiate a  dis- 

pute, do not go on strike; negotiate a  
difference of opinion, 'do not go on 
strike; negotiate a difference, go to 
arbitration, but do not strike.” Sud-
denly, they dropped the whole idea of 
negotiation when it was a question at 
Kerala Ministry because they wanted 
to dismiss it anyhow. Provide grounds 
to dismiss it because if you sit round 
and negotiate there may be a way ou t 
If there is a way out and a settlement, 
the Ministry lives. But the aim is to 
get the Ministry out If there is a 
negotiation then the Ministry live* 
because they are bound to settle. They 
are about to settle. Demands can be 
enquired into. Charges can be enquir-
ed into So, they said, "No negotia-
tion, no enquiry and only the slogan 
‘Out with the Government’.” It the 
Centre would not help we will march

At such a time wc tried the last 
thing We invited the hon Prime 
Minister himself to come Was that 
not a respect for the law. the hon. 
Prime Minister and democracy that 
we invited the hon Prune Minister 
himself to comc’ We were not afraid 
of his coming In fact, the other 
gentlemen were rather afraid of his 
coming. In fact, it should have been 
the Congress Party, led by the Con-
gress President, who should have 
invited him first But no, he was not 
invited He was told, “You be at a 
distance We will see here what is 
going to happen ’’ He came What 
was his conclusion’ His conclusion 
wgj that there was a certain amount 
of hysteria there What was his neat 
conclusion9 It was, surrender to hys-
teria, dismiss the Ministry Is that 
politics? Is that democracy? Is that 
respect for an elected legislature? You 
come m, you are surrounded by hys-
teria and then you say, “It seems that 
there is a lot of discontent. Thera is 
a mass upsurge which is intangible 
and cannot be measured because you 
do not know it by asking how many



people went to JaiL" Then you go 
m o d  and nty it is intangible, i t  cm- 
net be BMMitnd but there is an up- 
surge. All right, there la an upsurge. 
But as the Prime Minister he is the 
am  man in this country today whfe. 
has got the reputation that he can 
bring the contending sides to some 
compromise. He is respected. He has 
got the weight of his opinion in the 
country. The masses certainly obey 
him and do hear his advice. Of course, 
if the advice is wrong they do not 
hear him also. That is true. But then 
what was his duty as the leader of 
the people, as the leader of the coun-
try, as the Prime Minister and as a 
Congress leader? He simply gives an 
opinion that the whole thing has hard- 

d n t f  ifnir itarcr dibctfg wittf mr llmf- tte  
tween them. Well, we invited you to 
become that link. He refused to 
become the link. And what happened 
was that he kept the two blocks 
separate, as they were, suppressed one 
and raised the other. Is that the role 
of a mediator, an impartial leader, a 
respected leader who stands by demo-
cracy, namely, to go to a country and 
say that there are two blocks with no 
link? We invited you to be link. 
Resolve it and bring them to a con-
ference. Do you mean to tell me that 
if the hon. Prime Minister had told 
his people to go to a conference they 
would have rejected it, that is, these 
Congress people, Christian missionaries 
and all those? The way he thunders 
at us, if he had done one-tenth of that 
thundering against them they would 
have come round But he did nut. 
Why, because he was hemmed in by 
all the weight of the hysteria. He was 
hemmed in by peculiar conceptions of 
an indefinite mass upsurge. He got 
overwhelmed and then instead of be-
coming a link in order to bring about 
a compromise, And a solution by sug-
gesting amendments to the laws, cer-
tain measures to be taken, enquiry 
committee to be set up—all that he 
rejected—he said, "Either you resign 
or submit to re-election.” Re-election? 
Why? (Interruption). If there is no 
compromise . . . .

Baja Mahmdra Pratap (Mathura): 
To soften the feelings better say that
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was not a Communist Government 
a n ' independent Government be- 

cay»e only live independents could 
"“ Ice that Government possible.

^hri S. A. Dange: If that logic were 
to. be applied then the conclusion is 
stlU worse and that is that it was a 
conspiracy not only to oust the Com- 
m^nist Government but even an inde- 
Pe^dent Government, because it was 
n°t a Congress Government. All those 
dependents who wish to go with the 
C°hgress beware.

Vhat I was saying was that there 
w*s a way out, there could be a com-
promise. I am sorry to say that the 
w3y to compromise was not pointed 
oul and was not worked out by the 
v<fty and ibe oniy person  who could 

bnng it about and who had the autho-
rity to do it. What did he do instead?
* ^o not want to attribute any personal* 
motives to him. I should be the last 
PeVson to do that. But the thing is 
th^t objectively at least he did what 
was totally reactionary.

Somebody asked me, “Is not mid- 
tetm election a democratic solution? 
^ h y  did we not accept it?" Our Party 
re“.olution says that the demand made 
a®ainst the Kerala Ministry on the 
grbunds that are given is a demand 
w*uch is discriminatory. It should be 
m^orporated in a convention. If there 
15 to be a national convention or if 
there is a provision in the Constitution 
*°'r a right of recall, we would be the 
first to admit the right of recall and 
aW e  by it But why should it be 
afy>lied first only to the Kerala Min- 
islry? Why was not that thing applied 
when the food scandal in Bengal was 
*°>und out, when one Deputy Minister 
^signed, stood for election and defeat- 
**1 the Congress candidate? Why was 
n(>t that Food Minister made to resign9
* do not even ask for the resignation 

the whole Ministry but only that 
the Food Minister whose scandal 

was proved and in the election the seat 
was won by the man who made the 
Allegation And yet. no action is 
tliken.

I do not want to quote other inst- 
*hces in several other Congress pro-
vinces. If a simple statement of some-
body belonging to Opposition says that
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insecurity ia there and there is t  diffe-
ren t Government or Ministry, over- 
throw it or order mid-terro election*, 
i t  is not heeded to. What is the alle-
gation of the 96 or 98 dissidents in 
"U.P.? They say that there is insecu-
rity in this province and the Govern-
ment is being run not only not for the 
Congress Party as a whole but for one 
group inside the Congress Party. 
'With this wonderful manifesto of those 
96 people they have the moral courage 
to  charge us of defying democracy and 
not abiding by the opinions of the 
Opposition! It really requires an im-
measurable amount of arrogance to say 
those things about us with all that Are 
burning under their feet in U.P., 
Bengal and elsewhere. However, that 
is their affair so far as it is limited to 
the Congress Party, but unfortunately 
it embraces the whole country and 
also the States concerned. So, in this 
case, what I was saying was,—well,— 
if it is mid term elections, yes; we are 
prepared to accept it, provided it was 
general. Hie simple thing to do was 
to call a round table conference of all 
the parties in this country or this 
House and have a convention. Let us 
by a convention accept that when 
there i8 a certain amount of protest, 
a  measurable protest, by say, a number 
of signatures or some such thing, we 
should come to a conclusion on findings 
which are plausible and reasonable. If, 
say, SO per cent, of the electorate in 
a constituency says this man hag lost 
our confidence, there should be a re- 
election. Put it  in the Constitution. 
I f  not in the Constitution, you could 
have a convention of all parties here 
who could m eet By that convention 
we would be the first to have gone and 
bad that mid term election! But we 
were shown a gun: "No, you must
accept it because we feel so." Who 
are you? We are the elected legisla-
tors. Therefore, why should we accept 
that? You have a convention binding 
on all the parties. We will abide by 
that.

Even the idea of convention was 
rejected; the suggestion about the right 
to  recall was rejected; an enquiry was

rejected. Mid term election by tmpr 
vention was also rejected. ‘'Only wa 
must accept it". Why? Therefore, It 
is true that their idea was not demo» 
cracy, rule of law, dignity and all th a t 
I t  was complete hatred for the commu-
nist ministry and a desire to get rid 
of it somehow. If that is democracy, 
in that case, I do not know what is 
dictatorship. If under article 886 of 
the Constitution, this is the way in 
which that article is applied, if tills 
way is democracy, I would like to 
know what would be dictatorship. I 
do not say that it is dictatorship of the 
Ayub type. No. We are not as back-
ward as that. We are more advanced 
and more civilised. We have quite 
good provisions in the Constitution 
and are backed up by a properly made 
Governor’s report.

There is also a fun about this report. 
The first Governor's report is not 
worth revealing here. Even the poor 
Governor is called to Delhi, and asked 
to give a summary which is worth 
keeping here. Why? I do not know 
how a Governor could write two 
reports, one which is not capable of 
being put here and another which 
satisfies the Home Minister as capable 
of being put here. This is a peculiar 
machinery which we have got here for 
working out democracy.

Mr. Speaker: The hon Member's 
time is up.

Shri 8. A. Dange: As you have
given me a warning, I would like to 
sum up the position. Here, it is not 
a question of democracy being violat-
ed by us; it is not a question of laws 
being violated by us; it is not 
a question of this prisoner and 
that prisoner being released or no t 
If some bad prisoner is released, make 
amends for it, whatever way you re-
quire. But then you will say, *190, 
it is not a question of any one ac t It 
is a cumulative ac t"  What cumu-
lative aspect hinges on this question. 
Some people wanted to overthrow the 
Government They organised prooas 
sions and morehtu. The Government



«  India Mid, *This in insecurity”. 
Where does the Incapacity at the min-
istry to rule according to the Consti- 
UltiaQ arise? At what point does it 
arise? Zt arose with the point where 
the Yimochana Samiti said, “we are 
going to occupy the whole State Gov-
ernment. ” The Government of India 
•aid, the situation cannot be resolved 
except by intervention. So, the ques-
tion doe* not rest with this man being 
transferred or not, or the co-operatives 
bfeing started by the party and all 
that. H*e Prime Minister himself 
knows how the co-operatives are run 
by the Congressmen and all the story 
i« known. Why go into it? I do not 
want to go into it. That is not the 
point. The point is, all the material 
which the Home Minister gives is 
totally irrelevant. The point is, the 
Samiti organised a revolt. The Prime 
Minister accepted there are two blocks 
and they cannot be brought together. 
Therefore, he suppressed the ministry 
and imposed the President's rule, and 
said "let us see what happens”.

JtarolutiQft re; BRAVANA N,

Therefore, I would say that the posi-
tion that Government could not be 
conducted according to the Constitu-
tion does not arise out of any of the 
releases, or in respect of the sub-
inspectors or of co-operatives. The 
position arose out of the revolt organ-
ised by them and on violent basis? 
Did it arise suddenly? No. The con-
spiracy developed from certain of 
their assumptions: “The communists
shall never be elected". But now they 
have been elected. 'They have burs ted 
up our established notions. If once 
they start getting elected that malaise 
or disease will spread". Then, after 
getting elected, they conduct accord-
ing to the Constitution. That is another 
surprise. Then the Government is 
good. It gives good measures. That 
is another surprise. They take up 
policies which should be incorporated 
by the Congress ministry with the pro-
gramme which is theirs; with the law 
which is theirs; with the Constitution 
which is theirs. If these things sur-
vive, it is a threat to Congress rule in 
other provinces. So, "overthrow”. 
Th* overthrow was organised and
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blessed. Let anybody own It or dia- , 
own i t  That is not the point.. As a 
whole, it was supported; as a whole it 
was not disowned; as a whole it was 
not fought against; as a whole, the 
best ministers and the best leaden in 
the Congress never went there to say, 
“Stop it”. As a whole, the best of 
them supported it. Therefore, it was 
a conspiracy against the ministry, and 
I am sorry to see that the conspiracy 
has succeeded.

I must say it is a fall of certain 
democrative values. According to 
those values we thought that there 
would be impartiality in working the 
Constitution. We thought that the 
ministries at the Centre would forget 
in the service of the people these ques-
tions of parties and politics. But what 
has come out of this? They are abso-
lutely partisans, narrow partisans, and 
would overthrow people’s government 
just because it is called communist 
government, and secondly, because it 
acts in favour of the masses. What 
has fallen is, a step which we were 
taking in favour of the masses is being 
halted by the action of the Central 
ministry. And of all things, people’s 
faith in the Prime Minister also. I may 
here tell a story which may not be very 
appropriate to modern times but you: 
know there was a story in the Maha- 
bharata that Dharmaraja’s rath or 
chariot used to go along with others, 
but it was always about one foot above 
the earth because he never told an 
untruth. But once he vacillated in the 
war. He was asked whether Aswat- 
tama was dead or not. He knew he 
was not dead. He vacillated and said, 
"Karo 00 kunjoro wo”,—may or may 
not be man or elephant. The n th  
then touched the earth, and the man 
became as mortal, as good or as bad 
as the others were. This is the fall of 
the Prime Minister in Kerala. He 
vacillated and said, “I do not know. 
There are two blocs. You may be 
right; you may not be right”. His 
rath has fallen and he has become as 
mortal as the others were or are. And 
that is not a gain to the country. His
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reputation is lost and it  is a  loss to 
democracy, because, now th e n  is no 
one whom people can trust;—the 
others, some of them we know very 
well; we know their democracy; we 
know their methods and we know 
everythin*.

I am coming from Bombay and I 
have the experience of the Samiti. We 
know it very well, what non-violence 
they practise, what truth they practise 
and all that against us there. But 
there was one figure symbolising the 
Indian nation, as we think, nationally 
and internationally, and that one 
figure, in this hour of trial, where 
there was a question of not being par-
tisan, siding with the people, siding 
with the ministry which may even be 
communist, that man fell a victim to 
that over-riding thought. Marx is still 
hunting him though he is out-of-date 
He arose out of the grave and came up 
in Kerala And he had to be burned

And so, instead of the Constitution 
there is the gun What is going to 
happen to the Constitution? He fell 
a victim and there is a loss to demo-
cracy Therefore, it is not only a loss 
of the communist ministry It is a 
loss to the country also because the 
Constitution, democracy, the concep-
tion of non-partisanship, the concep-
tion of wielding the police for the 
exploited—all that has been defeated. 
That is not, however, a final defeat, 
tecause, this time the Central Gov-
ernment has intervened, but the people 
are going to intervene m the last

Achaiya Kripalani (Sitamarhi): Mr 
Speaker. Sir, I am not an injured 
party, and I cannot rise to the 
eloquence of an injured party At 
first our communist friends said that 
the President’s proclamation was 
against the Constitution. But the 
Constitution is so clear on the point. 
Whenever the President feels—whe-
ther he gets information from the 
Governor or not, that the Constitution 
is being violated he can intervene I 
think this is his privilege. At first the

rtspact of Kerala

communist Mends denied i t  Altar* 
wards they accepted i t  But what did 
they say? They said, “The spirit at 
the Constitution is being vktaM T. 
May I ask my communist friend*, 
when did they believe in spirit,
human or divine? I do not think they 
believe in any spirit except toddy, 
(Interruption), whose tappers they 
organised and gave them lethal wea-
pons to go about And. it is vonr 
Significant that the first and the 
biggest murders took place when
toddy shops were being picketed. 
There was no political question 
involved at all; it was the picketing 
of toddy shops. That is a very
sensitive point, because the com-
munists believe only In these spirits— 
toddy spirits—and in no other spirits.

They talk of the Constitution What 
did they say in 1950 when we framed 
the Constitution? This is what they 
said. The CPI callcd upon the people 
“to fight this charter of slavery". Our 
Constitution was a charter of slavery 
and now they swear by the Constitu- 
tion (Interruptiont)

Shri V. P Nayar: He wa.s a con-
gressman then

Shri Hem Baraa (Gauhati) How 
does that affect matter; now’

Mr Speaker: Order, order
Acharya Kripalani: I have their

latest party resolution itself which 
gives us the picture of the situation 
when the Centre was obliged to inter-
fere This is what their resolution 
says.

' Economic life was disrupted; 
education sabotaged, normal life 
brought to a stand-still; a state 
of chaos and lawlessness creat-
ed" . . . .

Shrimatt Sena Chakravartty (Basir-
hat): By whom*

Acharya KripaJani: By whomsoever, 
but not by the Centre.



Am  Smb. M enber By the Home 
Minister.

A dH rn Kripalani: l  deny it was 
crsated by the Home Minister. You 
yourself complained that he did not 
go to Kerala; you accused him of it.
1 do believe he did not go to Kerala, 
but his spirit did go and you do not 
believe in spirits. What .was the poor 
Central Government to do? In the 
country there was an impression, on 
account of the bullying tactics of our 
triends which were manifest last year 
here, when even a telegram which can 
never be considered a secret docu-
ment, was not placed before the House 
that the Centre was yielding to the 
bullying of the Communists. The Gov-
ernment would not allow the P.S.P. to 
give a description of what was 
happening there in Kerala. At every 
stage, I accused the Centre, it had 
shown soft regard for the communists. 
They had a soft comer for the com-
munists and now they have been 
served right. Even the Prime Minis-
ter is served right. If his rath has 
gone two feet down and if he is con-
sidered by our communist friends as 
mortal, I do not know when the 
communist friends considered anybody 
to be immortal. If they consider the 
Prime Minister mortal, it is good for 
the soul of the Prime Minister that 
he has come down and become a more 
moral.

They—the communists—have said 
that the movement is communal. I 
want to understand what is the mean-
ing of communalism. Communalism 
means that one community wants to 
gain advantage over another com-
munity. Communalism means that 
one community wants to take advant-
age at the expense of the nation. 
There is no other definition of com- 
munalism. Now, there is another 
aspect of communalism. Communal-
ism divides, not unites. But here this 
communalism is so communalistic that 
ts unites peoples. I t  unites the catho-
lics; end the Nair community, which 
in the beginning had been set against 
eaeh other by the communists. They 
weT* Ml against each other and the
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communists enjoyed the fruit of this ' 
disunion for sometime.

But this new communalism is such 
that it unites the people. It unites 
the Hindus, the Christians, the 
Mussalmans and everybody else 
excepting the communists. They talk 
of the vested interests; But these 
people—the communists—went down 
on their knees before Birla. 
(Interruption*). They went down on 
their knees licking his boots and 
denying to the labourers what they 
enjoy in the rest of India, so that they 
could induce him to start some indus-
try  in Kerala. They are talking 
without their book; they forget what 
they have been doing.

Shrimati Benu Chakravartty: That
brought you Rs. 50 lakhs.

Acharya Kripalani: But what about 
the 50 industries that have been 
destroyed, which was admitted on the 
floor of the House? After the com-
munists came to power, instead of 
increasing employment, they have 
decreased employment. They have 
destroyed SO industries.

Shri C. D. Pandey: They have
destroyed men also.

Acharya Kripalani: The facts of the 
agitation are quite clear. All sections 
of people—of course, there were 
Hindus. Mussalmans, Christians, etc. 
joined—they did not cease to be 
religious. In order to combine to-
gether, it is not necessary that 
people should cease to be religious. 
The only unreligious people in Kerala 
are the communists and their fellow- 
travellers.

Shrimati Rena Chakravartty: And
the Harijans and the backward classes.

Acharya Kriplani: Harijans also
have religion; if they had no religion, 
they would not have fought for entry 
into the temples. The Hindus, Chris-
tians and Mussalmans—because they 
all belong to a religion, therefore, they 
are communalists.

Christians are communalists; Hindus 
are communalists; Mussalmans are
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oommunalists and the movement is 
communal. And then, it to inspired 
by vested interests When the Gov-
ernment was popular, when It was 
a  people’s Government, when it was 
a proletarian Government, how did 
the people jo u r  Not only the people 
joined, but also, women and children 
—because they have imprisoned child-
ren also—all of them together It was 
worth seeing the movement and those 
who have seen, have said that “we 
have never seen such an upsurge in 
society”. All right, leave that— 
Hindus, Mussalmans and Christians. 
(Interruptions)

I  remember last year I went to a 
conference cailed by Vlttobaji and 
Vinobaji said, “Look here, our non-
violent methods and sarvodaya are so 
powerful that even the communist 
Government came to a compromise 
with the students at the instance of 
Shri Kelappan” I was thunder-struck 
But you cannot disillusion a saint He 
must live m illusion, because with 
that illusion he can convert people I 
knew better Here is now the testi-
mony ol Shn Kelappan He says

“The two recent incidents in 
which I had a chance to intervene 
have taught me a great lesson 
One has to be very cautious to 
deal with a Government which 
has scant regard for justice I 
•peak of two student agitations 
in which I interfered I am now 
posing the question to myself' 
Was it not the fear of the spread-
ing agitation that forced the Gov-
ernment to conclude an agree-
ment*"

He goes further and says

“An important term in the 
agreement that of instituting a 
judicial inquiry, has been drop-
ped."

Tlien he says:

T h e  inference of thia Ur dear. 
That the poor and the unorganised

sections of the people will never 
receive justice. The result ol this 
will be only the growth ot 
grudges and ill-feeling and also 
the development of an organised 
struggle"

This is what a Sarvodaya worker who 
Pleaded with them says. They pro-
mised to do certain things and than 
they refused to do them. Then they 
talk “conference”. Conference with 
them’ With those who tone aftertime 
have proved that they do not believe 

conferences’ It is only a camou-
flage They want to save time, or 
Bill tune, and they do not want to 
carry out their promises This is 
from Kelappan and he is not in 
Politics any more And the Sarvodaya 
People a rt not m politics and they ' 
have passed a resolution that this 
Government should go The Sarvo-
daya workers have passed a resolu-
tion, the labour organisations, except 
those of the communists, have passed 
resolutions, all the lawyers’ associa-
tions—lawyers are not a very revolu-
tionary people, they are very respect-
able—they have passed resolutions, all 
the panchayats have passed resolu 
tions, the local boards have passed it, 
the municipalities have passed these, 
saving that this Government is not 
wanted What greater proof could 
there be that this was a mass upsurge*

At first they said it is a communal 
movement Then they came forth and 
said it is inspired by the Congress 
If it is communal, how can it be 
inspired by the Congress, unless you 
My the Congress is a communal body, 
which nobody is going to believe? 
Why did they say that? Because Con-
gress Governments are amenable to 
criticism So they thought that it la 
bfrst to focus attention on the Con-
gress. Moreover, they have seen last 
yttar that Congress is capable ot being 
bullied So even a telegram waa not 
k*pt before the House If the taift- 
ft'am had been kept before the B N tt  
the Committee which had fone Into 
the question of privileges of t t b
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House would have come to 
A S m a t conclusion. The telegram 
was worse than what had been alleg-
ed In the Press. That is a fact 
(Interruption*.) But the Privileges 
Committee did not consider this tele-
gram, because it was not in the terms 
of reference. They emphasized the 
participation of Congress deliberately, 
because Congress is carrying on Gov-
ernments. Therefore, it is amenable 
to blame and criticism. Also they 
threatened the Congress: if you over-
throw the Kerala Ministry, we will 
create confusion everywhere—in 
Bengal, in Andhra, in Maharashtra

Shri C. D. Pande: They wanted civil 
war throughout the country.

Acharya Kripalani: People know
better than th a t It is no use their 
denial.

They said that democracy has been 
imperilled in Kerala. Those who call 
our Constitution, the Constitution of 
slavery, they say that democracy is in 
peril. Let us see what they say: 
They say that if the Kerala Govern-
ment had been allowed to run its 
course of five years, democracy would 
have been established everywhere else 
in India. This is what they said with 
35 per cent of votes and a majority 
of two, having induced those two 
by giving them two Ministries With 
35 per cent votes and a majority of 
two they say they have democracy 
while in many States the Congress has, 
unfortunately, three-fourth, or two- 
thirds majorities end at least 45 per 
cent of votes. As if that is not 
democracy enough, these people say 
that democracy would have been 
established in the whole of India if 
their Ministry had been allowed to 
run its course. That is exactly what 
the people feared Therefore, they 
took up cudgels.

And who wag the leader of the 
movement? It waa not a Congress* 
“um. The Congress in the struggle 
did jgpt pun its weight And I say 
the PSP did not pull its weight Who 
waa the loader of this movement?

ru ptet of Kerala 
came before the country as the  

"**der at this movement? Ho was » 
noh-political person

. An Hon. Member: Worst communal- 
ut,

Acharya Kripalani: He may be a
r*hk communalist. But he was not 
2* the Congress; he was not of the 
*^*P. He did not belong to any politi- 

party.- Under Mannath Padmana- 
“ *an the whole upheaval took its 
prtesent turn and it became strong.

all the people recognised the 
le*dership of Mannath Padmanabhan, 
an old man of 85 —

An Hon. Member: .. . who support-
'xt* £fte Citmmueuste az (Ae test etseteaa.

Acharya Kripalani: Yes, who sup-
ported the Communists in the last 
e**ctions, so spiritedly. (Interrup- 
tlons) The Prime Minister has been 
a*Vays friendly to them but they 
tuVned him into their opponent Now 
thls Mannath Padmanabhan, who sup-
p lie d  them, has turned into their 
k^terest enemy. What could be 
Skater evidence of their powerful 
^Vversity?

All this is in line with the Com- 
miinist ideology. Everything that they 

done, they have done according 
10 the philosophy of Marx, as inter- 
PrSted by Lemn and S ta lin .............

An Hon Member: And understood 
Kripalani

Acharya Kripalani:.............and as
understood by our communist friends, 
^ te n  the communism came first in 
*nflia—then the communists were few

When they were in the Congress, 
**V;re is not a single occasion when 
^fey have not received instructions 
frSm Russia, and nowadays they ...

Shrlmati Benn Chakravartty: Kven
*^out supporting your Government?

Acharya Kripalani: About every-
thing that they do. They believe in 
t^e dictatorship of the proletariat.
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Hot only that. They believe in the Aahasya M w lw l: 8m  la w attar
dictatorship of the party and the
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party dictatorship was going to be 
•established in Kerala.

And what steps did they take? First 
-they enunciated a new labour 
-policy. This is what they enunciated: 
“workers constitute the people’*. Is 
that the Constitution of India, I ask? 
The workers do constitute the people, 
but there are also other classes of 
people. We are also among them. 
Then they say:

"Therefore, their movement is 
the peoples’ movement and hence 
any action against them will be 
'snti-'piKqfte m cSis t w Aw .”

The workers may be right or wrong. 
They might demolish the mills, they 
might demolish the factories, as they 
did in Russia when the Revolution 
took place But they are right as 
they are the people and they must
tie supported.

Regarding police, they take pride in 
saying: we have said that police must 
not interfere with the workers. This 
is equality before law in which they 
believe! The fundamental principle 
at democracy is equality before the 
law. And they proudly say that they 
•do not believe in the equality of law. 
And they are talking of the Indian 
Constitution. If you allow the police 
not to interfere, what is the meaning 
of that? You allow different associa-
tions in a nation—they may be com-
munities, they may be classes—to 
fight out their own battles. Could 
there be anything more confysing 
'than that associations and individuals 
Should light out their own battles and 
those who have to maintain law and 
order, namely, the police, remain 
Silent? If that is your concention of 
democracy, if that is your concep-
tion o f ___(Interruption).

Shri S. A. Dange: I want these
quotations to be laid on the Table.

principle they exmndatad:

’I f  the majority at workam 
went outside, the management 
will not be allowed to run the 
industry, either by recruiting 
temporary hands or with the h a jp  
of loyal workers.”

Shri S. A. Dange: That is quite
correct.

Acharya Kripalani: I am telling you
it is quite correct. Then why do you 
want me to lay anything on the Table, 
as if I am telling lies! Of course, I 
ain telling the truth.

And then: The police will interfere 
oflly if the lives of the owners and 
the members of their families are la
danger.

Their property may be in danger. 
Nothing will be done. The manager’s 
life may be in danger. Nothing. The 
foreman's life may be in danger. 
Nothing. You say it is the truth . . 
(Interruption). I am quoting freon 
your own bible I am not quoting 
my scripture but your scripture.

Shrimatl Rena Chakravartty: Put
it on the Table.

Acharya Kripalani: Whether I put 
it on the Table or on your head, it 
does not matter. But I will neither 
pat it on the Table nor on your head, 
but I will place it in your head if 
ypu have one left.

Shri Easwara Iyer (Trivandrum): 
Sir, on a point of order. If a docu-
ment is cited inside Parliament, is-it 
not necessary that the Member ihMdd 
be ca lled  upon to place it « s  the
Tsble?

Acharya Kripalani: Quite righ t
But when they themselves say It is 
true, I am not obliged to keep any-
thing on the Table. I have written 
notes, and I can place Own ear fha 
Tsble, if you like.



Sir. Speaker. The hon. Member is 
reading * document. How can I ask 
him to place It on the Table’ He 
must read it and thereafter alone I 
can ask him to place it on the Table, 
if he has the original If any hon 
Member in the opposition is question-
ing the correctness of this, the hon 
Member will put it on the Table, if 
he has got the original

Acharya Kripalani: I am not read-
ing any document It is a typed note

Mr. Speaker: All nght Any hon 
Member can give a summary of what 
he has read about something If he 
reads out from a document, then it is 
another matter

Pandit K. C. Sfcarma (Hapur) Sir, 
the whole thing is going down in the 
record

Mr. Speaker: Whoever comes next 
may say “this is wrong” Very well

Acharya Kripalani: You heard them 
say it is correct Shri Dange said it 
is correct Then why do you want 
me to keep anything on the Table’

Mr Speaker. Very well

Acharya Kripalani: Then, they inter-
fered with the course of justice On 
the floor of the Assembly they said 
that they had withdrawn 354 cases, 
at that tune How many they have 
withdrawn afterwards, we do not 
know And it was also admitted that 
most of these cases were against the 
Communists

Pandit Thaknr Das Bfcaigava
(Hissar) Three thousand

Acharya Kripalani: I can under-
stand that the cases were u a in st the 
Communists I can also understand 
that the previous Government was 
anti-communist and they arbitrarily 
put charges against them. But then, 
when they came into power, the 
judges would a t least give a judgment 
which is impartial. Where was then 
the necessity of withdrawing so many 
caaesT
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Then, also, in 326 cases where judg-
ment* had been given and fines ragwe-
ed, the fines were remitted and 
returned back. Afterwards, this has 
been a continuous process wherever 
a communist is concerned. You can 
read the judgment of Mr Shankar* 
Metum, the Chief Justice It is very 
illuminating How they have inter-
fered with the police, I have told you 
With the magistracy and with the 
judges they have interfered and 
brought false cases against those who 
belong to other parties and got them 
convicted

Shri Dange said, "Oh, yes, wt want 
tha\ there should be no interference 
by the police wherever there is a 
labour trouble ’’ But J know  that 
whenever there was labour trouble 
created by any organisation other than 
the Communists, the police did inter-
fere and the magistracy did interfere 
Then they established cell courts, and 
these dell courts gave orders to the 
officers—individual communists and 
the members of the cell courts issued 
ord»r, the> issued orders even how 
caseg should be tried and conducted*

They allow tenants to occupy land, 
not onlv the land of the private peo-
ple but also forest lands They did 
not interfere with this This is their 
idea of equality before the law**

Then, contracts were given to party 
men and when there was a report 
against one contract of nee from 
Andhra they said “this report is 
wrong’ Finished'

And then, they created the co 
operatives Of whom’ Of predomi-
nantly communist people, and to them 
also they gave contracts at extra-
ordinary rates There was no ques-
tion of competitive rates

Now, how do they defend them-
selves’ I have read their pamphlet 
whith they have written w reply to 
the Kerala P C Cs ’ The Kerala P C C. 
issued a document against them, and 
they have given an answer to it I 
will give you only one instance of the

1881 (SAXA) Proclamation tn 289a
respect of Kerala



[Acharya Kripalani] 
answer. They have quoted me there 
—page 42 If anybody has the report, 
he can look into it They must have 
got it I had in an article said:

“I am conscious of the fact that 
Congressmen do indulge m 
irregularities There are instances 
where it is alleged that they have 
interfered with the administra-
tion, not excluding the police and 
the judiciary Criminal cases are 
said to have been withdrawn at 
the instance of Congressmen
There have been political murders 
m Congress-ruled provinces
Congressmen trv to do many 
things that are undemocratic to 
perpetuate Congress rule”

This is the bare quotation that is
given What I have said after that,
they have dropped I have said this 
is not the Congress policy, individual 
Congressmen do this I have said this 
is not the policy of our Government, 
individuals for their benefit or for the 
benefit of their relatives or friends do 
such things And I have said clearly 
that when a Congressman interferes 
with the administration, he has ‘a bad 
conscience’ But when the Com-
munists interfere with the adminis-
tration, they have no bad conscience, 
they have a clear conscience, they are 
doing their duty, they are doing their 
dharma according to Marx as inter-
preted by Lenin and Stalin, and now 
that Stalin is historically liquidated, 
only by Lenin and by them' I have 
said this before also.

The whole trouble is that their 
values are perverse What is right 
with Congressmen, however defective 
their action may be, is wrong with 
them What is really wrong In demo-
cracy is right with them They want-
ed to establish in Kerala, and through 
Kerala, a communist government or 
party government

Shn S A Dange tells us that the 
people are uncomfortable Yes, the 
people were uncomfortable They

3093 Resolution re. AUGUST

were very very uncomfortable, Mr. 
Dange, with all the things that were 
going on In the province that you 
had claimed for yourself They were 
uncomfortable. If this disease goes 
on spreading, then, what will happen 
to our liberty, what will happen to 
our freedom9 We will have a party 
rule, we will be suppressed as the 
people are suppressed in China and 
Russia We do not want this kind 
of suppression It is better to have 
no bread than to have one’s liberty 
lost, if this the kind of liberty 
allowed to the people

17 h».
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Why should the Communists com-
plain’ What have they lost’ After 
all, democracy means government by 
consent The people had withdrawn 
their consent It has been proved to 
the hilt that the people had with-
drawn it Suppose the people have 
not I say, new elections are less 
costly than putting down the agita-
tion that was there Why did they 
not take the Prime Munster’s advice 
whose foreign and home policy they 
have alwajs supported’ Why’ Be-
cause, it pinches them That is all 
The Prime Minister is all right But, 
if he says anything against the com-
munist, he is wrong His credit has 
gone down When you agree with 
them, you are a good man If you 
disagree with them, vou are a devil 
You are engaged m a conspiracy 
agamst them This is a strange way 
of arguing one set of morals for 
yourself and another set of morals for 
others I say it was definitely more 
dignified and cheaper to have a new 
election than to deal with the agita-
tion that was going on in Kerala

The Central Government gave them 
all opportunities, whatever thev 
wanted They wanted to terrorise 
the people by flag marches The 
Defence Minister gave them the 
army to have their march They



wanted to guard tome Central Gov-
ernment installations and they want-
ed the military which was given to 
them. Nobody was going to do any-
thing there

Aa Hon. Member: They wanted a 
link

Acharya Kripalani: They have the 
link in Delhi

What have they lost* After all, a 
mid-term election It gives the op-
position parties an advantage that wc 
can also, if the Congress misgoverns, 
ask for mid-term elections It is an 
advantage to the opposition parties 
It ts no advantage to the party m 

power, because, after all, they have
14 or 15 Governments and the Cent-
ral Government The advantage is 
yours and vet you cry’

There is another thing You can 
pose before the people as martyrs 
But, you begin to weep Gandhiji 
used to say, if injustice is done to 
you and you suffer in silence, you 
grow, you expand They would havo 
expanded People would have sym-
pathised with them But, they begin 
to abuse, they begin to curse How 
can the people who curse be martyrs’ 
When Christ was put on the cross, 
he did not curse his enemies He 
rather blessed his enemies If you 
have to appear as martyrs, the oppor. 
tunity was given to you But, vou 
have wasted the opportunity

Again, you have got a principle 
established It is impossible in India 
any more to take away this move-
ment of civil disobedience It was 
taught by Gandhi}! and it will remain 
It was the Congress who denounced 
it in a democracy You have been 
indulging in it Today, you denounce 
i t  I cannot say that the P S P  
should denounce civil disobedience 
because we have indulged in it You 
denounce it It does not he m vour 
mouth We have the whole fleld of 
India where we can organise civil 
disobedience provided there is a call
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for it Civil disobedience means that 
all other remedies are exhausted

Then, you say you called for a 
conference The Catholics pleaded on 
their knees for a conference on the 
Education Bill and you refused it

Some Hon. Members: When*

8(Mae Hon. Members: No

Acharya Kripalani: They did, I say 
It is wrong They—the Catholic*— 
wanted it and said, let us sit together 
You said, nothing will be altered

I say, all these advantages the 
Communists have They have got 

first of aff, mitf-term elections Their 
Chief Minister said, we are certain 
of winning a victory If they have a 
victory, they will justify themselves 
They have been given the crown of 
thorn of martyrdom which they are 
repudiating Similarly, civil disobe-
dience has been established as some 
thing which cannot be taken away 
from India What have they lost’ 
What are they crying for* In everv 
point they have gained

Some Hon Members: We are not
crying

Acharya Kripalani. It is just like— 
I should not say it—a sex which 
kicks and begins to weep itself It 
is just like that It is their error and 
they begin to weep themselves

I am sure the House will agiee 
with me that there was ample cause 
for the interference that was provid-
ed for m the Constitution I am 
only sorry that the trouble was allow-
ed to grow and that the Government 
had not interfered earlier I assure 
you that is the complaint of the 
Kerala people also Wc have got to 
be very careful lest we establish 
here a proletarian dictatorship, a 
party dictatorship that would annihi-
late all our liberties

Shri M. R. Maaani (Ranchi East): 
Mr Speaker, it was exactly two years
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ago that our esteemed President 
visited Kerala and on the 14th of 
August, 1957 he made this statement:

“I am happy that this great ex-
periment which is being made in 
your State is going to serve as a 
lesson not only to other States 
but to the country as a whole, as 
an example of co-existence.”

It is an irony of fate that, within 
two years, our President, who, with 
his trusting nature had expected great 
things from this experiment in 
Kerala, has had to come to us and 
confess that this experiment is a 
failure. A lesson has undoubtedly 
been learnt, but it is a different 
lesson from what the President with 
his good and trusting nature had 
imagined. Archarya Kripalani in his 
magnificent speech, has said that the 
people who had illusions have learnt 
a lesson and “serve them right”. I 
will not be so unkind. I do feel 
that this lesson, even if it has been 
learnt at some cost to the country, 
has been well and truly learnt. The 
Home Minister, this morning, expres-
sed regret that this intervention by 
the President became necessary. I 
am sure that we all regret in this 
House the fact that it was made 
necessary for the smooth running of 
the Constitution to be disturbed in 
any State of our Union.

It has also been said that this may 
be a bad precedent. A political 
party in power at the Centre advising 
the President to remove a Govern-
ment of another political party still 
enjoying a majority is not a very 
happy expedient. Good friends of 
mine have said: "Today it may be 
the Communist party, tomorrow it 
may be the Gantantra Parlshad or 
the P.S.P., and the day after it may 
be the Swatantra Party. I do not 
suspect the good motives of the Gov-
ernment 1 do not think that they 
would consciously do an injustice to 
an opposition party. Indeed, the 
statement made by the Home Minis-

ter this morning showed conclusive* 
ly that, if any one leaned' over back-
ward and showed more patience and 
indulgence than was due, it was the 
present Government in regard to 
Kerala. Therefore, I do not suspect 
their motives, but I do think it is 
unfortunate if one party Govern-
ment puts itself in the position of 
being so accused rightly or wrongly. 
I think there could be better days of 
dealing with a situation such as has 
arisen.

Under article 103 of our Constitu-
tion, if a single hon. Member of this 
House behaves in a way that it dis-
qualifies him from maintaining his 
seat, the power to remove him is 
given to the President. But the 
President does not act on the advice 
of his Cabinet. The article lays down 
that the case will be referred to the 
Election Commission, and it goes so 
far as to say that the President “shall 
act" on the advice of the Election 
Commission. In other words, a quasi- 
judicial remedy is found by which 
an independent judgment is brought 
to bear and the President acts on it. 
I wish some such expedient had been 
devised in this case. Indeed, my 
good friend Dr. K. B. Menon pro-
vided all of us with such an opportu-
nity almost a year ago. He asked for 
an investigation into the misrule in 
Kerala. If at that time that move 
had not been frustrated, we would 
all have been in a happier position 
because today the President and this 
House would have been in possession 
of a judgment of a quasi-judicial 
tribunal or authority proving the in-
dictment and making the removal of 
the Kerala Communist Government 
a harmless, neutral, non-political act. 
I think that, in future this precedent 
might be avoided and something on 
these judicial lines might be devised.

As I pointed out, if one single hon. 
Member cannot be removed without a 
judicial procedure, not by the Pre-
sident on the advice of his Cabinet,
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then surely a duly elected State Gov. 
eminent should not be removeable 
without the same cate and the same 
scrupulous investigation.

But the real issue of this debate is 
very simple. Have the people of 
Kerala got the right to choose and 
change their Government from time 
to time? By "time to tune” I do 
not mean five years Our Constitu-
tion lays down that Parliament and 
the Assemblies can be dissolved 
earlier than the stated term. That 
is only the maximum. Articles 72, 
174(2) and 184 make it perfectly clear 
that the existence of a State Govern-
ment is at the pleasure of the Gover-
nor, and that the hie  of the State 
Assembly is also at the discretion of 
the Governor who may dissolve it 
at any moment

The thesis behind this, which we 
have taken from the British Parlia-
ment, is that at no stage should <t 
divergence of wishes be allowed to 
develop between the electorate on 
the one side and Parliament on the 
other, and when the Head of the 
State, be it the British Crown or our 
own President or the Governor of 
Kerala, becomes aware that a diver-
gence has developed, it becomes his 
duty to dissolve Parliament and to 
have fresh elections so that the iden-
tity of views may be restored

The Govemnor in his Report 
makes it clear on pages 12, 13 and 15 
that in his opinion the Communist 
Kerala Government had lost the con-
fidence of the overwhelming majority 
of the people He also makes it 
clear in his report that that Govern, 
ment was guilty of misrule and of 
subverting the Constitution If that 
is so, the question arises* why did 
he not dismiss the Communist Minis-
try of Kerala? The answer is that 
normally the Governor acts on the 
advice of his Chief Minuter There-
fore, we find that if Central inter-
vention had to take place, two people 
are responsible, primarily the Chief 
Minister of Kerala who, despite the

respect of Kerala 
Prime Minister’s advice, despite the 
obvious gap between the people's con-
fidence and his Government, clung to 
office in a way no self-respecting 
Chief Minister should cling to office. 
It was high time for him to go to 
the people and ask for a fresh man-
date We cannot imagine any British 
Prime Minister clinging to office under 
conditions which Shri Namboodi- 
npad thought were good enough. On 
the other hand, I do believe that the 
Governor could have and should 
have dismissed the Chief Minister 
and called another Chief Minister to 
office, who would have advised dis-
solution The British Crown has 
twice dismissed Prime Ministers who, 
like Shn Namboodmpad, tried to out-
stay their welcome. It is true thal 
this has not been done in recent 
tunes, but that is, as I said, because 
no British Prime Minister in that 
democracy would cling to his office 
one day after his mandate was really 
challenged.

Thus, by a process of elimination, 
we come to this conclusion that if the 
people of Kerala were to be given a 
chance to change their Government, 
the Proclamation by the President 
became inevitable Clause C(iv> of 
the Proclamation lavs down that 
elections shall be held “as soon as 
possible” I do hope, and I am suie 
the House will agree with this, that 
no single day will be allowed to pass 
that is not necessary before the 
people of Kerala have a chance to 
cast their mandate Faced with this 
situation, reluctantly as one does, 1 
see no option, every Member of the 
House who respects the Constitution 
will have no option, but to vote for 
the Resolution moved this morning bv 
the hon Home Minister

I have another equally fundamen-
tal ground for supporting the Presi-
dent’s action. It has already bt-en 
stated by Acharya Kripalani that it 
became necessary to intervene, to 
remove this Government, because the 
democratic rights and liberties of the 
people of Kerala were in danger and
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because the Constitution was being 
subverted. We have heard some 
amount of talk in this House and out-
side about democratic liberties 
Coming from the quarters that it 
does, it has an audacity that takes 
one's breath away. What kind of 
democracy does the Communist Party 
believe in, and what kind of Consti-
tution do they achieve or establish 
when they come to power* Since 
Acharya Kripalani’s remark about 
Lenin was questioned, I shall take 
the liberty of reminding the House 
what the concept of democracy or 
dictatorship of Lenin, who still re-
mains the Father of that Church is 
This is what he said This is from 
his Collected Works published bv the 
Communist Party itself

2901 JtaotaNon re: AUGUST

Shri T. B. Vlttal Bao (Khammaml 
What is the Volume number4

Shri M B. Masani: Collected Works, 
Vol. 21, pages 155 and 156, Interna-
tional Publishers, New York. This is 
Lenin’s fundamental thesis about the 
nature of Communism and the nature 
of bourgeoisie democracy

Shri Narayanankntty Menon: New
York edition’

Shri M B Masani: Published b\ 
your people, the International Pub-
lishers, a Communist publishing house 
m New York He says

“The State is an organ or 
apparatus of force to be used by 
cme class against another a 
machine for the oppression of one 
class by another So long as 
the State remains an apparatus 
for the bourgeoisie to use force 
against the proletariat, so long 
can the slogan of the proletariat 
be only the destruction on the 
State, but when the State has 
become proletarian, when it has 
"jecotne an apparatus of force to

be used by the proletariat against 
the bourgeoisie, then we shall be 
fully and unreservedly for a 
strong power and centralism... 
The substitution of the prole-
tarian State for the bourgeois 
State is impossible with out a 
violent revolt.”

The Communist International, when 
jt came into existence, naturally 
(igree^ with this. I shall quote from 
the Statutes of the Communist Inter-
national adopted m 192?.

“Communism repudiates parlia- 
mentanamsm as the form of the 
future it repudiates the possi-
bility of winning over the parlia-
ments, its aim is to destroy parlia- 
mentananism Therefore it is only 
possible to speak of utilising the 
bourgeois State organisations with 
the object of destroying them "

y\nd here comes an anticipation f>t 
jCerala The Comintern talked of a 
]Ocal Communist Government faced 
p v  a non-Communist Centre

* If the Communists have the 
majority in the local Government 
institutions, they must (1) carry 
on a revolutionary opposition to 
the bourgeois Central authority,
(2) do all for the aid of the poor 
population (economic measures, 
establishment or attempt to esta-
blish an armed workers' militia),
(3) point out on every occasion 
the barriers which the bourgeois 
State power puts against really 
great chages, (4) develop on this 
basis the sharpest revolutionary 
propaganda without fearing a 
conflict with the State Each 
Communist must remember that 
he is not a legislator1 who is 
bound to seek agreements with the 
other legislators, but an agitator 
of the Party, detailed into the 
enemv camp

so. Parliament »  the enemy 
C0mP

. in order to carry out the 
orders of the Party there. The
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Communist Member is answerable 
not to tbe wide masses of his 
constituents, but to his own Com-
munist Party—legal or Illegal ”

This is the Communist conception 
of democracy' It is obvious that it 
has nothing in common with the con-
ception embodied in our own demo-
cratic Constitution

This morning a Member of our 
House told me “Oh, but Lenin is out 
of date, at Amntsar the Communist 
Party accepted the Parliamentary path 
to socialism” Since there are people 
in this House who, evidently, are 
under that illusion, let me refer to 
what was decided at the Amntsar 
Congress of the Communist Party in 
April, 1958

Six months before the Amritsar 
Congress took place, when this alleged 
change of line was brought into forct 
there was a conference in Moscow of 
the Communist Parties of the world 
The Indian Communist Party was 
represented there in November 1957 
by a delegation l*d by Shn Ajov 
Ghosh, the General Secretary of the 
Party, but very cleverly and for 
tactical reasons thev did not sign the 
Moscow Declaration On the other 
hand, Shn Ghosh, on returning to 
India, made it clear that the absence 
of signature was purely tactical This 
is what he said in the New Age the 
organ of the Communist Party

“The specific form in which the 
unit} of the world Communist 
movement has been achieved in the 
past is no longer suitable past 
forms therefore should not bi 
revived at the same time, there 
is a necessity of closer contact 
between Communist Parties 
greater exchange of experiences 
and views Concerted action on 
common issues thus will 
strengthen the struggle of the 
working classes in all coun- 
tnes ”

In other words Shri Ghosh reaffirmed 
the link with Moscow, made it verv 
clear that the Communist Party of
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India is not just an ordinary Indian 
political party, but it is one finger 
on the two hands of the international 
Communist conspiracy

Now, Sir, the Amntsar decisions are 
nothing but a paraphrase of the 
Moscow resolution. Just to give an 
example, let me quote three passages 
I would not take up much time I 
shall quote only three short passages 
to show how the language of the 
Moscow Declaration has been para-
phrased varbatim into the text of the 
preamble to the Constitution of the 
Communist Party adopted at Amntsar 
in Apnl, 1958 Let me give just three 
short quotations, but anyone who 
reads those documents will find that 
one is merel\ a carbon copy of the 
other

Now this is the Moscow Declara-
tion

Stronger fraternal relations and 
friendship between the Socialist 
countries call (for a determined 
effort to overcome survivals of 
bourgeois nationalism and chau 
vinism ”
The preamble to the Amritsar Con-

stitution is
"The Communist Party fights 

against chauvinism and bourgeois 
nationalism "

Again the Moscow Declaration sajs
At the bed rock of the relations 

between the countries of the world 
'.ocialist sjstem and all the Com-
munist and Workers’ Parties he 

the principle of proletarian 
internationalism ”

The preamble to the Amritsar deci-
sion reads

The Communist Part' of India 
bases itself on the principle of 
proletarian internationalism ’

I could go on quoUng sentence afttr 
sentence showing that the whole pre-
amble is just a cop> of the Moscow 
Declaration 

Shri Nagi Reddy: The hon Member 
ma\ quote from 1920, that is all right

Shri M. R. Masaai: Now. what was 
the Amritsar thesis" The Amntsar
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[Shri M. R Masani] 
thesis was the application of the 
Moscow Declaration, that there were 
two paths to socialism I may men-
tion for the benefit of the House that 
in 1056, during the first flush of 
reaction against Stalm, Mr Khruschev 
had said that there were many paths 
to socialism, but two years later, when 
the retreat to Stalinism started, the 
many paths became just two paths 
The two paths to socialism embodied 
in the Moscow Declaration are a* 
follows

The parliamentary path The 
parliamentary path may lead to 
winning of State power and there-
after the parliament is to be used 
for transforming parliament it-
self into an instrument serving 
the working people

which now means the communist 
party

I11 addition the communist must 
launch a non-parhamentary m ass 
struggle and smash the resistance 
of reactionary forces

This is a nice pailiamentaiv method 
which is a first alternate e The
second alternative is worse

The second path for which the 
party has to be prepared is one 
of ‘non-peaceful transition to
socialism ’

Justification for this path is to be 
found in the observation of Lenin

Leninism teaches and experience 
confirms that the ruling classes
never relinquish power volun
tarily

3905 Resolution re-

Shri M. R. Maaani: If this is the 
proof that they have, they are wel­
come to have it I think India has 
proved just the reverse India has 
proved that the transition to social­
ism, whether we like it or not, is, and 
can be, attempted peacefully and 
democratically (interruptions).

Shri Narayanankutty Menon: In
spite of the Swatantra Party’

Shri M R Maaani: I said ‘Whether 
we like it or not’

I do not believe in denying histori-
cal facts, whether I like them or not 
(interruptions) That is the mono-
poly of the Communist Party As 
Atharva Kripalani has rightly point-
ed out, the practice of the Communist 
Party m Kerala has faithfully follow-
ed these theories which I have just 
quoted Lenin said that the bourgcr" 
State must be smashed and should be 
replaced by the dictatorship of the 
proletariat which means the dictator-
ship of the CommumM. Party

Well m India the Kerala Govern-
ment had to face these three hostile 
forces, which did not allow them to 
smash the bourgeois State One force 
*as the Central Government which 
was not m their conti ol The second 
force was enlightened public opinion 
within Kerala itself, and the third 
was the Constitution So. faced with 
these the Constitution, the Central 
Government and public opinion, they 
could not do what Lenin did m 
Moscow, but they did very nearly the 
same, and the summary of the report 
which we have seen today, and 
Acharya Knpalam’s evidence, show 
that they did several things or tried 
to do them

Therefore, both alternatives in the 
end become one alternative, which is 
that, without a violent revolution and 
destruction of the State apparatus, no 
transition to socialism is possible

8hri Nafl Reddy: That has been
proved in India.

They tried to build the pafty into 
a parallel administration T h ey  took 
measures to secure the obedience or 
the impotence of the State adminis-
tration and its official* They gave 
effective power to their own cell* and 
local units to override the machinery 
of the State They conferred osr these



'people immunity from criminal law 
and the punishment for criminal acts. 
And, a» a  result at these four mea-
sures, they tried to exercise a sub-
dued terror against all who would not 
line up with them. A citizen of 
Kerala and a former Minister of the 
Kerala Government has been quoted 
publicly to have said ‘1 have 
lost my Indian citizenship. I can
only regain it, if I agree to take
up a communist ptarty membership 
card’. When a former Minister of 
the Kerala Government foels that his 
citizenship is being taken away from 
him as a result of this Government, 
and the only way he can have full 
rights is by becoming a limb of the 
party in power, then, 1 think, it will 
be agreed that you have a situation 
very nearly pan! lei to that m 
Hungary or that in libe l

The only difference between Hun-
gary and Tibet on the one side and 
Kerala on the other ic ’hat, in the 
one case, there was an Iron Curtain 
and the Red Army or the Chinese 
Army, while in the other, there is the 
Indian Constitution and the rule of 
law in this country If it had not 
been for the fart that the rule of law 
is here, that the Red Army is 
not here and the Iron Curtain is not 
here, the people of Kerala would have 
today been undergoing the same 
slavery that the people of Hungary 
and Tibet arc undergoing today

Therefore, this action had to bt> 
taken, if we did not want within our 
own country a Hungary or a Tibet 
Are we going to have the shame of 
standing by and seeing our people 
enslaved again within ten years of 
our Independence’ That, I think, was 
the issue before the country As I 
say, it seemed there was no other 
constitutional method than the Presi-
dent's Proclamation to (achieve this 
end.

There is just one last point. What 
is the duty of democrats faced "by a 
party that tries to use the mechanism 
of democracy for its destruction’ Are 
we to  stand by and helplessly see the 
people of Kerala or a t India taken 
under toe by a ruthless minority

‘‘£907 Xwohttkm re: SRAVANA 26,

which fights elections and tries to use 
parliament, as I quoted, for its own 
destruction7 Is there an obligation 
on us to hand over our Constitution, 
the shield of our liberties, to be used 
as a cloak and dagger of a future 
tyranny? Has the Communist Party, 
in other words, the right to claim 
the facilities of democracy*

Put it another way: One of the 
rules of the democratic game is, as 
was mentioned by Acharya Kripalani, 
it is government by consent Shn 
G B Pant also made that point this 
morning There can be no democracy 
if there is no tolerance, if there is no 
give-and-take, if people will not hand 
over office peacefully to those who 
defeat them at th^ polls. Can you 
plan tennis with a man who does not 
agree to return your service’ What 
kind of tennis wJl it be1* Again, what 
kind of a cricket will it be if a team 
i.s sent m to bat and it refuses to 
vacate the pitch even after ten of 
their people are out This is exactly 
what the Communist Party in Kerala 
and everv Communist Government 
does

An Hon Member: We did not do 
that.

Shri M R Masani: If you allow
them to occupy the pitch, they will 
r«*fus*> to vacate the pitch for etern- 
itv

Shri Narayanankutty Menon: What 
has> >oui own leader said about 
Kerala7

Shri M. R. Masani: Never mind my 
leader

I am talking here as a Mem-
ber of this House, responsible to 
my constituency and to my conscience. 
There is no question of leadership 
here This is a question on which I 
am speaking on behalf of the Inde-
pendent Parliamentary Group which 
is going to vote for the President’s 
Proclamation and the Home Minister’s 
resolution

An B w . Member: The hon Mem-
ber is quoting scriptures.

1881 (SAKA) Proclamation m 290&
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Shri M. B. Masani: My hon. friends 
will quote the devil or God as it 
suits them. They are welcome to do 
so. I was saying that the real issue 
is this Should a democracy allow 
the  enemies of democracy to utilise 
democratic processes tor their* own 
destruction? I shall not answer that 
question, because I shall be accused of 
intolerance. I shall quote a very 
well-known British socialist, Mr. E.
P. M Durbin from his book Politics 
of Democratic Socialism which is 
well-known to my Socialist fnends 
fcere. Now, Mr. Durbin was a junior 
Minister in the last British Labour 
Government, and one of the theoreti-
cians of the British Labour Party 
whom my hon fnends will not accuse 
eJi 'trang re&evrcniiwr?

Shri Narayanankntty Menon: Now, 
does he belong to the Forum of Frei 
Enterprise9

Shri M. B Masani: This is what Mr 
Durbin says

He has answered the questions that 
I  have tried to put He ha*? said

“In the first place, I think it is 
important to realise that Fascists 
and Communists cannot claim, as 
their right, the privileges of a 
democratic society

“We should continuously remind 
ourselves that the enemies of 
democracy have no moral right to 
the privileges of democracy, and 
that a time may come when, to 
defend ourselves, it will be neces-
sary to suppress their political 
organisation

“ It is only the intolerant 
who cannot be tolerated, and those 
who deny freedom to others have 
lost the nght to freedom for 
themselves.”

I  think this is a sentiment with which 
every good student of communism and 
of democracy would And it impossible

2909 Resolution re: AUGUST

to disagree. Now, I am saying that 
the* Communist Party has no right to 
ex}*t. If, today, the Indian people are 
allowing them to exist, if today the 
ln(iian people . . .  (Interruption*).

jlir. Speaker: Order, order. If hon. 
Members go on interrupting, what is 
the wonder? They interrupted there 
in Kerala. (Interruptions). Order, 
onjler. Hon Member* who are trying 
to oppose this Proclamation and who 
are trying to oppose the resolution for 
apjjroval of the Proclamation must 

greater calmness here. The 
very accusation is that they did not 
all<*w law and order to be maintained 
properly in Kerala. If hon. Members 
make it impossible for me to carry 
on ’nere, ’ 1 bo not 'Know tfnat tney 
ha4 done there. (Interruption*).

0hrl Punnooae (Ambalapuzha): We 
WIfl keep quiet provided you promise 
Uq protection

f/lr Speaker: Yes
0hri V P Nayar: But when Shri 

M8sani makes such statements, we 
must take note of them

plr. Speaker: If hon Members will 
not misunderstand me, I always find 
thgt there is not as much heckling 
frofn the right side as from the left 
mg? I And that constantly, except 
the hon the Leader and the Deputy 
I ^ d e r  of the Group, all the others 
seem to be, sometime or the other, 
doing half their speeches by inter-
ac tions They will keep quiet here- 
aft£r

ghrl M B Masani: In a country like 
Qn tain, the Communist danger simply 
d0€!s not exist They are too educat- 
pd and too mature a people to take 
Communist piopaganda seriously. And 
vet here ts a theoretician of the 
British Labour Party who quite dear* 
lv *ays that if ever the time came in 
Detain when Communist activities 
b^am e a danger to the State; his 
p^fty would have no hesitation in 
0UtJawing the Communist Party. We 
ln Jndia are not as happily placed a t 
the P*>Pte Britain. We have not
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we are driven together too late, it may 
be too late for us to get out at the
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get, the same education, we have not 
got the same tradition of democracy. 
Sven so, I have enough faith in the 
Indian people and their intelligence to 
say that we need not ban the Com-
munist Party of India. Let the Indian 
people show their meherbani to the 
Communist Party of allowing them 
to function legally, because the Indian 
people have the intelligence, if pro-
perly led, to realise the difference 
between democracy and Communism 
and close their doors against the 
latter. The only thing is this: in order 
that we can allow them the liberty 
of functioning normally and officially, 
it is doubly necessary that they should 
be defeated politically. Let us not 
use police power to defeat our 
opponents. Let us defeat them by the 
weight otf political intelligence and 
superior morality.

Now, in order to do that, two things 
are necessary. One is that we must 
not forget the real nature of Com-
munism, its theory and its practice. 
1 quoted the statement of the Presi-
dent in the beginning, because it 
seemed to me then—and it is obvious 
now—that it was based on too much 
of a trusting nature, too much of an 
innocence about the real nature of the 
theory and practice of Communism, 
whether in this country or abroad. 
Let us hope that that lesson has been 
learnt,' wherever it needed to be 
learnt. In other words, let us not 
have any illusions about the people 
we are dealing with. Let us remem-
ber the old proverb: 'He who sups 
with the Devil needs a long spoon*.

The other thing that needs to be 
learnt is that in the face of the 
totalitarian threat, all patriotic 
citizens, all good democrats, have to 
sink their differences and come 
together. Whether we are socialists 
or conservatives, whether we are 
Catholics or Muslims, as Acharya 
Kripalani pointed out, the nature of 
Communism is such that it drives us 
all together. The only difference is 
that if we are driven together in 
time, as in Kerala, we may escape; if

net.

One would like to think, therefore, 
that as a result of these two years' 
unfortunate experience in Kerala 
that lesson has been learnt, that we 
have learnt, as Abraham Lincoln once 
put it, that "a nation cannot be half 
slave and half free”, that freedom is 
indivisible, that we cannot have a 
Free India and not a Free Kerala, 
that if India is to remain free, Kerala 
also has to be liberated.

I have no doubt that the people of 
Kerala have learnt the lesson. They 
have shown it in practice. They 
have shown it by their struggle, a 
united struggle. They have shown it 
by their sufferings and by the blood 
that they have shed. But I think we 
shall be letting down the people of 
Kerala—and that grand old man, 
Mannath Padmanabhan, whom they 
have thrown up as the symbol of their 
resistance—if we do not also learn 
this lesson at second-hand. Let us 
learn from them the real nature of 
Communist rule. Let us tell the 
people of Kerala that we admire what 
they have done, that in fighting for 
their liberties they have fought for 
ours also, and that this House will 
not let them down.

Sir, I support the Resolution mov-
ed by the Home Minister.

Shri Khadilkar 1 Ahmednagar): Mr. 
Speaker. Sir, spokesmen of two 
ideological camps wt)o have tried to 
analyse developments in Kerala from 
their standpoints, one ideological 
ramp represented by Shri S. A. Dange 
and the other represented by two 
other hon. Members, Acharya Kripa-
lani and Shri M. R. Masani. unfortu-
nately. have not come to the realities 
of the situation. As we all know. 
Shri Masani is haunted by the fear 
of Communism and today he has to 
come to the conclusion, because of 
this haunting fear of Communism, 
that even the Congress is going Com-
munist. I for one would not like to



[Shri Khadilkar] 
interpret events in Kerala tjom  a  
partisan angle. I would neither like 
to go with those who worship d 
negative creed of anti-Communism 
nor would 1 follow those who 
fanatically woxvhip a particular 
ideology known as Communism. I 
feel—and I am proud m saying this— 
that the vast majority of the Congress 
people in the country, and people at 
large today, in considering democratic 
development m this country are not 
in any way influenced by the 'ideologi-
cal conflict’, or the partisan view 
points.

Therefore, freeing myself from this 
conflict. 1 would like to consider the 
situation in Kerala. What has 
happened m Kerala7 My hon fnend,
Shn M. R. Masani, asked: how are we 
going to fight the Communists? Are 
we going to fight them democratical-
ly? Are we going to fight them with 
due regard to the fundamentals of the 
Constitution or are we going to allow 
an undermining of the Constitution 
with disastrous consequences for the 
future7 This is the issue before the 
House.

I do recognise that events had come 
to a pass where Central intervention 
was inevitable There was no escape 
from it. I have discussed this ques-
tion with Communists and they them- 
selves admitted—as several other 
leading people of Kerala admitted— 
that at a particular phase of the 
struggle, the situation had gone out of 
control But *when I say intervention 
had become inevitable, are we not to 
consider the antecedents—who 
brought about the situation and did 
we act without violating the spirit of 
the Constitution'’

1 would like to refer to the Cons-
tituent Assembly Debates, particularly 
when this article was discussed. Some 
of the Members of the Constituent 
Assembly are present here. Then 
Shri H. V. Kamath raised an objec-
tion. I would -like to refer to what he 
said at that time when this emer-
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gency article 356 was debated. He 
said:

“Do we want to confer powers 
upon the Union Government to see 
that peace, order and tranquillity 
m the State are not jeopardised 
or are we going to confer powers 
upon the Union Government to 
intervene in the internal affairs 
of the State’ ’’

Shri Nath Pai (Rajapur): Shri
Kamath had asked for intervention

Shri Ferose Gandhi (Rai Bareli): 
Shn H V. Kamath is supporting the 
intervention

Shri Khadilkar: Shn Kamalh has a 
right to change his opinion Shn 
Dange has also a right to change his 
opinion, if he believe'- in democracy 
today I cannot bo!ie\o those who 
claim to be Gandhians raying that a 
person has no right to change his 
opinion You have a right to change 
vour opinion and, therefore, you must 
also accept his bona fides When 
this article was debated, Dr Ambed- 
kar persuaded tin* Constituent 
Assembly to accept it with this view-
point, that it would be almost a dead- 
let ter; it would be taken advantage 
of in the last resort, normally it would 
not be invoked These were the 
words of Dr Ambcdkar At that 
time, Dr Kunzru said the same thing. 
He expressed doubt* Today, a cer-
tain situation has developed in Kerala. 
When that development was taking 
place, did the Party in power at the 
Centre and in 13 other States act up 
to the spirit of the Constitution7

Pandit K C Sharma (Hapur). Cent 
per cent

Shri Khadilkar: Leave aside the 
letter of the Constitution.

I would like to make an appeal to 
the Pnme Minister, because when 2 
move in the streets I find that even 
the common man is stirred, today his 
faith in demfcracy is shaken. In this



country, we may talk of Constitutions, 
we may talk of Parliament, but Gov-
ernment is certainly sustained by 
faith in a person, and today the vast 
majority of the people outside have 
an immense faith m Panditji and, 
therefore, this democracy or democra-
tic system is sustained. We cannot 
ignore this fact If their faith is des-
troyed, if it is shattered, if it is out-
raged, are we going to ignore it and 
say 'Look here, once m a way, 
we were not prepared to tolerate 
a Communist Ministry coming to 
power through elections Theie- 
fore we must express our glee in this 
fashion’ Are we paying real tribute 
to our Constitutional faith9 We know 
what happened in the name of the 
Constitution when Hitler came to 
power Wl know the same type of 
Constitution, very well outlined, was 
theie in Spain, but when Franco forc-
ed his way to power, he shattered the 
Constitution (Interruptions)

I know how it happened In Spain 
events happened in such a way that 
the Constitution was perverted and 
allowed to be perverted We re 
member those days when Pandit 
Nehru used to move from place to 
place giving the implications of this 
Spanish civil war to the people and 
teaching them a lesson ‘If you want 
to live for democracy >ou will have 
to be ver> vigilant’ I remember one 
of his speeches m Poona one of those 
<1a>s I was veir much impressed bv 
that, how certain events in interna 
tional affairs affect people

Therefore, while we are trying todav 
to justify « certain action taken b> 
the Central Government, are we 
going to justify all the acts, the ante 
cedents of that act9 In my opinion 
it is vitiated If I were to pass moral 
judgment, I would say, in the eyes of 
the people, in the spirit of the Consti-
tution, a Government that has no 
other course in a particular ease— 
that they had to intervene—stands 
morally condemned I cannot mini-
mise this lafitt in any other manner
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Why does the Constitution envi-
sage

Pandit K C Sharma* Because you 
are m anger

Shri Khadilkar. I am not angrj, I 
am not frustrated as so many of you 
are (Interruptions) I say I am not 
a bundle of frustration as I see every 
body here

What I was saying was this From 
one side the Constitution empowers 
the Centre to intervene I have gone 
through the scheme of the Constitu 
tion It lays it down as a duty, as 
an obligation of the Centre to inter 
vene to give p- tection to the legally 
constituted Government I have con 
suited judicial opinion in the country 
I have consulted legal luminaries, and 
no one with a clear conscience or a 
certain ideological faith for this or for 
that type has come forward and said 
that this is in keeping with the spint 
of the Constitution Because you are 
intervening here m such a way what 
happens9 Arc we to understand that 
this Constitution is to be operated by 
the Union Government to their con-
venience’ If we are go ng to support 
this proposition m th s countrv there 
is no possibility of anv Government— 
leave aside the Communist Govern, 
ment—functioning in any State which 
is not falling m line with the Congress 
eompletelv Todav men like Shri 
Masani are trying to mobilise revolu 
tion within the Congress and outside 
Congress in the country and saying 
'Oh, Congress is todav undermining 
the liberties of 'the people Rajaji 
his leader has said that it is a const 1 
tutional rebellion

You must ’ook at tht s » «• "n* If 
you bear them m mind, I would like 
to remind the Home Minister who is 
sitting here of what he did when he 
acted m one way while dealing with 
the Kerala situation I admit the 
communists have committed mistakes 
A certain barrier »as created bet-
ween the people who were ruling and
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respect of Kerala



[Shri Khadilkar] 
the Opposition. That has been ad-
mitted by the Chief Minister of 
Xerala on several occasions. And, 
the communists, perhaps, did not try 
to win them over or did not succeed. 
That is just possible.

But, in one case you intervene on 
the side of the law-breakers, those 
who were out to pull out a Ministry 
legally elected and constitutionally 
elected. But what did you do in 
Bombay when there was a genuine up. 
surge?

Shri Nath FaJ: They made a basic 
mistake.

Shri Khadilkar: You tried to impose 
a solution of this August Assembly 
without consulting the people of 
Bombay, Gujerat and Maharashtra 
(Interruptions). One of the colleagues 
of the Prime Minister said: If you do 
not allow debate, discussion and per-
suasion, in a democracy people are 
Ukely to take the issue to the streets. 
The Prime Minister declared at 
Amritsar: If you are threatening that 
issues will be decided in the streets, 
then, I will also meet these people 
with the danda.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Where?

Shri Khadilkar: I will quote it if 
necessary. I do not know where he 
has kept that danda. In the case of 
Maharashtra when 125 people and 
more—they were innocent people— 
who were trying to agitate and de-
monstrate in a peaceful way were 
killed like flies, you glorifled the Chief 
Minister by upgrading him, shook 
hands with a man who has not the 
least consideration for democracy or 
for human values. And today what 
it  the position? If you consider you 
have stabilised the Maharashtra situa-
tion, you are wrong. But the main 
consideration is, while operating the 
Constitution if you are going to show 
discrimination on the side of law-

39*7 Revolution re: AUGUST

***eakers to intervene in Kerala and 
°*l the side of a sort of dictator and 
^ th less man in Bombay, you pat him 
**ld say, all right, kill people to your 

Mart's content; it does not matter; 
** are going to impose a solution on 
\  people concerned and we are not 

®^ing to listen to them, is this the 
of living up to the spirit of the 

institution? (Interruptions). I 
wVnt to know this. Therefore, it has 
jNtraged the common mind. Kerala 
h\s  roused these people and they are 
^cussing  the issues. Constitutions 
*.*« to be lived upto. The Constitu- 

is not a dead document. And, 
m the ideological conflict that is going 

1 am afraid, it is likely to be torn 
pieces. I f the Central Govem- 

mSnt and the Congress party which 
™les in 14 States are going to take- 

attitude that in this land no other 
party through constitutional channels.

ever aspire to come to office, I 
Jf\r, there is no future for democracy.

, this event in Kerala is a great 
V'jigedy in the early period of our 

mocracy when we have got to 
crSate better precedents for the gene- 
rations to come. We are not here 
cohcemed so much for tomorrow.

17 Proclamation Hi zty tf
respect of Kerala

Those who were talking about 
Srala just now quoted several insi-

d e s  and said that these things have 
*ppened. But you must go to find 

°u.t what is happening in Kerala. 1 
"*ve talked to the people, High Court 
Mdges. ex-Ministers and common 

^ople. They say,—excuse me for 
®aymg this; I «m trying to convey the 
flin g s  of the people of Kerala—they 

^ y  that they are disgusted with party 
f'Me in the State once for all. This
18 their feeling because they have had 
f^perience of the Congress, of the 

SP. and. unfortunately, when they 
*ave an opportunity to the commu- 
msts, the communists also did not, 
^ rhaps, satisfy them as they should 
Mve. This is the position. U such 
a feeling grows in the country, where 
“  the growth of democracy and par* 

®imentary institutions; if people M
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that they have no faith in party rule, 
where It the future for democracy’ 
This if a question which should be 
considered very calmly and quietly 
by thia House

On* more thing So far as commu-
nist rule in Kerala is concerned, 1 
have expressed myself sufficiently

Shri Nath Pal* Very eloquently

Shri Khadllkar: And they did not 
operate the constitutional machinery as 
they ought to have And because of 
that failure a certain disillusionment 
that was existing has further grown 
I do admit that (Interruption')

I was reminded of a crisis of fa 
somewhat similar nature that took 
place in 1931 in Britain when the 
Labour Government came to power 
The conservatives manoeuvred the 
international finance world m such a 
manner that they conspired to bring 
down that Government At that hour 
a gieat political thinker in Britain 
had uttered certain warnings for those 
men like the Congress people who 
behove m socialism, as I take it or 
the communists or others of us, ex-
cluding Shn Masani, of coursc in this 
House (Interruptions)

Shri M R. Masani: A few million 
others outside this House also

8hri Khadllkar: I would like to
read that passage for the benefit of 
the communists and for the benefit of 
the House

It has been observed by a very 
great thinker while dealing with the 
1931 crisis in Britain

Shri Nath Pal: Who is he’

Shri Khadllkar: Professor Laski in 
the crisis in democracy

You must have read it, I have done 
it in my own way He says

"A socialism which pays reason­
able tribute to the established

expectations of vested interests is 
far more likely to succeed than a» 
socialism which insists upon their 
forthright destructions There-
fore, prudence is a primary virtue 
in political behaviour The 
socialist Government has so to act 
that two lessons follow from their 
policy What it does must seen  
to be just to bulk of the opinion 
m society and what it does must 
be done in such a way that the- 
transition is not marked by the 
kind of abruptness which moves, 
those affected to justifiable despair 
and indignation The refusal of 
the socialist Government to invite 
a challenge is safeguard for its 
policies and not a danger to them "

In my opinion, as I had said earlier,, 
the Chief Minister of Kerala had 
realised that there were barriers L 
have also !>een such a polarisation of 
opinion, on the one side were the com-
munists and their friends and on the 
other all the others whatever be their 
character In such a position, the 
democratic institutions cannot func-
tion and therefore it is absolutely 
essential that the position should be 
rectified I would like to remind Shri 
Masam whether he likes it or not, 
once the Communist party takes to- 
constitutionalism

Shri M R Masani It never can

Shri Khadllkar* The> have Let us 
give them a trial If it comes out 
successful, how are you going to deal 
with it’ We have no short-term solu-
tion Either you must keep thenr 
outside the pale of the Constitution or 
allow them to function with its fold 
But once with the sanction of the 
electorate—a growing sanction be-
cause there is a growing dissatisfac-
tion in the country—the communists 
emerge as a constitutional opposition 
to the rubng authont> >ou have got 
to decide today or tomorrow how 
>ou are going to face them, because 
the Kerala crisis is not over After 
the election, I know what is going to* 
be the result’ No party is going to



[Shn Xhadilkar } 
win People have no love for the 
Congress Acharya Kripalani cited 
instances Some of them are true. I 
have gone through the reports I 
would request Acharya Kripalani—1 
have the highest regard for him—let 
htm undertake a sort of an enquiry in 
any Congress Government of his 
•choice My experience is the same 
All types of nepotism, corruption, 
party rule and total disregard for 
normal political behaviour—you will 
find all these He was once the Chair-
man of the Railway Corruption En-

quiry Committee

Shri Naib Pal: He said so (In-
terruptions)

Shri Khadilkar: Therefore, while 
indicting the Communist Party, your 
conscience must be clear Those who 
are indicting the communists, parti-
cularly the Gandhians like him, must 
also see their faith and their attitude 
so far as the opponent is concerned so 
that he is not prejudiced by certain 
Ideological attitudes . (Interrup-
tions)

An Ron Member: He wants to be 
returned unopposed'

Shri Khadilkar: There is one other 
aspect which needs reference while 
we are dealing with Kerala You art* 
playing with fire I would like to 
utter a word of warning You are 
reviving—I had been to Kerala—for 
the sake of getting into power, the 
Muslim League Somebody said that 
the League in Kerala was a democra-
tic party. 1 was surprised One great 
achievement during the last ten years 
under Panditji’s leadership is that we 
a re  developing a type of secular demo. 
<racy There is no place for commu-
n a l party or caste parties Are we 
going to sacrifice that big achieve-
m ent during his lifetime for the sake 
of getting into office m Kerala and 
giving a call all over India to Muslims 
to organise because they will get re-
cognition from the ruling party of this 
•country which rules at the Centre and
IS other States. Is this the position

■2921 Resolution re. AUGUST

we are visualising in this country 
after we have seen what has happen-
ed in the past and the country was 
divided in order to get freedom- This 
is an issue which cannot be lightly 
brushed aside In conclusion, I may 
say that while ducussiag Kerala, I 
am not taking a partisan attitude It 
is not a question of liberation of the 
Kerala people Their grievances are 
there They are frustrated You are 
talking m terms of liberation. You 
borrow phrases from foreign conflicts 
which are not applicable to India 
Therefore, let this Housf^assure the 
people of Kerala that after the next 
elections a fair trial will be given to 
the Constitution and whatever was 
done in the past, though not in keep-
ing with the letter or spirit of the 
Constitution, was done because it be. 
came inevitable In all humility, we 
assure them that they will get a fair 
deal from this House That alone 
would be the best way of giving sup-
port to the Resolution before this 
House

Shri burwara Iyer: Mr Deputy-
Speaker, I am not entering now into 
a controversy as to the various 
charges levelled against the Commun-
ist Ministry or the counter-charges 
nor shall I go into the question of 
allergy that has been suddenly deve-
loped by leaders like our Acharya 
Kripalani towards toddy spirits keep-
ing their bias towards arrack parti-
cularly m Kerala nor shall I deal with 
the question as to whether they have 
still got the bias of stoning the trans-
port buses and setting fire to those 
things, but I shall confine myself to 
an analysis of what has happened re-
garding the Constitution. Shn Masani 
might have said that we had no right 
to touch the Constitution People who 
have got ostentatious reverence to-
wards the Constitution have not 
declared that the communists have no 
right to touch the Constitution stand-
ing here

Under article 356 of the Constitu-
tion this Proclamation has beat issu-
ed. Why Is It that this artfcl* has

17 1951 Proclamation *** 292%
respect of Keral*
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been ratorted to? The Home Minis-
ter said that the situation there liad 
bean such or the mass upsurge as a 
result of the direct action that has 
bepj practised there has made it im-
possible for the Congress Party or the 
Congress Government m the Centre 
to be complacent observers of the 
situation 1 pose this question once 
again. The Communist Ministry in the 
Kerala State has been enjoying the 
Confidence of the House by a narrow 
majority of 35 per cent, as Acharya 
Xnpalani would say But the cold 
fact is that at the time of the Central 
interference it still enjoyed a majo-
rity of the House by two or three, 
whatever it may bo That majority 
has not been split up by factions or 
internal politics as we find in other 
States. That majority has not been 
artificially won by throwing the 
leaders of the opposition parties in 
jail and getting a vote of confidence 
That majority was m lact The Cen-
tral interference undei at tide 356 has 
been indulged jn for the purpose of 
saving a particular situation I ask 
the question again is aiticle 356 the 
remedv Why have vou not looked into 
article 352° There i-> another kind of 
proclamation in an emeigency and I 
may be permitted to icfer to article 
352 in this icgard

18 hrs.
Article 352(1) says

“If the President is satisfwd 
that a grave emergency exists 
whereby the secuiity of India or 
of any part of the teiritory there-
of is threatened, whethei by way 
of external aggression or internal 
disturbance, he may, by Proclama-
tion, make a declaration to that 
effect.

(2) A Proclamation issued under 
clause (1)—

(a) may be revoked by a subse-
quent Proclamation;

1<8 LSD.—9.

(b) shall be laid before eacn 
House of Parliament,"

So, article 352 deals with a situation 
where there is an internal disturbance 
also. Why was not article 352 
resorted to It is just for this reason, 
that they cannot oblige the Vimocham 
Samiti people, they cannot oblige thi* 
leader of Shn Masani, Mannath Pad- 
manabhan with whom they are hob-
nobbing or identifying themselves. 
Article 353 of the Constitution pro-
vides foi the consequences of an 
emergency prot l.amation under article 
352 Aiticle 353 says.

“While a Proclamation of Emer-
gency is in operation, then—

(a; notwithstanding anything in 
this Constitution the execu-
tive power of the Union shall 
extend to the giwng of direc-
tions to any State as to the 
manner in which the execu-
tive power thereof is to be 
exercised

(b) the power of Parliament *0 
make laws with lespect to 
any matter .shall include 
powei to make laws, confer-
ring powers and imposing 
dutiei. 01 authonsmg the con-
ferring of powcis and the 
imposition of duties, upon the 
Union 01 officei s and autho-
rities of the Union as respects 
that matter, notwithstanding 
that it is one which is not 
enumerated m the Union 
List ”

Theiefoie, if article 352 is resorted to, 
the executive is not destroyed—the
Ministry m Kerala will not be destroy-
ed—the legislature cannot disappear, 
the Centre’s power shall extend to the 
giving of directions to the State as to 
the manner m which the executive 
should be governed, and Parliament
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{Shn Easwara Iyer] 
will also be vested with power to 
legislate with respect to items in List 
I contained in the Constitution

Mr. Deputy-Speaker- is the bon 
Member likely to take a long time*

Shri Zaswara Iyer. Yes Sfcr

Mr. Depnty-Speaker: He may con-
tinue day after tomorrow.
I I K  h n

The Lok Sa bha then adjourned till 
Eleven of the Clock on Wednesday, 
August 19, 1959|Srat?ono 28, 1M1,
(Saka)
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ORAL ANSWERS TO 
QUESTIONS

[Momiay,

£.Q. Subject
No.

491 Manufacture of lenses and
lighthouse equipment

492 Supply of rice to Kerala .
493 C.H.S. Scheme
496 Power units at Bhakra 
498 Tungabhadra High Level 

Canal
$00 Increase in imports of 

rice
501 Metre gauge coach buil-

ding factory at Tri-
vandrum.

WRITTEN ANSWERS TO 
26*7—2706 QUESTIONS—contd.
Co l u m n s  .S.Q. Subject

No.

Aaguit 17, t9l9lSrmma 26, 1881 (Saha) I

503

50-
5°3

504

305

506

SOS

5°9

511
s»2

Theft nf telegraph wirt 
in West Bengal 

Theft of telegraph wire 
Reorganisation of postal 

circles
Flood Control Capacm 

of Hirakud Dam Pro­
tect

Colonisation of land lev;
labourers 

Reservation of special 
compartment* for lepers 

Purchase of comet 
IV planes tor Air India 
International 

Dut'i lists of class IV 
staff >>n railways 

High Power Board for 
Inland Water Trans-
port

Weather report*
Food Zones

2667—69 
2669—72 
*672—74
2674—76 

2676- 79 

2679-80

2680—82

2682-81 
26*3 -86

2686—89

2689-90

2690-92 

2693-94

2694—96 

2697-98

269K—270J 
2702-03 

2703—06

WRITTEN ANSWERS TO 
QUESTIONS

S.Q
No

2706—2808

494 Gliding Training Centre 
at Hyderabad 2706-07

495 Bridges on National High-
way No 43 2707

497 Catchment areas ol Nar-
mada Ri\ er 2707 06

499 £!ectnaty dues from 
Pakistan 2708

5*3 Dam on Kamafuii River 
in Ban Pakistan 2708-09

5*4 tm r 1 *709
5*5 Traval Agents *709-10

516
5»7

518
5 «9

520

5 2 1

522
523

524

525

526

527 
$28

5 *9

530
f ti
532
53^
534

53*
stft

Khandsari manufacture 
Reduction in fare on 

Fatehpur-Churu line 
Export of rolling stock . 
Standard of post-graduate 

medical courses 
Coal Transhipment Shed 

at Korukkupet, Madras
Production of oil seeds . 
Pradip port
Central Board of Rail-

way Research 
Restoration of Darwha- 

Pusad line 
Explosion on Amritaar- 

Panthankut Secnon

Cor.uww*

2710

2710-11 
27x1

2711-12

Road
Plan

Development

Gandak bridge 
Bihar Inland 

Transport 
Railwav land

Water

Purchase of foodgratns 
Jamuna Hydel Protect 
Air-India International 
Foreign Tourists 
Got ernment Hospitals 

in Delhi 
Zoo in Delhi
Deaths due to heart 

failure

27(2

*713
»7i3

2713-M

*714

2714**5

*715
2715-16

2716
2716-17

2717-18 
2718

2718-19
2719-20

2720 
272 r

2721

V  S.Q  
S o

890 Waiting rooms on Nor-
thern Railway . 2721-22

891 Seed multiplication farms 
■n Punfab 27*2

892 Food adulteration in 
Delhi 2722-23

»93 Foreign tourists *7*3
894 Quarters for Railway 

Employees *7»3
895 Electrification of Railway 

Stations 27*3-24
896 Water taps on Amntaar- 

Pathankot Railway 
Section *7*4*5

*97 Irtwation and Powor 
Schemes in Pan jab *7*1



2929 [SuriurBM S

WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTION'S— to n td QUESTTON5M«><«d.

V.S Q. Subject 
HO.

C o l u mn s V.S Q Subject 
* 0 .

CoLinm m

89a New tuitions in Secund-
930 Inter-state waters dis-erabad Railway

Division 272S-26 pute between Mysore
Water taps in Secunder- and Madras 2745-46-

had Railway Division 2726 931 Rural electrification in
900 Approach roads to sta-

tions on Central Rail* 932
Puniab 

I.AC Dakota crash
*746

274^-47
way 2726-27 933 Free trade zone at Kan-

901 Deaths due to heatwave 2727 dla Port *747
Release of sugar 2728 934 Telegraph Enquiry Co-

mmittee 2747
903 Road-cum-RaUwas Bri-

2728-29 935 Theft of Railway Pro-
dge over River Tangon perty 2748

904 Journals 2729-30 916 Construction of roads . 2748-49
90s P & T  building Pata- 917 Tokens lor making Tele-

mundai (Onisa'1 2710-11 phone calls 2749>
906 Port Workers, Madras 938 Coconut leaf and root

Port 2711-32 diseases 2"49-50
907 Rhakra Dam Project 2-*12-31 939 Production ot wrapper
908 Gatesmen at lev el cross- tobaccuo . . , 2-so-^r

ings 440 Multipurpose food 2’ SI
909 Iron sleepers 2713-14 941 Avurvedic Pharmaceutical
910 Administrate t. posts on Prtxlucls 2"sr

nufaviv 2714- IS 942 Report b} OefWtj Dire-
911 Amraoti cits 2"\35 ctor. Rotterdam Port 2,’53-5J

9U Export of sugar 2-'i<-3«» 943 IntcrlcrtnLC with rail
2’ M 2-54

9«3 Gurgaon Tiinntl Pro-
944

sen ices
ject 2-36 Hsh . 2*’%4-<*

9U Cancer w mg of *safdarjang 94S fruit preservation in-
2‘’SS-56Hospital 2-’l6-37 dustry

915 International Civil Air- 946 Mitolchand Khairati Ram
port at Delhi 2"T37 Avurvcdit Hospital,

916
laipar VaRsr Delhi 2'<A

Ctt\i structure of sugar 2 ^ 7
9JT Mew compensation schv- 94'’ Cooperative Institutions 2'’ S--5«

me for railwav accidents 2 V -lS 94S Casuahv at the Safdar-
918 Unauthorised \ endors lang Hospital 27s It

and hawkers on Nor 949 C hild births in running
them Kailwav 2 '^ -1 9 trains 2-SK-S9-

919 Ranjitnagar (xrionv in QSO I) \  C 2-<9-(5o
Delhi 2 39 951 Panchet 1 Ull Dam Project 276®

92° Rail wav o\irhrulgi at 
Lahori Gate Delhi 2"19-40 952 1 oreign Assistance lor 

dam ct>nsiruOK>n in
921 Manutacturc ot teleprinters 2"40 India 2->6o -6i
9*2 Water lugging 2’ 40-41 9*53 Minor irrigation projects 2761
923 Procedure for purchase 

ofrailwav stores 2-»4l 954
955

Select Kin posts 
Cultivable waste land in

2761-62

924 Survey of Indian nvers 2741-42 Oran 276*
925 Raiasthan feeder canal 2-T42-43 956 All India F leanatv
926 Waiting facilities in Delhi Gnd 2762-69

Hospitals 2743 95* Central Tractor Organi-
927 Rural electrification 2744 sation 976}

*>» Bhakra Nangal Protect . 2744-45 95$ Missing P. JtT. files a* 4
929 Dam on the Yamuna 2745 9W Sugar itulb m Bihar 27*4 ^ 5
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WBfFFKN ANSWERS TO 

QUESTIONS—co»*ii.
VS.Q Subject C o l u m n s VS.Q

No. No
961 Kandla Amc Advisory 990

Committee 2765-66 M*
962 Stray arflt in New 

DdW 2766
963 Aiu^uts through Naga

2767
99*

964 Training in crop protec- 
tion methods in U K 2767-68

993

96s Caahewnuts 2768 994
966 Pnntmg of names of sta-

tions on passenger 995
tickets 2768 996

967 Fruit preservation units 2768-69
968 Wild life 2769 997

ailway accidents 2770
998970 Seumological Observa 

tor>, Delhi 2771
97* Foreign-owned hospitals 

u  India
999

2771 1000
972 Naoonal Malana Eradi- 1001

cation programme 2771*72 1002
973 Vaidyas in Himachal

Pradesh 2772
974 Circulation of minutes of 1003

interview of P & T
Union with Ministers 2772-75 1004

975 Family Planning Centres 2773-74 1005
976 ‘Bhavar* grass in Hi-

xnichal Pradesh 2714
9Tr Plantation of Willow and 1006

Poplar in Himachal
Pradesh 2775—77 JOO"

97<» Ins pea ion carnages 2777-7*
9"9 Delhi Milk Supph

Scheme 2778
100X9«0 Co-operauve Dair> Farm

in Himachal Pradesh 2778-79
981 Co-operauve Dairy Farm

in Himachal Pradesh =779-to 1009
982 Hospitals m Himachal

Pradesh 2783
983 Railwa) Station near

Model low n. Patiala 27*0-81 1010
984 Link with Lahaul Va-

liev 2"’8l
9«S Post Office Buildings 2'8l-S2

I0II986 Telephone I'acihties 2->«2
9*7 Murders m running 

trains
98K Lmbexrlement of m«'iie\ 1012

orders
9*9 Rad-headv m the Mb)

urbhani light railwax
section of *>• L Railway 2^84 io n
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WRITTEN ANSWERS TO 
QUESTIONS—contd

S u b ject COUnUM

North Sikkim Road 2784
Agricultural production 

in Khowai Sub-Divi- 
non u  T ripun 27&*8j

Supply of foodgrama 10 
Tripura *785

Loss of net and cement 
from Railway wagons 2785-8$

N F S  Blocks in Hill 
Areas 2786*87

“ Nabil Gnha”, Calcutta 2787
Fisheries development 

in West Bengal 2787
Central gnnta under 

Ministrv of Health 2788
Amenities on N  E 

Railway 2789
Cottage industries 2789-90
Hindi Telegraph Sarvioe 279*
Hindi Telegrams 2799
Private practice by Go-

vernment doctors in 
Punjab 2791

Marine Engineering Co-
llege, Calcutta 2791-92

Glider accident 2792-93
Service Co-operative and 

Co-operative Farming 
Societies 2793—95

Foreign aid fJr Health 
Protects 2795

Pent Offices and Sub- 
Post Offices opened 
in Rampur Parliamen-

tary Constituency 2795-96
Public Call Offices and 

Telephone Connections 
in Rampur Parliamentar) 
Constituency 2796-97

Public Call Offices and 
Telephone connections 
in Sibsagar Parliamen-
tary Constituency 2^97

Post Offices and Sub-Post 
Offices in Sibsagar 
Padiamentarv Cons- 
tituenc) 2797-98

Post Offices and Sub- 
Post Offices m Angul 
Parliamentarv Consti- 
tuencv 279$

Publw Call Offices and 
Telephone connections 
in Angul Parliamentary 
(. onstituencv 2798-99

Baraum luixnon 2799-2800
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WRITTEN ANSWSRS TO 

QUESTIONS—contd.

DBimatiDieentl

V.S.Q.
N o

Subject

1014 Accidents at Dhanbad
Station

1015 Railway bridge between
Sankrail and Andul

t oi 6 Lots due to floods
1017 Cost of ship construction 

at Hindustan Ship* 
yard

2018 Railway Protection Force 
on Eastern Railway

10x9 Railway Protection Force 
an Mjrfftem /8rt/Way

loao Co-operative sugar fac- 
tonrs in Punjab

10u  Poultrj fanning
1022 Rural Electrification
1033 Special recruitment of 

Scheduled Castes in 
Ra)kot Division

1024 Income at Suraimanpur 
Station

1035 N.W. Railway Co-pera- 
tive Socicry, Lahore

Co l u m n s

3800-01

2801*02
2802

3802-03

3803-04

2&34

2805 
2805-06

2806

2806

2807 

2807-08

PAPERS LAID ON THE
TABLE . 3810-11
(2) A copy o f each of Notifica-

tions Nos. G.S.R. 863, 864 
and 863 dated the 2$th July,
1959 issued under the Agri-
cultural Produce (Develop-
ment and Warehousing) Cor-
porations Act, 1956.

(2) A copy of the Summary 
by the Governor of Kerala 
of hit report to the President 
on the situation in Kerala.

CMUWM
m e s s a g e  f r o m  r a j y a

SABHA . 38tW 3
Secretary repotted a mfswgr 

from Rajya Sabha that Rajya 
Sabha had paHed a motion 
to refer the Prevention of 
Cruelty to Animals Bill 
to a Joint Committee with 
'the request that Lok Sabha 
also concur i 1 th. said motion.

STATEMENT ^  DEMANDS 
FOR SUPPLEMENTARY 
GRANTS, 1959-60 28M
The Minister of Finance (Shn 

Morar|i Desai) presented a 
statement showing Supple-
mentary Demand'for Grants 
in respect of the Budget 
(General) for 1959-60

CALLING ATTENTION T O  
MATTER OF URGENT 
PUBLIC IMPORTANCE 2812—14
Shn Vajpayee caltcd the atten-

tion of the Minister of Com-
merce and Industry to the 
accumulation of stocks 
of tobacco in Andhra as a 
result of refusal by tobacco 
companies to buy tobacco 

The Minister of Commerce 
(Shri Nityanand Kanungo) 
made a statement in regard 
thereto

RESOLUTION UNDER 
DISCUSSION . 2814—2926
The Minister of Home Affairs 

(Shn G. B Pam) moved the 
Resolution re Proclamation 
in respect of Kerala. Two 
amendments and three subs-
titute motion* were ruled out 
of ordet. The discussion 
was not concluded

AGENDA FOR WEDNESDAY.
AUGUST 19, 1959 SRAVANA 
38.1881 (SAKA)
Further discussion on the Re-

solution re Proclamation in 
respect of Kerala.




